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THE BIOLOGICAL DIVERSITY ACT, 2002 

ACT NO. 18 OF 2003 

[5th February, 2003.] 

An Act to provide for conservation of biological diversity, sustainable use of its components and 

fair and equitable sharing of the benefits arising out of the use of biological resources, 

knowledge and for matters connected therewith or incidental thereto. 

WHEREAS India is rich in biological diversity and associated traditional and contemporary knowledge 

system relating thereto. 

AND WHEREAS India is a party to the United Nations Convention on Biological Diversity signed at 

Rio de Janeiro on the 5th day of June, 1992; 

AND WHEREAS the said Convention came into force on the 29th December, 1993; 

AND WHEREAS the said Convention reaffirms the sovereign rights of the States over their biological 

resources; 

AND WHEREAS the said Convention has the main objective of conservation of biological diversity, 

sustainable use of its components and fair and equitable sharing of the benefits arising out of utilisation of 

genetic resources; 

AND WHEREAS it is considered necessary to provide for conservation, sustainable utilisation and 

equitable sharing of the benefits arising out of utilisation of genetic resources and also to give effect to the 

said Convention. 

BE it enacted by Parliament in the Fifty-third Year of the Republic of India as follows:— 

CHAPTER I 

PRELIMINARY 

1. Short title, extent and commencement.—(1) This Act may be called the Biological Diversity 

Act, 2002. 

(2) It extends to the whole of India. 

(3) It shall come into force on such date
1
 as the Central Government may, by notification in the 

Official Gazette, appoint: 

Provided that different dates may be appointed for different provisions of this Act and any reference 

in any such provision to the commencement of this Act shall be construed as a reference to the coming 

into force of that provision. 

2. Definitions.—In this Act, unless the context otherwise requires,— 

(a) “benefit claimers” means the conservers of biological resources, their by-products, creators 

and holders of knowledge and information relating to the use of such biological resources, 

innovations and practices associated with such use and application; 

(b) “biological diversity” means the variability among living organisms from all sources and the 

ecological complexes of which they are part and includes diversity within species or between species 

and of eco-systems; 

(c) “biological resources” means plants, animals and micro-organisms or parts thereof, their 

genetic material and by-products (excluding value added products) with actual or potential use or 

value, but does not include human genetic material; 

                                                           

1. 1st October, 2003 (ss. 1, 2, 8, 9, 10, 11, 12, 13, 14, 15, 16, 17, 48, 54, 59, 62, 63, 64, 65), vide notification No. S.O. 

1146(E), dated 1st October, 2003, see Gazette of India, Extraordinary, Part II, sec. 3(ii). 

1st July, 2004 (ss. 3, 4, 5, 6, 7, 18, 19, 20, 21, 22, 23, 24, 25, 26, 27, 28, 29, 30, 31, 32, 33, 34, 35, 36, 37, 38, 39, 40, 41, 

42, 43, 44, 45, 46, 47, 49, 50, 51, 52, 53, 55, 56, 57, 58, 60, 61), vide notification No. S.O. 753(E), dated 1st July, 2004, 

see Gazette of India, Extraordinary, Part II, sec. 3(ii). 
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(d) “bio-survey and bio-utilisation” means survey or collection of species, subspecies, genes, 

components and extracts of biological resource for any purpose and includes characterisation, 

inventorisation and bioassay; 

(e) “Chairperson” means the Chairperson of the National Biodiversity Authority or, as the case 

may be, of the State Biodiversity Board; 

(f) “commercial utilisation” means end uses of biological resources for commercial utilisation 

such as drugs, industrial enzymes, food flavours, fragrance, cosmetics, emulsifiers, oleoresins, 

colours, extracts and genes used for improving crops and livestock through genetic intervention, but 

does not include conventional breeding or traditional practices in use in any agriculture, horticulture, 

poultry, dairy farming, animal husbandry or bee keeping; 

(g) “fair and equitable benefit sharing” means sharing of benefits as determined by the National 

Biodiversity Authority under section 21; 

(h) “local bodies” means Panchayats and Municipalities, by what ever name called, within the 

meaning of clause (1) of article 243B and clause (1) of article 243Q of the Constitution and in the 

absence of any Panchayats or Municipalities, institutions of self-government constituted under any 

other provision of the Constitution or any Central Act or State Act; 

(i) “member” means a member of the National Biodiversity Authority or a State Biodiversity 

Board and includes the Chairperson; 

(j) “National Biodiversity Authority” means the National Biodiversity Authority established 

under section 8; 

(k) “prescribed” means prescribed by rules made  under this Act; 

(l) “regulations” means regulations made under this Act; 

(m) “research” means study or systematic investigation of any biological resource or 

technological application, that uses biological systems, living organisms or derivatives thereof to 

make or modify products or processes for any use; 

(n) “State Biodiversity Board” means the State Biodiversity Board established under section 22; 

(o) “sustainable use” means the use of components of biological diversity in such manner and at 

such rate that does not lead to the long-term decline of the biological diversity thereby maintaining its 

potential to meet the needs and aspirations of present and future generations; 

(p) “value added products” means products which may contain portions or extracts of plants and 

animals in unrecognizable and physically inseparable form. 

CHAPTER II 

REGULATION OF ACCESS TO BIOLOGICAL DIVERSITY 

3. Certain persons not to undertake Biodiversity related activities without approval of National 

Biodiversity Authority.—(1) No person referred to in sub-section (2) shall, without previous approval of 

the National Biodiversity Authority, obtain any biological resource occurring in India or knowledge 

associated thereto for research or for commercial utilisation or for bio-survey and bio-utilisation. 

(2) The persons who shall be required to take the approval of the National Biodiversity Authority 

under sub-section (1) are the following, namely:— 

(a) a person who is not a citizen of India; 

(b) a citizen of India, who is a non-resident as defined in clause (30) of section 2 of the               

Income-tax Act, 1961 (43 of 1961); 

(c) a body corporate, association or organisation— 

(i) not incorporated or registered in India; or 

(ii) incorporated or registered in India under any law for the time being in force which has 

any non-Indian participation in its share capital or management. 
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4. Results of research not to be transferred to certain persons without approval of National 

Biodiversity Authority.—No person shall, without the previous approval of the National Biodiversity 

Authority, transfer the results of any research relating to any biological resources occurring in, or 

obtained from, India for monetary consideration or otherwise to any person who is not a citizen of India 

or citizen of India who is non-resident as defined in clause (30) of section 2 of the Income-tax Act, 1961 

(43 of 1961)  or a body corporate or organisation which is not registered or incorporated in India or which 

has any non-Indian participation in its share capital or management. 

Explanation.—For the purposes of this section, “transfer” does not include publication of research 

papers or dissemination of knowledge in any seminar or workshop, if such publication is as per the 

guidelines issued by the Central Government. 

5. Sections 3 and 4 not to apply to certain collaborative research projects.—(1) The provisions of 

sections 3 and 4 shall not apply to collaborative search projects involving transfer or exchange of 

biological resources or information relating thereto between institutions, including Government sponsored 

institutions of India, and such institutions in other countries, if such collaborative research projects satisfy 

the conditions specified in sub-section (3). 

(2) All collaborative research projects, other than those referred to in sub-section (1) which are based 

on agreements concluded before the commencement of this Act and in force shall, to the extent the 

provisions of agreement are inconsistent with the provisions of this Act or any guidelines issued under 

clause (a) of sub-section (3), be void. 

(3) For the purposes of sub-section (1), collaborative research projects shall— 

(a) conform to the policy guidelines issued by the Central Government in this behalf; 

(b) be approved by the Central Government. 

6. Application for intellectual property rights not to be made without approval of National 

Biodiversity Authority.—(1) No person shall apply for any intellectual property right, by whatever name 

called, in or outside India for any invention based on any research or information on a biological resource 

obtained from India without obtaining the previous approval of the National Biodiversity Authority 

before making such application: 

Provided that if a person applies for a patent, permission of the National Biodiversity Authority may 

be obtained after the acceptance of the patent but before the sealing of the patent by the patent authority 

concerned: 

Provided further that the National Biodiversity Authority shall dispose of the application for 

permission made to it within a period of ninety days from the date of receipt thereof. 

(2) The National Biodiversity Authority may, while granting the approval under this section, impose 

benefit sharing fee or royalty or both or impose conditions including the sharing of financial benefits 

arising out of the commercial utilisation of such rights. 

(3) The provisions of this section shall not apply to any person making an application for any right 

under any law relating to protection of plant varieties enacted by Parliament. 

(4) Where any right is granted under law referred to in sub-section (3), the concerned authority 

granting such right shall endorse a copy of such document granting the right to the National Biodiversity 

Authority. 

7. Prior intimation to State Biodiversity Board for obtaining biological resource for certain 

purposes.—No person, who is a citizen of India or a body corporate, association or organisation which is 

registered in India, shall obtain any biological resource for commercial utilisation, or bio-survey and              

bio-utilisation for commercial utilisation except after giving prior intimation to the State Biodiversity 

Board concerned: 

Provided that the provisions of this section shall not apply to the local people and communities of the 

area, including growers and cultivators of biodiversity, and vaids and hakims, who have been practicing 

indigenous medicine. 
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CHAPTER III 

NATIONAL BIODIVERSITY AUTHORITY 

8. Establishment of National Biodiversity Authority.—(1) With effect from such date as the 

Central Government may, by notification in the Official Gazette, appoint, there shall be established by the 

Central Government for the purposes of this Act, a body to be called the National Biodiversity Authority. 

(2) The National Biodiversity Authority shall be a body corporate by the name aforesaid, having 

perpetual succession and a common seal, with power to acquire, hold and dispose of property, both 

movable and immovable, and to contract, and shall by the said name sue and be sued. 

(3) The head office of the National Biodiversity Authority shall be at Chennai and the National 

Biodiversity Authority may, with the previous approval of the Central Government, establish offices at 

other places in India. 

(4) The National Biodiversity Authority shall consist of the following members, namely:— 

(a) a Chairperson, who shall be an eminent person having adequate knowledge and experience in 

the conservation and sustainable use of biological diversity and in matters relating to equitable 

sharing of benefits, to be appointed by the Central Government; 

(b) three ex officio members to be appointed by the Central Government, one representing the 

Ministry dealing with Tribal Affairs and two representing the Ministry dealing with Environment and 

Forests of whom one shall be the Additional Director General of Forests or the Director General of 

Forests; 

(c) seven ex officio members to be appointed by the Central Government to represent respectively 

the Ministries of the Central Government dealing with— 

(i) Agricultural Research and Education; 

(ii) Biotechnology; 

(iii) Ocean Development; 

(iv) Agriculture and Cooperation; 

(v) Indian Systems of Medicine and Homoeopathy; 

(vi) Science and Technology; 

(vii) Scientific and Industrial Research; 

(d) five non-official members to be appointed from amongst specialists and scientists having 

special knowledge of, or experience in, matters relating to conservation of biological diversity, 

sustainable use of biological resources and equitable sharing of benefits arising out of the use of 

biological resources, representatives of industry, conservers, creators and knowledge-holders of 

biological resources. 

9. Conditions of service of Chairperson and members.—The term of office and conditions of 

service of the Chairperson and the other members other than ex officio members of the National 

Biodiversity Authority shall be such as may be prescribed by the Central Government. 

10. Chairperson to be Chief Executive of National Biodiversity Authority.—The Chairperson 

shall be the Chief Executive of the National Biodiversity Authority and shall exercise such powers and 

perform such duties, as may be prescribed. 

11. Removal of members.—The Central Government may remove from the National Biodiversity 

Authority any member who, in its opinion, has— 

(a) been adjudged as an insolvent; or 

(b) been convicted of an offence which involves moral turpitude; or 

(c) become physically or mentally incapable of acting as a member; or 
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(d) so abused his position as to render his continuance in office detrimental to the public interest; 

or 

(e) acquired such financial or other interest as is likely to affect prejudicially his functions as a 

member. 

12. Meetings of National Biodiversity Authority.—(1) The National Biodiversity Authority shall 

meet at such time and place and shall observe such rules of procedure in regard to the transaction of 

business at its meetings (including the quorum at its meetings) as may be prescribed. 

(2) The Chairperson of the National Biodiversity Authority shall preside at the meetings of the 

National Biodiversity Authority. 

(3) If for any reason the Chairperson is unable to attend any meeting of the National Biodiversity 

Authority, any member of the National Biodiversity Authority chosen by the members present at the 

meeting shall preside at the meeting. 

(4) All questions which come before any meeting of the National Biodiversity Authority shall be 

decided by a majority of votes of the members present and voting and in the event of equality of votes, 

the Chairperson or, in his absence, the person presiding, shall have and exercise a second or casting vote. 

(5) Every member who is in any way, whether directly, indirectly or personally, concerned or 

interested in a matter to be decided at the meeting shall disclose the nature of his concern or interest and 

after such disclosure, the member concerned or interested shall not attend that meeting. 

(6) No act or proceeding of the National Biodiversity Authority shall be invalidated merely by reason 

of— 

(a) any vacancy in, or any defect in the constitution of, the National Biodiversity Authority; or 

(b) any defect in the appointment of a person acting as a member; or 

(c) any irregularity in the procedure of the National Biodiversity Authority not affecting the 

merits of the case. 

13. Committees of National Biodiversity Authority.—(1) The National Biodiversity Authority may 

constitute a committee to deal with agro-biodiversity. 

Explanation.—For the purposes of this sub-section, “agro-biodiversity” means biological diversity of 

agriculture related species and their wild relatives. 

(2) Without prejudice to the provisions of sub-section (1), the National Biodiversity Authority may 

constitute such number of committees as it deems fit for the efficient discharge of its duties and 

performance of its functions under this Act. 

(3) A committee constituted under this section shall co-opt such number of persons, who are not the 

members of the National Biodiversity Authority, as it may think fit and the persons so co-opted shall have 

the right to attend the meetings of the committee and take part in its proceedings but shall not have the 

right to vote. 

(4) The persons appointed as members of the committee under sub-section (2) shall be entitled to 

receive such allowances or fees for attending the meetings of the committee as may be fixed by the 

Central Government. 

14. Officers and employees of National Biodiversity Authority.—(1) The National Biodiversity 

Authority may appoint such officers and other employees as it considers necessary for the efficient 

discharge of its functions under this Act. 

(2) The terms and conditions of service of such officers and other employees of the National 

Biodiversity Authority shall be such as may be specified by regulations. 

15. Authentication of orders and decisions of National Biodiversity Authority.—All orders and 

decisions of the National Biodiversity Authority shall be authenticated by the signature of the Chairperson 

or any   other   member authorised by the   National Biodiversity   Authority in this behalf and   all    other  
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instruments executed by the National Biodiversity Authority shall be authenticated by the signature of an 

officer of the National Biodiversity Authority authorised by it in this behalf. 

16. Delegation of powers.—The National Biodiversity Authority may, by general or special order in 

writing, delegate to any member, officer of the National Biodiversity Authority or any other person 

subject to such conditions, if any, as may be specified in the order, such of the powers and functions 

under this Act (except the power to prefer an appeal under section 50 and the power to make regulations 

under section 64) as it may deem necessary. 

17. Expenses of National Biodiversity Authority to be defrayed out of the Consolidated Fund of 

India.—The salaries and allowances payable to the members and the administrative expenses of the 

National Biodiversity Authority including salaries, allowances and pension payable to, or in respect of, 

the officers and other employees of the National Biodiversity Authority shall be defrayed out of the 

Consolidated Fund of India. 

CHAPTER IV 

FUNCTIONS AND POWERS OF THE NATIONAL BIODIVERSITY AUTHORITY 

18. Functions and powers of National Biodiversity Authority—(1) It shall be the duty of the 

National Biodiversity Authority to regulate activities referred to in sections 3, 4 and 6 and by regulations 

issue guidelines for access to biological resources and for fair and equitable benefit sharing. 

(2) The National Biodiversity Authority may grant approval for undertaking any activity referred to in 

sections 3, 4 and 6. 

(3) The National Biodiversity Authority may— 

(a) advise the Central Government on matters relating to the conservation of biodiversity, 

sustainable use of its components and equitable sharing of benefits arising out of the utilisation of 

biological resources; 

(b) advise the State Governments in the selection of areas of biodiversity importance to be 

notified under sub-section (1) of section 37 as heritage sites and measures for the management of 

such heritage sites; 

(c) perform such other functions as may be necessary to carry out the provisions of this Act. 

(4) The National Biodiversity Authority may, on behalf of the Central Government, take any 

measures necessary to oppose the grant of intellectual property rights in any country outside India on any 

biological resource obtained from India or knowledge associated with such biological resource which is 

derived from India. 

CHAPTER V 

APPROVAL BY THE NATIONAL BIODIVERSITY AUTHORITY 

19. Approval by National Biodiversity Authority for undertaking certain activities.—(1) Any 

person referred to in sub-section (2) of section 3 who intends to obtain any biological resource occurring 

in India or knowledge associated thereto for research or for commercial utilisation or for bio-survey and 

bio-utilisation or transfer the results of any research relating to biological resources occurring in, or 

obtained from, India, shall make application in such form and payment of such fees as may be prescribed, 

to the National Biodiversity Authority. 

(2) Any person who intends to apply for a patent or any other form of intellectual property protection 

whether in India or outside India referred to in sub-section (1) of section 6, may make an application in 

such form and in such manner as may be prescribed to the National Biodiversity Authority. 

(3) On receipt of an application under sub-section (1) or sub-section (2), the National Biodiversity 

Authority may, after making such enquiries as it may deem fit and if necessary after consulting an expert 

committee constituted for this purpose, by order, grant approval subject to any regulations made in this 

behalf and subject to such terms and conditions as it may deem fit, including the imposition of charges by 

way of royalty or for reasons to be recorded in writing, reject the application: 
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Provided that no such order for rejection shall be made without giving an opportunity of being heard 

to the person affected. 

(4) The National Biodiversity Authority shall give public notice of every approval granted by it under 

this section. 

20. Transfer of biological resource or knowledge.—(1) No person who has been granted approval 

under section 19 shall transfer any biological resource or knowledge associated thereto which is the 

subject matter of the said approval except with the permission of the National Biodiversity Authority. 

(2) Any person who intends to transfer any biological resource or knowledge associated thereto 

referred to in sub-section (1) shall make an application in such form and in such manner as may be 

prescribed to the National Biodiversity Authority. 

(3) On receipt of an application under sub-section (2), the National Biodiversity Authority may, after 

making such enquiries as it may deem fit and if necessary after consulting an expert committee 

constituted for this purpose, by order, grant approval subject to such terms and conditions as it may deem 

fit, including the imposition of charges by way of royalty or for reasons to be recorded in writing, reject 

the application: 

Provided that no such order for rejection shall be made without giving an opportunity of being heard 

to the person affected. 

(4) The National Biodiversity Authority shall give public notice of every approval granted by it under 

this section. 

21. Determination of equitable benefit sharing by National Biodiversity Authority.—(1) The 

National Biodiversity Authority shall while granting approvals under section 19 or section 20 ensure that 

the terms and conditions subject to which approval is granted secures equitable sharing of benefits arising 

out of the use of accessed biological resources, their by-products, innovations and practices associated 

with their use and applications and knowledge relating thereto in accordance with mutually agreed terms 

and conditions between the person applying for such approval, local bodies concerned and the benefit 

claimers. 

(2) The National Biodiversity Authority shall, subject to any regulations made in this behalf, 

determine the benefit sharing which shall be given effect in all or any of the following manner,                

namely:— 

(a) grant of joint ownership of intellectual property rights to the National Biodiversity Authority, 

or where benefit claimers are identified, to such benefit claimers; 

(b) transfer of technology; 

(c) location of production, research and development units in such areas which will facilitate 

better living standards to the benefit claimers; 

(d) association of Indian scientists, benefit claimers and the local people with research and 

development in biological resources and bio-survey and bio-utilisation; 

(e) setting up of venture capital fund for aiding the cause of benefit claimers; 

(f) payment of monetary compensation and other non-monetary benefits to the benefit claimers as 

the National Biodiversity Authority may deem fit. 

(3) Where any amount of money is ordered by way of benefit sharing, the National Biodiversity 

Authority may direct the amount to be deposited in the National Biodiversity Fund: 

Provided that where biological resource or knowledge was a result of access from specific individual 

or group of individuals or organisations, the National Biodiversity Authority may direct that the amount 

shall be paid directly to such individual or group of individuals or organisations in accordance with the 

terms of any agreement and in such manner as it deems fit. 

(4) For the purposes of this section, the National Biodiversity Authority shall, in consultation with the 

Central Government, by regulations, frame guidelines. 
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CHAPTER VI 

STATE BIODIVERSITY BOARD 

22. Establishment of State Biodiversity Board.—(1) With effect from such date as the State 

Government may, by notification in the Official Gazette, appoint in this behalf, there shall be established 

by that Government for the purposes of this Act, a Board for the State to be known as 

the______________ (name of the State) Biodiversity Board. 

(2) Notwithstanding anything contained in this section, no State Biodiversity Board shall be 

constituted for a Union territory and in relation to a Union territory, the National Biodiversity Authority 

shall exercise the powers and perform the functions of a State Biodiversity Board for that Union territory: 

Provided that in relation to any Union territory, the National Biodiversity Authority may delegate all 

or any of its powers or functions under this sub-section to such person or group of persons as the Central 

Government may specify. 

(3) The Board shall be a body corporate by the name aforesaid, having perpetual succession and a 

common seal, with power to acquire, hold and dispose of property, both movable and immovable, and to 

contract, and shall by the said name sue and be sued. 

(4) The Board shall consist of the following members, namely:— 

(a) a Chairperson who shall be an eminent person having adequate knowledge and experience in 

the conservation and sustainable use of biological diversity and in matters relating to equitable 

sharing of benefits, to be appointed by the State Government; 

(b) not more than five ex officio members to be appointed by the State Government to represent 

the concerned Departments of the State Government; 

(c) not more than five members to be appointed from amongst experts in matters relating to 

conservation of biological diversity, sustainable use of biological resources and equitable sharing of 

benefits arising out of the use of biological resources. 

(5) The head office of the State Biodiversity Board shall be at such place as the State Government 

may, by notification in the Official Gazette, specify. 

23. Functions of State Biodiversity Board.—The functions of the State Biodiversity Board shall be 

to— 

(a) advise the State Government, subject to any guidelines issued by the Central Government, on 

matters relating to the conservation of biodiversity, sustainable use of its components and equitable 

sharing of the benefits arising out of the utilisation of biological resources; 

(b) regulate by granting of approvals or otherwise requests for commercial utilisation or                     

bio-survey and bio-utilisation of any biological resource by Indians; 

(c) perform such other functions as may be necessary to carry out the provisions of this Act or as 

may be prescribed by the State Government. 

24. Power of State Biodiversity Board to restrict certain activities violating the objectives of 

conservation, etc.—(1) Any citizen of India or a body corporate, organisation or association registered in 

India intending to undertake any activity referred to in section 7 shall give prior intimation in such form 

as may be prescribed by the State Government to the State Biodiversity Board. 

(2) On receipt of an intimation under sub-section (1), the State Biodiversity Board may, in 

consultation with the local bodies concerned and after making such enquires as it conservation, may deem 

fit, by order, prohibit or restrict any such activity if it is of opinion that such activity is detrimental or 

contrary to the objectives of conservation and sustainable use of biodiversity or equitable sharing of 

benefits arising out of such activity: 

Provided that no such order shall be made without giving an opportunity of being heard to the person 

affected. 
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(3) Any information given in the form referred to in sub-section (1) for prior intimation shall be kept 

confidential and shall not be disclosed, either intentionally or unintentionally, to any person not concerned 

thereto. 

25. Provisions of sections 9 to 17 to apply with modifications to State Biodiversity Board.—The 

provisions of sections 9 to 17 shall apply to a State Biodiversity Board and shall have effect subject to the 

following modifications, namely:— 

(a) references to the Central Government shall be construed as references to the State 

Government; 

(b) references to the National Biodiversity Authority shall be construed as references to the State 

Biodiversity Board; 

(c) reference to the Consolidated Fund of India shall be construed as reference to the 

Consolidated Fund of the State. 

CHAPER VII 

FINANACE, ACCOUNTS AND AUDIT OF NATIONAL BIODIVERSITY AUTHORITY 

26. Grants or loans by the Central Government.—The Central Government may, after due 

appropriation made by Parliament by law in this behalf, pay to the National Biodiversity Authority by 

way of grants or loans such sums of money as the Central Government may think fit for being utilised for 

the purposes of this Act. 

27. Constitution of National Biodiversity Fund—(1) There shall be constituted a Fund to be called 

the National Biodiversity Fund and there shall be credited thereto— 

(a) any grants and loans made to the National Biodiversity Authority under section 26; 

(b) all charges and royalties received by the National Biodiversity Authority under this Act; and 

(c) all sums received by the National Biodiversity Authority from such other sources as may be 

decided upon by the Central Government. 

(2) The Fund shall be applied for— 

(a) channeling benefits to the benefit claimers; 

(b) conservation and promotion of biological resources and development of areas from where 

such biological resources or knowledge associated thereto has been accessed; 

(c) socio-economic development of areas referred to in clause (b) in consultation with the local 

bodies concerned. 

28. Annual report of National Biodiversity Authority.—The National Biodiversity Authority shall 

prepare, in such form and at such time each financial year as may be prescribed, its annual report, giving a 

full account of its activities during the previous financial year and furnish, to the Central Government, 

before such date as may be prescribed, its audited copy of accounts together with auditors report thereon. 

29. Budget, accounts and audit.—(1) The National Biodiversity Authority shall prepare a budget, 

maintain proper accounts and other relevant records (including the accounts and other relevant records of 

the National Biodiversity Fund) and prepare an annual statement of account in such form as may be 

prescribed by the Central Government in consultation with the Comptroller and Auditor-General of India. 

(2) The accounts of the National Biodiversity Authority shall be audited by the Comptroller and 

Auditor-General of India at such intervals as may be specified by him and any expenditure incurred in 

connection with such audit shall be payable by the National Biodiversity Authority to the Comptroller and 

Auditor-General of India. 

(3) The Comptroller and Auditor-General of India and any other person appointed by him in 

connection with the audit of the accounts of the National Biodiversity Authority shall have the same 

rights and privileges and authority in connection with such audit as the Comptroller and Auditor-General 

generally has in connection with the audit of the Government accounts and, in particular, shall have the 
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right to demand the production of books, accounts, connected vouchers and other documents and papers 

and to inspect any of the offices of the National Biodiversity Authority. 

(4) The accounts of the National Biodiversity Authority as certified by the Comptroller and                  

Auditor-General of India or any other person appointed by him in this behalf together with the audit 

report there on shall be forwarded annually to the Central Government. 

30. Annual report to be laid before parliament.—The Central Government shall cause the annual 

report and auditor's report to be laid, as soon as may be after they are received, before each House of 

Parliament. 

CHAPTER VIII 

FINANCE, ACCOUNTS AND AUDIT OF STATE BIODIVERSITY BOARD 

31. Grants of money by State Government to State Biodiversity Board.—The State Government 

may, after due appropriation made by the State Legislature by law in this behalf, pay to the State 

Biodiversity Board by way of grants or loans such sums of money as the State Government may think fit 

for being utilised for the purposes of this Act. 

32. Constitution of State Biodiversity Fund.—(1) There shall be constituted a Fund to be called the 

State Biodiversity Fund and there shall be credited thereto— 

(a) any grants and loans made to the State Biodiversity Board under section 31; 

(b) any grants or loans made by the National Biodiversity Authority; 

(c) all sums received by the State Biodiversity Board from such other sources as may be decided 

upon by the State Government. 

(2) The State Biodiversity Fund shall be applied for— 

(a) the management and conservation of heritage sites; 

(b) compensating or rehabilitating any section of the people economically affected by notification 

under sub-section (1) of section 37; 

(c) conservation and promotion of biological resources; 

(d) socio-economic development of areas from where such biological resources or knowledge 

associated thereto has been accessed subject to any order made under section 24, in consultation with 

the local bodies concerned; 

(e) meeting the expenses incurred for the purposes authorised by this Act. 

33. Annual report of State Biodiversity Board.—The State Biodiversity Board shall prepare, in 

such form and at such time in each financial year as may be prescribed, its annual report, giving a full 

account of its activities during the previous financial year, and submit a copy thereof to the State 

Government. 

34. Audit of accounts of State Biodiversity Board.—The accounts of the State Biodiversity Board 

shall be maintained and audited in such manner as may, in consultation with the Accountant-General of 

the State, be prescribed and the State Biodiversity Board shall furnish, to the State Government, before 

such date as may be prescribed, its audited copy of accounts together with auditor’s report thereon. 

35. Annual report of State Biodiversity Board to be laid before State Legislature.—The State 

Government shall cause the annual report and auditor's report to be laid, as soon as may be after they are 

received, before the House of State Legislature. 

CHAPTER IX 

DUTIES OF THE CENTRAL AND THE STATE GOVERNMENTS 

36. Central Government to develop National strategies plans, etc., for conservation, etc., of 

biological diversity.—(1) The Central Government shall develop national strategies, plans, programmes 

for the conservation and promotion and sustainable use of biological diversity including measures for 

identification and monitoring of areas rich in biological resources, promotion of in situ, and ex situ, 
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conservation of biological resources, incentives for research, training and public education to increase 

awareness with respect to biodiversity. 

(2) Where the Central Government has reason to believe that any area rich in biological diversity, 

biological resources and their habitats is being threatened by overuse, abuse or neglect, it shall issue 

directives to the concerned State Government to take immediate ameliorative measures, offering such 

State Government any technical and other assistance that is possible to be provided or needed. 

(3) The Central Government shall, as far as practicable wherever it deems appropriate, integrate the 

conservation, promotion and sustainable use of biological diversity into relevant sectoral or cross-sectoral 

plans, programmes and policies. 

(4) The Central Government shall undertake measures,— 

(i) wherever necessary, for assessment of environmental impact of that project which is likely to 

have adverse effect on biological diversity, with a view to avoid or minimise such effects and where 

appropriate provide for public participation in such assessment; 

(ii) to regulate, manage or control the risks associated with the use and release of living modified 

organisms resulting from biotechnology likely to have adverse impact on the conservation and 

sustainable use of biological diversity and human health. 

(5) The Central Government shall endeavour to respect and protect the knowledge of local people 

relating to biological diversity, as recommended by the National Biodiversity Authority through such 

measures, which may include registration of such knowledge at the local, State or national levels, and 

other measures for protection, including sui generis system. 

Explanation.—For the purposes of this section,— 

(a) “ex situ conservation” means the conservation of components of biological diversity outside 

their natural habitats; 

(b) “in situ conservation” means the conservation of ecosystems and natural habitats and the 

maintenance and recovery of viable populations of species in their natural surroundings and, in the 

case of domesticated or cultivated species, in the surroundings where they have developed their 

distinctive properties. 

37. Biodiversity heritage sites.—(1) Without prejudice to any other law for the time being in force, 

the State Government may, from time to time in consultation with the local bodies, notify in the Official 

Gazette, areas of biodiversity importance as biodiversity heritage sites under this Act. 

(2) The State Government, in consultation with the Central Government, may frame rules for the 

management and conservation of all the heritage sites. 

(3) The State Government shall frame schemes for compensating or rehabilitating any person or 

section of people economically affected by such notification. 

38. Power of Central Government to notify threatened species.—Without prejudice to the 

provisions of any other law for the time being in force, the Central Government, in consultation with the 

concerned State Government, may from time to time notify any species which is on the verge of 

extinction or likely to become extinct in the near future as a threatened species and prohibit or regulate 

collection thereof for any purpose and take appropriate steps to rehabilitate and preserve those species. 

39. Power of Central Government to designate repositories.—(1) The Central Government may, 

in consultation with the National Biodiversity Authority, designate institutions as repositories under this 

Act for different categories of biological resources. 

(2) The repositories shall keep in safe custody the biological material including voucher specimens 

deposited with them. 

(3) Any new tax on discovered by any person shall be notified to the repositories or any institution 

designated for this purpose and he shall deposit the voucher specimens with such repository or institution. 

40. Power of Central Government to exempt certain biological resources.—Notwithstanding 

anything contained in this Act, the Central Government may, in consultation with the National 
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Biodiversity Authority, by notification in the Official Gazette, declare that the provisions of this Act shall 

not apply to any items, including biological resources normally traded as commodities. 

CHAPTER X 

BIODIVERSITY MANAGEMENT COMMITTEES 

41. Constitution of Biodiversity Management Committee.—(1) Every local body shall constitute a 

Biodiversity Management Committee within its area for the purpose of promoting conservation, 

sustainable use and documentation of biological diversity including preservation of habitats, conservation 

of land races, folk varieties and cultivars, domesticated stocks and breeds of animals and microorganisms 

and chronicling of knowledge relating to biological diversity. 

Explanation.—For the purposes of this sub-section,— 

(a) “cultivar” means a variety of plant that has originated and persisted under cultivation or was 

specifically bred for the purpose of cultivation; 

(b) “folk variety” means a cultivated variety of plant that was developed, grown and exchanged 

informally among farmers; 

(c) “landrace” means primitive cultivar that was grown by ancient farmers and their successors. 

(2) The National Biodiversity Authority and the State Biodiversity Boards shall consult the 

Biodiversity Management Committees while taking any decision relating to the use of biological 

resources and knowledge associated with such resources occurring within the territorial jurisdiction of the 

Biodiversity Management Committee. 

(3) The Biodiversity Management Committees may levy charges by way of collection fees from any 

person for accessing or collecting any biological resource for commercial purposes from areas falling 

within its territorial jurisdiction. 

CHAPTER XI 

LOCAL BIODIVERSITY FUND 

42. Grants to Local Biodiversity Fund.—The State Government may, after due appropriation made 

by State Legislature by law in this behalf, pay to the Local Biodiversity Funds by way of grants or loans 

such sums of money as the State Government may think fit for being utilised for the purposes of this Act. 

43. Constitution of Local Biodiversity Fund.—(1) There shall be constituted a Fund to be called the 

Local Biodiversity Fund at every area notified by the State Government where any institution of                     

self-government is functioning and there shall be credited thereto— 

(a) any grants and loans made under section 42; 

(b) any grants or loans made by the National Biodiversity Authority; 

(c) any grants or loans made by the State Biodiversity Boards; 

(d) fees referred to in sub-section (3) of section 41 received by the Biodiversity Management 

Committees; 

(e) all sums received by the Local Biodiversity Fund from such other sources as may be decided 

upon by the State Government. 

44. Application of Local Biodiversity Fund.—(1) Subject to the provisions of sub-section (2), the 

management and the custody of the Local Biodiversity Fund and the purposes for which such Fund shall 

be applied, be in the manner as may be prescribed by the State Government. 

(2) The Fund shall be used for conservation and promotion of biodiversity in the areas falling within 

the jurisdiction of the concerned local body and for the benefit of the community in so far such use is 

consistent with conservation of biodiversity. 

45. Annual report of Biodiversity Management Committees.—The person holding the custody of 

the Local Biodiversity Fund shall prepare, in such form and during each financial year at such time as 



16 
 

may be prescribed, its annual report, giving a full account of its activities during the previous financial 

year, and submit a copy thereof to the concerned local body. 

46. Audit of accounts of Biodiversity Management Committees.—The accounts of the Local 

Biodiversity Fund shall be maintained and audited in such manner as may, in consultation with the 

Accountant-General of the State, be prescribed and the person holding the custody of the Local 

Biodiversity Fund shall furnish, to the concerned local body, before such date as may be prescribed, its 

audited copy of accounts together with auditor's report thereon. 

47. Annual report, etc., of the Biodiversity Management Committee to be submitted to District 

Magistrate.—Every local body constituting a Biodiversity Management Committee under sub-section (1) 

of section 41, shall cause, the annual report and audited copy of accounts together with auditor's report 

thereon referred to in sections 45 and 46, respectively and relating to such Committee to be submitted to 

the District Magistrate having jurisdiction over the area of the local body. 

CHAPTER XII 

MISCELLANEOUS 

48. National Biodiversity Authority to be bound by the directions given by Central 

Government.—(1) Without prejudice to the foregoing provisions of this Act, the National Biodiversity 

Authority shall, in the discharge of its functions and duties under this Act, be bound by such directions on 

questions of policy as the Central Government may give in writing to it from time to time: 

Provided that the National Biodiversity Authority shall, as far as practicable, be given opportunity to 

express its views before any direction is given under this sub-section. 

(2) The decision of the Central Government whether a question is one of policy or not shall be final. 

49. Power of State Government to give directions.—(1) Without prejudice to the foregoing 

provisions of this Act, the State Biodiversity Board shall, in the discharge of its functions and duties 

under this Act, be bound by such directions on questions of policy as the State Government may give in 

writing to it from time to time: 

Provided that the State Biodiversity Board shall, as far as practicable, be given an opportunity to 

express its views before any direction is given under this sub-section. 

(2) The decision of the State Government whether a question is one of policy or not shall be final. 

50. Settlement of disputes between State Biodiversity Boards.—(1) If a dispute arises between the 

National Biodiversity Authority and a State Biodiversity Board, the said Authority or the Board, as the 

case may be, may prefer an appeal to the Central Government within such time as may be prescribed. 

(2) Every appeal made under sub-section (1) shall be in such form as may be prescribed by the 

Central Government. 

(3) The procedure for disposing of an appeal shall be such as may be prescribed by the Central 

Government: 

Provided that before disposing of an appeal, the parties shall be given a reasonable opportunity of 

being heard. 

(4) If a dispute arises between the State Biodiversity Boards, the Central Government shall refer the 

same to the National Biodiversity Authority. 

(5) While adjudicating any dispute under sub-section (4), the National Biodiversity Authority shall be 

guided by the principles of natural justice and shall follow such procedure as may be prescribed by the 

Central Government. 

(6) The National Biodiversity Authority shall have, for the purposes of discharging its functions under 

this section, the same powers as are vested in a civil court under the Code of Civil Procedure, 1908                   

(5 of 1908)  in respect of the following matters, namely:— 

(a) summoning and enforcing the attendance of any person and examining him on oath; 

(b) requiring the discovery and production of documents; 
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(c) receiving evidence on affidavits; 

(d) issuing commissions for the examination of witnesses or documents; 

(e) reviewing its decisions;  

(f) dismissing an application for default or deciding it ex parte; 

(g) setting aside any order of dismissal of any application for default or any order passed by it ex 

parte; 

(h) any other matter which may be prescribed. 

(7) Every proceeding before the National Biodiversity Authority shall be deemed to be a judicial 

proceeding within the meaning of sections 193 and 228, and for the purpose of section 196, of the Indian 

Penal Code (45 of 1860) and the National Biodiversity Authority shall be deemed to be a civil court for 

all the purposes of section 195 and Chapter XXV1 of the Code of Criminal Procedure, 1973 (2 of 1974). 

51. Members, officers, etc., of National Biodiversity Authority and State Biodiversity Board 

deemed to be public servants.—All members, officers and other employees of the National Biodiversity 

Authority or the State Biodiversity Board shall be deemed, when acting or purporting to act in pursuance 

of any of the provisions of this Act, to be public servants within the meaning of section 21 of the Indian 

Penal Code (45 of 1860). 

52.  Appeal.—Any person, aggrieved by any determination of benefit sharing or order of the National 

Biodiversity Authority or a State Biodiversity Board under this Act, may file an appeal to the High Court 

within thirty days from the date of communication to him, of the determination or order of the National 

Biodiversity Authority or the State Biodiversity Board, as the case may be: 

Provided that the High Court may, if it is satisfied that the appellant was prevented by sufficient cause 

from filing the appeal within the said period, allow it to be filed within a further period not exceeding 

sixty days. 

1
[Provided further that nothing contained in this section shall apply on and from the commencement 

of the National Green Tribunal Act, 2010 (19 of 2010): 

Provided also that any appeal pending before the High Court, before the commencement of the 

National Green Tribunal Act, 2010 (19 of 2010), shall continue to be heard and disposed of by the High 

Court as if the National Green Tribunal had not been established under section 3 of the National Green 

Tribunal Act, 2010.] 
1
[ 52A. Appeal to National Green Tribunal.—Any person aggrieved by any determination of 

benefit sharing or order of the National Biodiversity Authority or a State Biodiversity Board under this 

Act, on or after the commencement of the National Green Tribunal Act, 2010 (19 of 2010), may file an 

appeal to the National Green Tribunal establishment under section 3 of the National Green Tribunal Act, 

2010, in accordance with the provisions of that Act.] 

53. Execution of determination or order.—Every determination of benefit sharing or order made by 

the National Biodiversity Authority or a State Biodiversity Board under this Act or the order made by the 

High Court in any appeal against any determination or order of the National Biodiversity Authority or a 

State Biodiversity Board shall, on a certificate issued by any officer of the National Biodiversity 

Authority or a State Biodiversity Board or the Registrar of the High Court, as the case may be, be deemed 

to be decree of the civil court and shall be executable in the same manner as a decree of that court. 

Explanation.—For the purposes of this section and section 52, the expression “State Biodiversity 

Board” includes the person or group of persons to whom the powers or functions under sub-section (2) of 

section 22 have been delegated under the proviso to that sub-section and the certificate relating to such 

person or group of persons under this section shall be issued by such person or group of persons, as the 

case may be. 

54. Protection of action taken in good faith.—No suit, prosecution or other legal proceedings shall 

lie against the Central Government or the State Government or any officer of the Central Government or 

State Government or any member, officer or employee of the National Biodiversity Authority or the  

                                                           
1. Ins. by Act of 19 of 2010, s. 36 and Schedule III (w. e. f. 18-10-2010). 
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State Biodiversity Board for anything which is in good faith done or intended to be done under this Act or 

the rules or regulations made thereunder. 

55.  Penalties.—(1) Whoever contravenes or attempts to contravene or abets the contravention of the 

provisions of section 3 or section 4 or section 6 shall be punishable with imprisonment for a term which 

may extend to five years, or with fine which may extend to ten lakh rupees and where the damage caused 

exceeds ten lakh rupees such fine may commensurate with the damage caused, or with both. 

(2) Whoever contravenes or attempts to contravene or abets the contravention of the provisions of 

section 7 or any order made under sub-section (2) of section 24 shall be punishable with imprisonment for 

a term which may extend to three years, or with fine which may extend to five lakh rupees, or with both. 

56. Penalty for contravention of directions or orders of Central Government, State 

Government, National Biodiversity Authority and State Biodiversity Boards.—If any person 

contravenes any direction given or order made by the Central Government, the State Government, the 

National Biodiversity Authority or the State Biodiversity Board for which no punishment has been 

separately provided under this Act, he shall be punished with a fine which may extend to one lakh rupees 

and in case of a second or subsequent offence, with fine which may extend to two lakh rupees and in the 

case of continuous contravention with additional fine which may extend to two lakh rupees every day 

during which the default continues. 

57. Offences by companies—(1) Where an offence or contravention under this Act has been 

committed by a company, every person who at the time the offence or contravention was committed was 

in charge of, and was responsible to, the company for the conduct of the business of the company, as well 

as the company, shall be deemed to be guilty of the offence or contravention and shall be liable to be 

proceeded against and punished accordingly: 

Provided that nothing contained in this sub-section shall render any such person liable to any 

punishment provided in this Act, if he proves that the offence or contravention was committed without his 

knowledge or that he had exercised all due diligence to prevent the commission of such offence or 

contravention. 

(2) Notwithstanding anything contained in sub-section (1), where an offence or contravention under 

this Act has been committed by a company and it is proved that the offence or contravention has been 

committed with the consent or connivance of, or is attributable to, any neglect on the part of any director, 

manager, secretary or other officer of the company, such director, manager, secretary or other officer shall 

also be deemed to be guilty of the offence or contravention and shall be liable to be proceeded against and 

punished accordingly. 

Explanation.—For the purposes of this section,— 

(a) “company” means any body corporate and includes a firm or other association of individuals; 

and 

(b) “director”, in relation to a firm, means a partner in the firm. 

58. Offences to be cognizable and non-bailable.—The offences under this Act shall be cognizable 

and non-bailable. 

59. Act to have effect in addition to other Acts.—The provisions of this Act shall be in addition to, 

and not in derogation of, the provisions in any other law, for the time being in force, relating to forests or 

wildlife. 

60. Power of Central Government to give directions to State Government.—The Central 

Government may give directions to any State Government as to the carrying into execution in the State of 

any of the provisions of this Act or of any rule or regulation or order made thereunder. 

61. Cognizance of offences.—No Court shall take cognizance of any offence under this Act except 

on a complaint made by— 

(a) the Central Government or any authority or officer authorised in this behalf by that 

Government; or 
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(b) any benefit claimer who has given notice of not less than thirty days in the prescribed manner, 

of such offence and of his intention to make a complaint, to the Central Government or the authority 

or officer authorised as aforesaid. 

62. Power of Central Government to make rules.—(1) The Central Government may, by 

notification in the Official Gazette, make rules for carrying out the purposes of this Act. 

(2) In particular, and without prejudice to the generality of the foregoing power, such rules may 

provide for all or any of the following matters, namely:— 

(a) terms and conditions of service of the Chairperson and members under section 9; 

(b) powers and duties of the Chairperson under section 10; 

(c) procedure under sub-section (1) of section 12 in regard to transaction of business at meetings; 

(d) form of application and payment of fees for undertaking certain activities under                         

sub-section (1) of section 19; 

(e) the form and manner of making an application under sub-section (2) of section 19; 

(f) form of application and the manner for transfer of biological resource or knowledge under            

sub-section (2) of section 20; 

(g) form in which, and the time of each financial year at which, the annual report of the National 

Biodiversity Authority shall be prepared and the date before which its audited copy of accounts 

together with auditor's report thereon shall be furnished under section 28; 

(h) form in which the annual statement of account shall be prepared under sub-section (1) of 

section 29; 

(i) the time within which and the form in which, an appeal may be preferred, the procedure for 

disposing of an appeal and the procedure for adjudication, under section 50; 

(j) the additional matter in which the National Biodiversity Authority may exercise powers of the 

civil court under clause (h) of sub-section (6) of section 50; 

(k) the manner of giving notice under clause (b) of section 61; 

(1) any other matter which is to be, or may be, prescribed, or in respect of which provision is to 

be made, by rules. 

(3) Every rule made under this section and every regulation made under this Act shall be laid, as soon 

as may be after it is made, before each House of Parliament, while it is in session or a total period of thirty 

days which may be comprised in one session or in two or more successive sessions, and if, before the 

expiry of the session immediately following the session or the successive sessions aforesaid, both Houses 

agree in making any modification in the rule or regulation or both Houses agree that the rule or regulation 

should not be made, the rule or regulation shall thereafter have effect only in such modified form or be of 

no effect, as the case may be; so, however, that any such modification or annulment shall be without 

prejudice to the validity of anything previously done under that rule or regulation. 

63. Power of State Government to make rules.—(1) The State Government may, by notification in 

the Official Gazette, make rules for carrying out the purposes of this Act. 

(2) In particular, and without prejudice to the generality of the foregoing power, such rules may 

provide for all or any of the following matters, namely:— 

(a) the other functions to be performed by the State Biodiversity Board under clause (c) of section 

23; 

(b) the form in which the prior intimation shall be given under sub-section (1) of section 24; 

(c) the form in which, and the time of each financial year at which, the annual report shall be 

prepared under section 33; 
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(d) the manner of maintaining and auditing the accounts of the State Biodiversity Board and the 

date before which its audited copy of the accounts together with auditor's report thereon shall be 

furnished under section 34; 

(e) management and conservation of national heritage sites under section 37; 

(f) the manner of management and custody of the Local Biodiversity Fund and the purposes for 

which such Fund shall be applied under sub-section (1) of section 44; 

(g) the form of annual report and the time at which such report shall be prepared during each 

financial year under section 45; 

(h) the manner of maintaining and auditing the accounts of the Local Biodiversity Fund and the 

date before which its audited copy of the accounts together with auditor's report thereon shall be 

furnished under section 46; 

(i) any other matter which is to be, or may be, specified. 

(3) Every rule made by the State Government under this section shall be laid, as soon as may be after 

it is made, before each House of the State Legislature where it consists of two Houses, or where such 

Legislature consists of one House, before that House. 

64. Power to make regulations.—The National Biodiversity Authority shall, with the previous 

approval of the Central Government, by notification in the Official Gazette, make regulations for carrying 

out the purposes of this Act. 

65. Power to remove difficulties.—(1) If any difficulty arises in giving effect to the provisions of 

this Act, the Central Government may, by order, not inconsistent with the provisions of this Act, remove 

the difficulty: 

Provided that no such order shall be made after the expiry of a period of two years from the 

commencement of this Act. 

(2) Every order made under this section shall be laid, as soon as may be, after it is made, before each 

House of Parliament. 
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MINISTRY OF ENVIRONMENT AND FORESTS 
  

NOTIFICATION 
 

New Delhi, Thursday, April 15, 2004 
  
G.S.R. 261 (E) -  In exercise of the powers conferred by section 62 of the Biological Diversity Act , 2002, and in 
supersession of the National Biodiversity Authority ( salary, Allowances and conditions of service of Chairperson and 
other Members ) Rules, 2003 except as respect to  things done or omitted to be done  before such supersession, the 
Central Government hereby makes the following rules namely:- 
  
  
1.                  Short title and commencement 

  
(1)          These rules may be called the Biological Diversity Rules, 2004. 
(2)    Thus shall come into force on  15th April, 2004.   

 
 
2. Definitions 

  
In these rules, unless the context otherwise requires, - 
  

(a)                “Act” means the Biological Diversity Act 2002 ( 18 of 2003); 
(b)                “Authority” means the National Biodiversity Authority established 
            under sub- section (1) of Section 8,  
(c)                “Biodiversity Management Committee” means a Biodiversity Management Committee established by 

a local body under sub-section (1) of Section 41;  
(d)                “Chairperson” means the chairperson of the National Biodiversity Authority or as the case may be, of 

the State Biodiversity Board. 
(e)                “fee” means any fee stipulated in the Schedule;   
(f)                   “Form” means form annexed  to  these rules;  
(g)               “Member” means a member of the National Biodiversity Authority or a State Biodiversity Board and 

includes the chairperson as the case may be; 
(h)               “section” means a section of the Act; 
(i)                  “Secretary” means the full time Secretary of the Authority. 
(j)                   words and expressions used but not defined in these rules and defined in the Act shall have the 

meaning respectively assigned to them in the Act. 
 

 3. Manner of selection and appointment of the Chairperson 
  
(1) The Chairperson of the Authority shall be appointed by the Central Government.  
  
(2) Every appointment of Chairperson under sub-section (1) shall be made  either on deputation basis  or by 

selection from outside the Central Government. In case the appointment is through deputation, the applicant 
should not be below the rank of Additional Secretary to the  Government of India. 

  
4. Term of Office of the Chairperson 
  

(1)   The Chairperson of the Authority shall hold the office for a term of three years’ and shall be eligible for re-
appointment,  

 
(2)  Provided that no Chairperson shall hold office as such after he attains the age of sixty five years or his term of 

office expires which is earlier.  
  



      (3) The Chairperson may resign from his office by giving at least one month notice in writing to the Central 
Government. 

  
5. Pay  and Allowances of Chairperson :- 
 

(1)         A Chairperson shall be entitled to a fixed pay of Rs. 26,000/- per month.   In case of retired person is 
appointed as Chairperson,  his  pay shall be fixed in accordance with the orders of the Central 
Government as applicable to such persons. .  

 
(2)      A Chairperson shall be entitled to such allowances, leave, pension, provident fund, house and other 

perquisites etc. to be decided  by the Central Government from time to time.  
 
6. Term of  Office and Allowances of non-official Members. -  

 
 
(1)               Every non-official member of the Authority shall hold his  office for a term not exceeding three years 

at a time from the date of publication of his appointment in the official Gazette.  
 

(2)               Every non-official member attending the meeting of the Authority  shall be entitled to sitting 
allowance, travelling expenses, daily allowance and such other allowances  as are applicable to non-
official member of commissions and committees of the Central Government  attending the meeting (s) of 
such Commissions or Committees.  

 
7. Filling up of vacancies of non-official members 
 

(1) A non-official member of the Authority may resign his office at any time by giving in writing under his hand 
addressed to the Central Government and the seat of that member in the Authority shall become vacant. 

 
(2) A casual vacancy of a non-official member  in the Authority shall be filled up by a fresh nomination and 

the person nominated to fill the vacancy shall hold office only for the remainder of the term of the member 
in whose place he was nominated. 

 
8.   Removal of the members of the Authority. 

 
No member of the Authority shall be removed from his office on any ground specified in section 11, without a due 
and proper enquiry by an officer  not below the rank of a Secretary to the Government of India appointed by the 
Central Government and without giving  such member a reasonable opportunity of being heard.  

 
9. Secretary of the Authority 
  

(1)   The Authority shall appoint a Secretary to it.  
 
(2)   The terms and conditions of the appointment of the Secretary shall be  
      determined by the Authority by regulation.  
 
(3)  The Secretary shall be responsible for co-coordinating and convening the meetings of the Authority, maintenance 

of the records of the proceedings of the Authority and such other matters as may be assigned to him by the 
Authority.  

  
10. Meetings of the Authority 
  
(1) The Authority shall meet at least four times in a year normally after a period of three months at the Head quarters 

of the Authority or at such place as may be  decided by the Chairperson. 
  
(2) The Chairperson shall, upon a written request from not less than five Members of the Authority or upon a direction 

of the Central Government, call a special meeting of the Authority. 
  
(3) The members shall be given at least fifteen days’ notice for holding an ordinary meeting  and atleast three days’ 

notice for holding a special meeting specifying the purpose, the time and the place at which such meeting is to be 
held.  

  



(4) Every meeting shall be presided over by the Chairperson and in his absence, by a presiding officer to be elected 
by the members present from amongst themselves. 

  
(5) The decision of the Authority at a meeting shall, if necessary, be taken by a simple majority of the Members 

present and voting and the Chairperson or in his absence, the Member presiding shall have a second or casting 
vote. 

  
(6) Each member shall have one vote. 
  
(7) The quorum at every  meeting of the Authority shall be five. 
  
(8) No Member shall be entitled to bring forward for the consideration of a meeting any matter of which he has not 

given ten days’ notice unless the Chairperson in his discretion permits him to do so. 
  
(9) Notice of the meeting may be given to the Members by delivering the same by messenger or sending it by 

registered post to his last known place of residence or business or in such other manner as the Secretary of the 
Authority may, in the circumstances of the case, think fit. 

  
11. Appointment of Expert Committee by the Authority and their entitlements :-  
  
(1) The Authority may constitute any number of Committees  for such purposes as it may deem fit consisting wholly 

of members or wholly of other persons or partly of members or partly of other persons. 
  
(2) The members of the Committee other than the members of the Authority shall be paid such fees and allowances 

for attending the meetings as the Authority may deem fit. 
  
12. General functions of the Authority :- 
  

The Authority may perform the following functions; namely :-  
  

(i)                 lay down the procedure and guidelines to govern the activities provided under sections 3 ,4 and 6 ;   
  

(ii)               advise the Central Government on any matter concerning conservation of bio-diversity, sustainable use of 
its components and fair and equitable sharing of benefits arising out of the use of biological resource  and  
knowledge; 

  
(iii)             coordinate the activities of the State Bio-diversity Boards; 

 
  

(iv)             provide technical assistance and guidance to the State Bio-diversity Boards; 
  

(v)               commission studies and sponsor investigations and research;  
  

(vi)             engage consultants, for a  specific period, not exceeding three years,  for  providing technical assistance to 
the Authority in the effective discharge of its functions:   

  
Provided that if it is necessary and expedient to engage any  consultant beyond the period of three years, the 
Authority shall seek  prior approval of the Central Government for such an engagement. 

  
(vii)           collect,  compile and publish technical and statistical data,  manuals, codes or guides relating to 

conservation of bio-diversity, sustainable use of its components and fair and equitable sharing of benefits 
arising out of the use of biological resource and knowledge; 

  
(viii)         organise through mass media a comprehensive programme regarding  conservation of  bio-diversity, 

sustainable use of its components and fair and equitable sharing of benefits arising out of the use of biological 
resource and knowledge. 

  
(ix)             plan and organise training of personnel engaged or likely to be engaged in programmes for the 

conservation of bio-diversity and  sustainable use of its components;  
  



(x)               prepare the annual Budget of the Authority incorporating its own receipts as also the devaluation from the 
Central Government provided that the allocation by the Central Government shall be operated in accordance 
with the budget provisions approved by the Central Government; 

  
(xi)             recommend creation of posts to the Central Government,  for effective discharge of the functions by the 

Authority and to create such posts, provided that no such post whether permanent/ temporary or of any 
nature, would be created without prior approval of the Central Government; 

  
(xii)           approve the method of recruitment to the officers and servants of the Authority;  

  
(xiii)         take steps to build up data base and to create information and documentation system for biological 

resources and associated traditional knowledge through bio-diversity registers and electronics data bases, to 
ensure effective management, promotion and sustainable uses; 

  
(xiv)         give directions to State Bio-diversity Boards and the Bio-diversity Management Committees in writing for 

effective implementation of the  Act ; 
  

(xv)           report to the Central Government about the functioning of the Authority and implementation of the Act ; 
  

(xvi)         recommend, modify, collection  of benefit sharing fee under sub section (1) of Section 6 or Changes of 
royalties under sub-section (2) of section 19 in respect of  biological resources from time to time ; 

  
(xvii)       sanction grants-in-aid and grants to the State Bio-diversity Board and Bio-diversity Management Committees 

for specific purposes; 
  

(xviii)     undertake physical inspection of any area in connection with the implementation of the Act ;  
  

(xix)         take necessary measures including appointment of legal experts to oppose grant of intellectual property 
right in any country outside India on any biological resource and associated knowledge obtained from India in 
an  illegal manner;  

  
(xx)           do such other functions as may be assigned or directed by the Central  Government from time to time.  

  
13.   Powers and duties of  Chairperson 
  
(1) The Chairperson shall have the overall control of the day- to -day activities of the Authority. 
  
(2) Subject to the provisions of Section 10,  the Chairperson shall have the powers of general superintendence over 

the officers and staff of the Authority and  he may issue necessary directions for the conduct and management of 
the affairs of the Authority. 

  
(3) The Chairperson shall be In charge of all the confidential papers and records of the Authority and shall be 

responsible for their safe custody.  
  
(4) All orders  and instructions to be issued by the Authority shall be under the signature of the Chairperson or of any 

other officer authorized by the Chairperson in this behalf. 
  
(5) The Chairperson, either himself or through an officer of the authority authorized for the purpose, may sanction 

and disburse all payments against the approved budget. 
  
(6) The Chairperson shall have full powers for granting administrative and technical sanction to all estimates. 
  
(7) The Chairperson shall convene and preside over all the meetings of the Authority and shall ensure that all 

decisions taken by the Authority are implemented in proper manner. 
  
(8) The Chairperson shall exercise such other powers and perform such other functions as may be delegated to him 

from time to time by the Authority or the  Central Government.   
   

14.  Procedure for access to biological resources and associated traditional knowledge 
  
(1)               Any person seeking  approval of the Authority for access to biological resources and associated knowledge 

for research or for commercial utilization shall make an application in Form I. 



 
(2)       Every application  under sub-rule (1) shall be accompanied by a fee of ten  

thousand rupees in the form of a cheque or demand draft drawn in favour of the Authority.  
  
(3)  The Authority  shall after consultation with the concerned local bodies and  collecting such additional information 

from the applicant and other sources, as it may deem necessary, dispose of  the application, as far as possible,  
within a period of six months from the date of its receipts.   

  
(4) On being satisfied with the merit of the application, the Authority may grant the approval for access to biological 

resources and associated knowledge subject to such term and conditions  as it may deem fit to impose. 
  
(5) The approval to access shall be in the form of a written agreement duly signed by an authorized officer of the 

Authority and the applicant.  
 
(6)    The form of the agreement referred to in sub-rule (5)  shall be laid down  by the Authority and shall  include the 

following ; namely :- 
  

(i)                 general objectives and  purpose of the application for seeking approval ; 
(ii)                description of the biological resources and traditional knowledge including accompanying 

information; 
(iii)             intended uses of the biological resources (research, breeding, commercial utilization etc.) 
(iv)             conditions under which the applicant may seek intellectual property rights; 
(v)               quantum of monetary and other incidental benefits. If need be, a commitment to enter into a fresh 

agreement particularly in case if the biological material is taken for research purposes and later on 
sought to be used for commercial purposes, and also in case of any other change in  use thereof 
subsequently. 

(vi)             restriction to transfer the accessed biological resources and the traditional knowledge to any third 
party without prior approval of Authority; 

(vii)           to adhere to a limit set by the Authority on the quantity and specification of the quality of the 
biological resources for which the applicant is seeking access; 

(viii)         guarantee to deposit a reference sample of the biological material sought to be accessed with the 
repositories identified in Section 39; 

(ix)              submitting to the Authority a regular status report of research and other developments; 
(x)               commitment to abide with the provisions of Act and rules and other related legislations in force in 

the country ; 
(xi)              commitment to facilitate measures for conservation and sustainable use of biological resources 

accessed ;  
(xii)           commitment to minimize environmental impacts of collecting activities ; 
(xiii)         legal provisions such as duration of the agreement, notice to terminate the agreement, independent 

enforceability of individual clauses, provision to the extent that obligations in benefit sharing clauses 
survive the termination of the agreement, events limiting liability (natural calamities), arbitration, any 
confidentiality clause.   

  
(7) The conditions for access may specifically provide measures for conservation and protection of biological 

resources to which the access is being granted. 
  
(8) The Authority may for reasons to be recorded in writing  reject an application if it considers that the request 

cannot be acceded to.   
 
(9)  No application shall be rejected  unless the applicant is given a reasonable opportunity of being heard.  
 
  
(10) The Authority shall take steps to widely publicize the approvals granted, through print or electronic media and 

shall periodically monitor compliance of conditions on which the approval was accorded. 
  
15. Revocation of access or approval . - 
  
(1) The Authority may either on the basis of any complaint or suo moto withdraw the approval granted for access 

under rule 15  and revoke the written agreement under the following conditions ; namely:-  
  

(i)                 on the basis of reasonable  belief that the person to whom the approval was granted has violated 
any of the provisions of the Act or the condition on which the approval was granted ; 



(ii)               when the person who has been granted approval has failed to comply with the terms of  the 
agreement ; 

(iii)             on failure to comply with any of the conditions of access granted; 
(iv)             on account of overriding public interest or for protection of environment and conservation of 

biological diversity; 
  
(2) The Authority shall send a copy of every order of revocation  issued by it to the concerned State Biodiversity 

Board and the Biodiversity Management Committees for prohibiting the access and also to assess the damage, if 
any, caused and take steps to recover the damage.  

  
16. Restriction on activities related to access to biological resources. - 
  
(1) The Authority if it deems necessary and appropriate shall take the steps  to  restrict or prohibit the request for 

access to biological resources for the following reasons ; namely :-  
  

(i)                 the request for access is for any endangered taxa ; 
(ii)               the request for access is for any endemic and rare species; 
(iii)             the request for access  may likely to result in adverse effect on the livelihoods of the local people;  
(iv)             the request to access may result in adverse environmental impact which may be difficult to control and 

mitigate; 
(v)               the request for access may cause genetic erosion or affecting the ecosystem function; 
(vi)             use of resources for purposes contrary to national interest and other related international agreements 

entered into by India. 
  
 
 
 
17. Procedure for seeking approval for transferring results of research.-    
  

(1)   Any person desirous of transferring results of research relating to biological resources obtained from India for 
monetary consideration to foreign nationals, companies and Non Resident Indians (NRIs), shall make an 
application to the Authority in the Form II. 

 
(2)    Every application under sub-rule (i) shall be accompanied by a fee of five thousand rupees  in the form of a Bank 

draft or Cheque drawn in favour of the Authority.  
 

(3)   Every application under sub-rule (i) shall be decided upon by the Authority, as far as possible within a period  of 
three months from the receipt of the same.   

 
(4)   On being satisfied that the applicant has fulfilled all the  requirements, the Authority may grant the approval for 

transferring the results of research subject to such terms and conditions as it may deem  fit to impose in each 
case.  

 
(5)   The approval for transfer shall be granted in the form of a written agreement duly signed by an authorized officer 

of the Authority and the applicant.  The form of the agreement shall be such as may be decided by the Authority.  
 

(6)   The Authority may for reasons to be recorded in writing reject an  application if it considers that the application  
cannot be allowed;   
Provided that the application shall be rejected unless the applicant has been given a reasonable opportunity of 
being heard.  

 
  
18. Procedure for seeking prior approval before applying for intellectual property protection. - 
  

(1)   Any person desirous of applying for a patent or any other intellectual property based on research on biological 
material and knowledge obtained from India shall make an application in Form III.   

 
(2)   Every application  under sub-rule (1) shall be accompanied by paying a fee of five hundred rupees.  

 
(3)   The Authority after due appraisal of the application and after collecting any additional information,  on the basis of 

merit shall decide on the application, as far as possible within a period of three months of receipt of the same.  
 



(4)   On being satisfied that the applicant has fulfilled all the necessary requirements, the Authority may grant approval 
for applying for a patent or any other IPR subject to such terms and conditions as it may deem fit to impose in 
each case.  

 
(5)   The approval shall be granted in the form of a written agreement duly signed by an authorized officer of the 

Authority and the applicant.  The form of the agreement may be decided by the Authority.  
 

(6)   The Authority may reject the application if it considers that the request cannot be acceded to after recording the 
reasons. Before passing order of rejection, the applicant shall be given an opportunity of hearing.  

  
19.  Procedure for third party transfer under  sub-section (2) of Section 20.-   

(1)   The persons who have been granted approval for access to biological resources and associated knowledge, 
intend to transfer the accessed biological resource or knowledge  to any other person or organization shall make 
an application to the Authority in Form IV.  

 
(2)   Every application under sub-rule (1) shall be accompanied by a fee of ten thousand rupees in the form of Bank 

draft or cheque drawn in favour of the Authority.   
 

(3)   The Authority shall after collecting any additional information,  decide upon the application as far as possible 
within a period of six months of receipt of the same.  

 
(4)   On being satisfied that the applicant has fulfilled all the necessary requirements, the Authority may grant approval 

for third party transfer subject to such terms and conditions it may deem fit to impose in each case.  
 

(5)   The approval as may  be granted under sub-rule (4)  in the form of a written agreement duly signed by an 
authorized officer of the Authority and the applicant.  The form of the agreement shall be such as may be decided 
by the Authority.  

 
(6)   The Authority may for reasons to be recorded in writing reject the application if it considers that the request 

cannot be acceded to provided  that no application shall be rejected unless the applicant has been given an 
opportunity of being heard.    

 
20. Criteria for equitable benefit sharing (Section 21) 
  

(1)   The Authority shall by notification in the Official Gazette  formulate the guidelines and describe the benefit 
sharing formula.  

 
(2)   The guidelines shall provide for  monetary and other benefits such as royalty; joint ventures; technology transfer; 

product development; education and awareness raising activities; institutional capacity building and  venture 
capital fund.  

 
(3)    The formula for benefit sharing shall be determined on  a case-by case basis.  

 
(4)   The Authority while granting approval to any person for access or for transfer of results of research or applying 

for patent and IPR or for third party transfer of the accessed biological resource and associated knowledge may 
impose terms and conditions for ensuring equitable sharing of the benefits arising out of the use of accessed 
biological material and associated knowledge.  

 
(5)   The quantum of benefits shall be mutually agreed upon between the persons applying for such approval and the 

Authority in consultation with the local bodies and benefit claimers and may be decided in due regard to the 
defined parameters of access, the extent of use, the sustainability aspect, impact and expected outcome levels, 
including measures ensuring conservation and sustainable use of biological diversity.  

 
(6)   Depending upon each case, the Authority shall stipulate the time frame for assessing benefit sharing on short, 

medium, and long term benefits.  
 

(7)   The Authority shall stipulate that benefits shall ensure conservation and sustainable use of biological diversity.  
 

(8)   Where biological resources or knowledge is accessed from a specific individual or a group of individuals or 
organizations, the Authority may take steps to ensure that the agreed amount is paid directly to them through the 
district administration. Where such individuals or group of individuals or organizations cannot be identified, the 
monetary benefits shall be deposited in the National Biodiversity Fund.  



 
(9)   Five percent of the assessed benefits shall be earmarked for the Authority or Board as the case may be , towards 

administrative and service charges.  
 

(10) The Authority shall monitor the flow of benefits as determined under sub rule (4) in a manner determined by it.   
  
21. Application of National Biodiversity Fund . - 
  
(1) The National Biodiversity Fund shall be operated by the Chairperson or by such other officer of the Authority as 

may be authorized in this regard 
  
(2) The National Biodiversity Fund shall have two separate heads of accounts, one relating to the receipts from the 

Central Government and the other concerning the fee, licence fee, royalty and other receipts of the Authority. 
   
22. Constitution of Biodiversity Management Committees  
 
(1) Every local body shall constitute a Biodiversity Management Committee  (BMCs) within its area of jurisdiction. 
  
(2) The Biodiversity Management Committee  as constituted under sub-rule (1) shall consist  of a Chairperson and 

not more than six persons nominated by the local body, of whom not less than one third should be women and 
not les than 18% should belong to the Scheduled Castes/Scheduled Tribes.  

  
(3) The Chairperson of the Biodiversity Management Committee shall be elected from amongst the members of the 

committee in a meeting to be chaired by the Chairperson of the local body. The Chairperson of the local body 
shall have the casting votes in case of a tie . 

  
(4) The Chairperson of the Biodiversity Management Committee shall have a tenure of three years. 
  
(5) The local Member of Legislative Assembly/ Member of Legislative Council and Member of Parliament would be 

special invitees to the meetings of the Committee. 
  
(6) The main function of the BMC is to prepare People’s Biodiversity Register in consultation with local people. The 

Register shall contain comprehensive information on availability and knowledge of local biological resources, their 
medicinal or any other use or any other traditional knowledge associated with them. 

  
(7) The other functions of the BMC are to advise on any matter referred to it by the State Biodiversity Board or 

Authority for granting approval, to maintain data about the local vaids and practitioners using the biological 
resources. 

  
(8) The Authority shall take steps to specify the form of the People’s Biodiversity Registers, and the particulars it shall 

contain and the format for electronic database. 
  
(9) The Authority and the State Biodiversity Boards shall provide guidance and technical support to the Biodiversity 

Management Committees for preparing People’s Biodiversity Registers. 
  
(10) The People’s Biodiversity Registers shall be maintained and validated by the Biodiversity Management 

Committees. 
  
(11) The Committee shall also maintain a Register giving information about the details of the access to biological 

resources and traditional knowledge granted, details of the collection fee imposed and details of the benefits 
derived and the mode of their sharing. 

  
23. Appeal for settlement of disputes under Section 50. -  
  

(1)   If a dispute arises between the Authority or a State Biodiversity Board or between one Board and other Board(s) 
on account of implementation of any order or direction or on any issue of policy decision,  either of the aggrieved 
parties i.e. , Authority or the Board, as the case may be, prefer an appeal to the Central Government  under 
section 50,  in Form V to the Secretary, Ministry of Environment and Forests, Government of India   

 
(2)   In case the dispute arises between a State Biodiversity Board and another state Biodiversity Board or Boards, the 

aggrieved Board or Boards,  shall prefer the point or points of dispute to the Central Government which shall refer 
the same to the Authority.  



 
(3)   The memorandum of appeal shall state the facts of the case,  the grounds relied upon by the appellant,  for 

preferring the appeal and the relief sought for. 
 

(4)   The memorandum of appeal shall be accompanied by an authenticated copy of the order, direction or policy 
decision, as the case may be, by which the appellant is aggrieved and shall be duly signed by the authorised 
representative of the appellant.  

 
(5)   The memorandum of appeal shall be submitted in quadruplicate,  either in person or through a registered post 

with Acknowledgement due, within 30 days from the date of the orders, direction or policy decision, impunged   
provided that if the Central Government  is satisfied that there was good and sufficient reason for the delay in 
preferring the appeal, it may, for reason to be recorded in writing, allow the appeal to be preferred after the expiry 
of the aforesaid period of 30 days but before the expiry of 45 days from the date of the orders impugned,  
direction or policy decision, as the case may be.  

 
(6)   The notice for hearing of the appeal shall be given in Form VI  by a registered post with an acknowledgement 

due.  
 

(7)   The Central Government shall, after hearing the appellant and the other parties, dispose of the appeal.  
 

(8)   In disposing of an appeal it may vary  or modify or cancel  impugned order, direction or policy, as the case may 
be.  

 
(9)   In adjudicating a dispute, the Authority shall be guided by the principles of natural justice and as far as 

practicable, follow the same procedure which the Central Government is required to follow under this rule.  
  
 24. Manner of giving notice under Section  Section 61 
  
(1) The manner of giving notice, under clause (b) of section 61, shall be as follows namely:- 
  

(i)     The  notice shall be in writing in Form VII. 
(ii)   The person giving the notice may send it to ,-  

  
(a)               If the alleged offence has taken place in a  Union territory, to the Chairperson of the National Bio-

diversity Authority; and  
(b)               If the alleged offence has taken place in a State,  to the Chairperson of the State Bio-diversity Board  

  
(2) The notice referred to in sub-rule (1) shall be sent by registered post acknowledgement due;  and  
  
(3) The period of thirty days mentioned in clause (b) of section 61 shall be reckoned from the date, the notice is 

received by the Authorities mentioned in sub-rule (1). 



Schedule 
FORM I 

(see rule 14) 
Application form for access to Biological resources and associated traditional knowledge 
  

Part A 
 

(i)                 Full particulars of the applicant 
(ii)               Name: 
(iii)             Permanent address: 
(iv)             Address of the contact person / agent, if any, in India: 
(v)               Profile of the organization (personal profile in case the applicant is an individual). Please attach 

relevant documents of authentication): 
(vi)             Nature of business: 
(vii)           Turnover of the organization in US$:  

  
2. Details and specific information about nature of access sought and biological material and associated knowledge 

to be accessed 
  

a)     Identification (scientific name) of biological resources and its traditional use: 
  

b)     Geographical location of proposed collection: 
  

c)      Description  / nature of traditional knowledge ( oral / documented): 
  

d)     Any identified individual / community holding the traditional knowledge: 
  

e)     Quantity of biological resources to be collected (give the schedule): 
  

f)        Time span in which the biological resources is proposed to be collected: 
  

g)     Name and number of person authorized by the company for making the selection: 
  

h)     The purpose for which the access is requested including the type and extent of research, commercial use being 
derived and expected to be derived from it: 

  
i)        Whether any collection of the resource endangers any component of biological diversity and the risks which 

may arise from the access: 
  
3. Details of any national institution which will participate in the Research and Development  activities. 
  
4. Primary destination of accessed resource and identity of the location where the R&D will be carried out. 
  
5. The economic and other benefits including those arriving out of any IPR, patent obtained out of accessed 

biological resources and knowledge that are intended, or may accrue to the applicant or to the country that he/she 
belongs 

  
6. The biotechnological, scientific, social or any other benefits obtained out of accessed biological resources and 

knowledge that are intended, or may accrue to the applicant or to the country that he/she belongs 
  
7. Estimation of benefits, that would flow to India/ communities arising out of the use of accessed bioresources and 

traditional knowledge  
  
8.  Proposed mechanism and arrangements for benefit sharing.   
  
9.  Any other information  considered relevant.  

  
Part B 

Declaration 
  

 I/ we declare that: 
  



�        Collection of proposed biological resources shall not adversely affect the sustainability of the resources; 
�        Collection of proposed biological resources shall not entail any environmental impact; 
�        Collection of proposed biological resources shall not pose any risk to ecosystems; 
�        Collection of proposed biological resources shall not adversely affect the local communities;  

  
I/we further declare the Information provided in the application  form is true    and correct and I /We shall be 
responsible for any incorrect / wrong information. 

  
  
                                                                   Signed 
                                                                   Name 
                                                                   Title 
  
Place 
Date 
  
  
  

 
 
 
 

FORM II 
(see Rule 17) 

 
Application for seeking prior approval of National Biodiversity Authority  for transferring the results of research 
to foreign nationals, companies, NRI`s, for commercial purposes. 
  
1. Full particulars of the applicant 

  i) Name  
 ii) Address: 
 iii)Professional profile  
 iv)Organizational affiliation (Please attach relevant documents of     
    authentication): 

  
2. Details of the results of research conducted 
  
3. Details of the Biological resources and /or associated knowledge used in the research. 
  
4. Geo-graphical location from where the biological resources used in the research are collected  
  
5  Details of any traditional knowledge used in the research and any identified individual /community holding the 

traditional knowledge 
  
6.  Details of institution where R&D activities carried out. 
  
7.  Details of the individual / organization to whom the research results are intend to transfer. 
  
8. Details of economic, biotechnological, scientific or any other benefits that are intended, or may accrue to the 

individual /organization due to commercialization of transferred research results. 
  
9.  Details of economic, biotechnological, scientific or any other benefits that are intended, or may accrue to the 

applicant seeking approval for transfer of results of research. 
  
10.  Details of any agreement or MOU between by the proposed recipient and applicant seeking approval for transfer 

of results of research. 
                 
      
 
 

Declaration 
   



  I/we declare the Information provided in the application form is true and correct and I /We shall be responsible for any 
incorrect / wrong information. 
  
 
 
                                                                   Signed 
                                                                   Name 
                                                                   Title 
 Place 
 Date 

                     



                          
FORM III                                                                                                    

(See rule 18) 
Application for seeking prior approval of National Biodiversity Authority for applying for Intellectual Property Right  
 
1. Full particulars of the applicant   
   i)   Name  
            ii)   Address: 

       iii)  Professional profile  
  iv) Organizational affiliation (Please attach relevant documents of    
       authentication): 

  
2. Details of the invention on which IPRs sought 
  
3. Details of the Biological resources and /or associated knowledge used in the invention. 
  
4. Geo-graphical location from where the biological resources used in the invention are collected  
  
5.  Details of any traditional knowledge used in the in the invention and any identified individual /communiti\y holding 

the traditional knowledge 
  
6.  Details of institution where Research and Development activities carried out. 
  
7. Details of economic, biotechnological, scientific or any other benefits that are intended, or may accrue to the 

applicant due commercialization of the invention. 
  

Declaration 
   

  I/we declare the Information provided in the application form is true and correct and I /We shall be responsible for any 
incorrect / wrong information. 
                                                                   Signed 
                                                                   Name 
                                                                   Title 
Place 
Date 

  
                          
  
  



FORM IV 
(See rule 19) 

 
 

Application form for seeking approval of National Biodiversity Authority for third party transfer of the accessed Biological 
resources and associated traditional knowledge. 
  
1.   Full particulars of the applicant 

(i)     Name  
(ii)   Address: 
(iii) Professional profile  
(iv) Organizational affiliation (Please attach relevant documents of  
      authentication): 
 

 2. Details of the biological material and traditional knowledge accessed. 
  
3. Details of the access contract entered (Copy to be enclosed) 
  
4. Details of the benefits and mechanism / arrangements for benefit sharing already implemented. 
  
5.  Full particulars of the third part to whom the accessed material / knowledge is intended to transfer. 
  
6. The purpose of the intended third party transfer. 
  
7.  Details of economic, social, biotechnological, scientific or any other benefits that are intended, or may accrue to 

the third party due to transfer of accessed biological material and knowledge. 
  
8.  Details of any agreement to be entered between the applicant and the third party. 
  
9.  Estimation of benefits that would flow to India/ communities arising out of the third party transfer of accessed 

biological resources and traditional knowledge 
  
10.  Proposed mechanism and arrangements for benefit sharing arising out of the proposed third party transfer.   
  
11.  Any other relevant  information  
  
 
 
 

   Declaration 
   

  I/we declare the Information provided in the application form is true and correct and I /We shall be responsible for any 
incorrect / wrong information. 
                                                                   Signed 
                                                                   Name 
                                                                   Title 
Place 
Date 



FORM V 
(See rule-23(1) 

  
Form of Memorandum of Appeal 

  

BEFORE THE ________MINISTRY OF ENVIRONMENT AND FORESTS, NEW DELHI 

OR 
  
NATIONAL BIODIVERSITY AUTHORITY 
(as the case may be) 
  
(Memorandum of appeal under Section 50 of the Biological Diversity Act, 2002.) 
  

Appeal No. ____________of 200 
______________________ 
______________________                                   ……Appellant (s) 
  
               Vs.  
  
_____________________ 
_____________________                                    ……Respondent(s) 
(here mention the designation of the Authority/ 
Board, as the case may be ) 

 The appellant begs to prefer this Memorandum of Appeal against the order dated _________ passed by the 
Respondent on the following facts and grounds. 
 
 
 
1. FACTS: 
(Here briefly mention the facts of the case): 
  
2. GROUND: 
(Here mention the grounds on which the appeal is made) : 
  
i.) 
ii.) 
iii.) 
  
3. RELIEF SOUGHT: 
i) 
ii) 
iii) 
  
4. PRAYER: 
  
a) In the light of what is stated above, the appellant respectfully prays that the order/decision  of the respondent be 

quashed/set-aside . 
b)          The policy/guidelines/regulation framed by the Respondent be quashed    
           /modified/annulled to the extent__________________      _____________________________________ 
c)_______________________________________ 
  
 
 
  
  
Place:___________                                           Signature of the appellant  
Dated:__________                                                            with Seal  
                                                         Address: 
                     



VERIFICATION 

  
 I , the appellant do hereby declare that what is stated above is true to the best of my information and belief . 
  
 Verified on ____day of_______. 
  

Signature of the appellant  
With Seal  

                                                     Address 
  
  

Signature of the Authorised representative of the appellant 
  
Enclosures: 1. Authenticated copy of the order/direction/policy decision, against which the appeal has been preferred.  
  

 



FORM VI 
(See rule 28) 

  
BEFORE THE _____________ MINISTRY OF ENVIRONMENT AND FORESTS, NEW DELHI 
  

OR 
  
NATIONAL BIODIVERSITY AUTHORITY 
(as the case may be) 
  

Appeal No. __________ of 200 
  
Between : 
  
_____________________________ 
  
______________________________     … Appellant(s) 
  
Vs.  
  
_____________________________ 
  
_____________________________   … Respondents(s) 
  

  
NOTICE 

  
 Please take notice that the above appeal filed by the appellant, against the order/direction/policy decision 
(give details) is fixed for hearing on _________ at ________. 
  
 The copies of the appeal memorandum and other annexure filed alongwith the appeal are sent herewith for 
your reference. 
  
 Please note that if you fails to appear on the said date or other subsequent date of hearing of the appeal, the 
appeal would be disposed of finally by placing you ex-parte. 
  
  

Authorised signatory on behalf of the Appellate Authority (Seal) 
Date: ______ 
Place : _____ 
  



FORM   VII                        
  

FORM OF NOTICE 
(See rule 24 (1) 

  
By Registered Post/Acknowledgement due  

From,  
 Shri _________________ 
 _____________________ 
 _____________________ 
  
  
To, 
 _____________________ 
 _____________________ 
 _____________________ 
  
Sub: NOTICE UNDER SECTION 61(b) OF THE BIOLOGICAL DIVERSITY ACT, 2002. 
  
 Whereas  an offence under the Biological Diversity Act, 2002 has  
been committed/is being committed by______________________________________________________ 
  
2.                   I/we hereby give notice of 30 days under Section 61(b) of the Biological Diversity Act, 2002 of my /our 

intention to file a complaint in the Court against _______________________for violation of the provisions of the 
Biological Diversity Act, 2002. 

 
3.                  In support of my/our notice , I am/we are enclosing herewith the following documents as evidence of proof. 
  
 
Place:________ 
Dated:________                                                                                             Signature 
  
 EXPLANATION: 
 
(1)               In case the notice to be given in the name of a company, documentary evidence authorising the person to 

sign the notice on behalf of the company shall be enclosed to the notice. 
(2)                Give the name and address of the alleged offender. In case of using biological resource/ 

knowledge/research/bio-survey and bio utilisation  /the intellectual property right /patent , without the approval of 
the Authority,  the details thereof and the commercial utilisation if any, may be furnished. 

(3)                Documentary evidence shall include photograph, technical report etc. for enabling enquiry into the alleged 
violation/offence.  

  
 
 
 

                                                                 [ No. J 22018/57/2002 CSC (BC)] 
 
 
 

(Desh Deepak Verma) 
Joint Secretary 
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(ix) 

(i) 

(ii)

(iii) 

(iv)

(v)

(vi)

(vii)

(viii)

(ix)

(x) 

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE 

(National Biodiversity Authority)

NOTIFICATION 

New Delhi,  the 21st November, 2014 

G.S.R 827.—In exercise of the powers conferred by section 64 read with sub-section (1) of section 18 and sub-section 

(4) of section 21 of the Biological Diversity Act, 2002 (18 of 2003), hereinafter referred to as the Act, and in pursuance 

of the Nagoya Protocol on access to genetic resources and the fair and equitable sharing of benefits arising from their 

utilization to the Convention on Biological Diversity dated the 29
th

 October, 2010, the National Biodiversity Authority 

hereby makes the following regulations, namely.—

Short title and commencement.—

(1) These regulations may be called Guidelines on Access to Biological Resources and Associated 

Knowledge and Benefits Sharing Regulations, 2014. 

(2) They shall come into force on the date of their publication in the Official Gazette.

1.  Procedure for access to biological resources and/ or associated traditional knowledge for research 

or bio-survey and bio-utilization for research. —

(1) Any person referred to under sub-section (2) of section 3 of the Act, who intends to have access to

biological resources and/ or associated traditional knowledge for research or bio-survey and bio-utilization for research

shall apply to the National Biodiversity Authority (NBA) in Form I of the Biological Diversity Rules, 2004 for

obtaining access to such biological resource and/ or associated knowledge, occurring in India.
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(2) The NBA shall, on being satisfied with the application under sub-regulation (1), enter into a benefit sharing

agreement with the applicant which shall be deemed as grant of approval for access to biological resource for research

referred to in that sub-regulation:

Provided that in case of biological resources having high economic value, the agreement may contain a clause

to the effect that the benefit sharing shall include an upfront payment by applicant, of such amount, as agreed between

the NBA and the applicant.

2.  Procedure for access to biological resources, for commercial utilization or for bio-survey and bio-utilization 

for commercial utilization. —

(1) Any person who intends to have access to biological resources including access to biological resources 

harvested by Joint Forest Management Committee (JFMC)/ Forest dweller/ Tribal cultivator/ Gram Sabha, shall apply 

to the NBA in Form-I of the Biological Diversity Rules, 2004 or to the State Biodiversity Board (SBB), in such form as 

may be prescribed by the SBB, as the case may be, along with Form ‘A’ annexed to these regulations.  

(2)   The NBA or the SBB, as the case may be, shall, on being satisfied with the application under sub-regulation 

(1), enter into a benefit sharing agreement with the applicant which shall be deemed as grant of approval for access to 

biological resources, for commercial utilization or for bio-survey and bio-utilization for commercial utilization referred 

to in that sub-regulation.

3. Mode of benefit sharing for access to biological resources, for commercial utilization or for bio-survey

and bio-utilization for commercial utilization.—

(1)  Where the applicant/ trader/ manufacturer has not entered into any prior benefit sharing negotiation with 

persons such as the Joint Forest Management Committee (JFMC)/ Forest dweller/ Tribal  cultivator/ Gram Sabha, and 

purchases any biological resources directly from these persons, the benefit sharing obligations on the trader shall be in 

the range of 1.0 to 3.0% of the purchase price of the biological resources and the benefit sharing obligations on the 

manufacturer shall be in the range of 3.0 to 5.0% of the purchase price of the biological resources:

Provided that where the trader sells the biological resource purchased by him to another trader or manufacturer, the

benefit sharing obligation on the buyer, if he is a trader, shall range between 1.0 to 3.0% of the purchase price and

between 3.0 to 5.0%, if he is a manufacturer:

Provided further that where a buyer submits proof of benefit sharing by the immediate seller in the supply chain, the

benefit sharing obligation on the buyer shall be applicable only on that portion of the purchase price for which the

benefit has not been shared in the supply chain.

(2) Where the applicant/ trader/ manufacturer has entered into any prior benefit sharing negotiation with persons

such as the Joint Forest Management Committee (JFMC)/ Forest dweller/ Tribal cultivator/ Gram Sabha, and purchases

any biological resources directly from these persons, the benefit sharing obligations on the applicant shall be not less

than 3.0% of the purchase price of the biological resources in case the buyer is a trader and not less than 5.0% in case 

the buyer is a manufacturer.   

(3) In cases of biological resources having high economic value such as sandalwood, red sanders, etc. and their

derivatives, the benefit sharing may include an upfront payment of not less than 5.0%, on the proceeds of the auction or

sale amount, as decided by the NBA or SBB, as the case may be, and the successful bidder or the purchaser shall pay

the amount to the designated fund, before accessing the biological resource.

4. Option of benefit sharing on sale price of the biological resources accessed for commercial utilization

under regulation 2.—

When the biological resources are accessed for commercial utilization or the bio-survey and bio-utilization 

leads to commercial utilization, the applicant shall have the option to pay the benefit sharing ranging from 0.1 

to 0.5 % at the following graded percentages of the annual gross ex-factory sale of the product which shall be 

worked out based on the annual gross ex-factory sale minus government taxes as given below:-

Annual Gross ex-factory sale of product Benefit sharing  component  

Up to Rupees 1,00,00,000          0.1 % 

Rupees 1,00,00,001

up to 3,00,00,000 

0.2 %

Above Rupees 3,00,00,000          0.5 % 

5. Collection of fees.— 

Collection of fees, if levied by Biodiversity Management Committee (BMC) for accessing or collecting any

biological resource for commercial purposes from areas falling within its territorial jurisdiction under sub-section (3) 

of section 41 of the Act, shall be in addition to the benefit sharing payable to the NBA/SBB under these regulations. 

6. Procedure for transfer of results of research relating to biological resources.—

(1) Any person who intends to transfer results of research relating to biological resources occurring in or obtained 

from India, to persons referred to under sub-section (2) of section 3 of the Act for monetary consideration or otherwise, 

shall— 
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(a) apply to the NBA in Form II of the Biological Diversity Rules, 2004 for transfer of the results of research

relating to biological resources occurring in or obtained from India for any purpose;   

(b) provide evidence of approval of NBA for access to the biological resource and/or associated knowledge

involved in the research:

Provided that the requirement of evidence under this clause shall not apply to an applicant who is a citizen

of India or a body corporate, association or organization which is registered in India and not having any

non-Indian participation in its share capital or management; 

(c) provide complete information on potential commercial value within the knowledge of the applicant, of the

results of research. 

(2) The NBA shall, on being satisfied with the application under sub-regulation (1), enter into a benefit

sharing agreement with the applicant which shall be deemed as grant of approval for transfer of the results of

research referred to in that sub-regulation. 

7. Mode of benefit sharing for transfer of results of research. — Applicant shall, in case of transfer of results

of research under regulation 6, pay to the NBA such monetary and / or non-monetary benefit, as agreed between the

applicant and the NBA:

Provided that in case of monetary benefit received by him, if any, on such transfer, the applicant shall pay to 

the NBA 3.0 to 5.0% of the monetary consideration.

8. Procedure for obtaining Intellectual Property Rights (IPR). — 

(1) Any person who intends to obtain any intellectual property right by whatever name called, in or outside 

India, for any invention based on any research or information on any biological resources obtained from India, shall 

make an application to the NBA in Form III of the Biological Diversity Rules, 2004: 

Provided that if the applicant is a person referred to under sub-section (2) of section 3 of the Act, he shall 

provide evidence of approval of NBA for access to the biological resources and/or associated knowledge used in the 

research leading to the invention: 

Provided further that any person applying for any right under the Protection of Plant Varieties and Farmers’

Rights Act, 2001 (53 of 2001) shall be exempted from this sub-regulation. 

(1) The NBA shall, on being satisfied with the application under sub-regulation (1), enter into a benefit sharing

agreement with the applicant which shall be deemed as grant of approval for obtaining IPR. 

9. Mode of benefit sharing in IPR. — 

(1) The applicant shall, in case of commercializing the IPR obtained, pay to the NBA such monetary and/or non-

monetary benefit, as agreed between the applicant and the NBA. 

(2) Where the applicant himself commercialises the process/ product/ innovation, the monetary sharing shall be in 

the range of 0.2 to 1.0% based on sectoral approach, which shall be worked out on the annual gross ex-factory sale 

minus government taxes.  

(3) Where the applicant assigns / licenses the process / product / innovation to a third party for commercialisation, 

the applicant shall pay to NBA 3.0 to 5.0% of the fee received (in any form including the license / assignee fee) and 2.0

to 5.0% of the royalty amount received annually from the assignee / licensee, based on sectoral approach.

10. Obligations of applicant in the event of commercialisation of IPR. —  

(1) An applicant, granted IPR, who is a citizen of India or a body corporate, association or organisation which is

registered in India and not having any non-Indian participation in its share capital or management, shall give prior 

intimation to the concerned SBB for access to biological resources, in the form prescribed by the SBB, and shall 

comply with such terms and conditions, if any, imposed by the SBB in the interest of promoting conservation and 

sustainable use.  

(2) An applicant, granted IPR, who is a person or a body corporate or an association or an organization

referred to under sub-section (2) of section 3 of the Act shall apply in Form I of the Biological Diversity Rules, 2004 to 

the NBA for access to biological resources. 

11. Procedure for transfer of accessed biological resource and/ or associated knowledge to third party for 

research/ commercial utilization. —

(1) Any person who intends to transfer the biological resources and/or associated knowledge which has been 

granted access under regulation 1 to a third party for research or for commercial utilization, shall apply to NBA in 

Form IV of the Biological Diversity Rules, 2004 for transfer to such third party. 

(2) The NBA shall, on being satisfied with the application under sub-regulation (1), enter into a benefit sharing 

agreement with the applicant, which shall be deemed as grant of approval for transfer of accessed biological resource 

and/ or associated knowledge referred to in that sub-regulation. 

12. Mode of benefit sharing for transfer of accessed biological resource and/ or associated knowledge to 

third party for research/ commercial utilization.— 
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(1) The applicant shall pay to the NBA such monetary and/ or non-monetary benefit, as agreed between the 

applicant and the NBA. 

(2) Applicant (transferor) shall pay to the NBA 2.0% to 5.0 % (following a sectoral approach) of any amount and/

or royalty received from the transferee, as benefit sharing, throughout the term of the agreement. 

(3) In case the biological resource has high economic value, the applicant shall also pay to the NBA an upfront

payment, as mutually agreed between the applicant and the NBA.

13. Conducting of non-commercial research or research for emergency purposes outside India by Indian

researchers/ Government institutions.—

(1) Any Indian researcher/ Government institution who intends to carry/ send the biological resources outside

India to undertake basic research other than collaborative research referred to in section 5 of the Act shall apply to the

NBA in Form ‘B’ annexed to these regulations. 

(2) Any Government Institution which intend to send biological resources to carry out certain urgent studies to

avert emergencies like epidemics, etc., shall apply in Form ‘B’ annexed to these regulations.

(3) The NBA shall, on being satisfied with the application under sub-regulation (1) or sub-regulation (2), accord

its approval within a period of 45 days from the date of receipt of the application.

(4) On receipt of approval of the NBA under sub-regulation (3), the applicant shall deposit voucher specimens in

the designated national repositories before carrying / sending the biological resources outside India and a copy of proof

of such deposits shall be endorsed to NBA.

14. Determination of benefit sharing.—

(1) Benefit sharing may be done in monetary and/ or non-monetary modes, as agreed upon by the applicant and 

the NBA/ SBB concerned in consultation with the BMC/ Benefit claimer, etc. Options for such benefit sharing are 

provided in Annexure–1. 

(2) Determination of benefit sharing shall be based on considerations such as commercial utilization of the

biological resource, stages of research and development, potential market for the outcome of research, amount of

investment already made for research and development, nature of technology applied, time-lines and milestones from 

initiation of research to development of the product and risks involved in commercialization of the product: 

Provided that special consideration may be given to cases where technologies/products are developed for 

controlling epidemics/diseases and for mitigating environmental pollution affecting human/ animal/plant health.  

(3) The amount of benefit sharing shall remain the same whether the end product contains one or more biological 

resources.  

(4) Where the biological resources of a product are sourced from the jurisdiction of two or more SBBs, the total

amount of the accrued benefits shall be shared among them in proportion as decided by the NBA / SBBs concerned, as

the case may be.  

15.  Sharing of benefits.— 

(1) Where approval has been granted by the NBA for research or for commercial utilization or for transfer of 

results of research or for Intellectual Property Rights or for third party transfer, the mode of benefit sharing shall be as 

under:— 

(a) 5.0% of the accrued benefits shall go to the NBA, out of which half of the amount shall be retained by the 

NBA and the other half may be passed on to the concerned SBB for administrative charges.  

(b)   95% of the accrued benefits shall go to concerned BMC(s) and/ or benefit claimers: 

Provided that where the biological resource or knowledge is sourced from an individual or group of individuals 

or organizations, the amount received under this clause shall directly go to such individual or group of individuals or 

organizations, in accordance with the terms of any agreement and in such manner as may be deemed fit: 

Provided further that where benefit claimers are not identified, such funds shall be used to support conservation 

and sustainable use of biological resources and to promote livelihoods of the local people from where the biological 

resources are accessed. 

(2) Where approval has been granted by State Biodiversity Board under these regulations.—

The sharing of accrued benefits shall be as under.— the SBB may retain a share, not exceeding 5% of the

benefits accrued towards their administrative charges and the remaining share shall be passed on to the BMC concerned

or to benefit claimers, where identified:

Provided that where any individual or group of individuals or organizations cannot be identified, such funds 

shall be used to support conservation and sustainable use of biological resources and to promote livelihoods of the local 

people from where the biological resources are accessed.  

16. Processing of applications received by NBA. — 

(1) Every application shall be complete in all respects, including all the enclosures referred thereto.   
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(2) Incomplete applications devoid of any relevant information specifically sought, including ambiguous replies, 

incomplete disclosure, absence of proof, etc., shall be returned to the applicants.  

(3) The time limit specified for processing the applications shall commence only when the application complete in 

all respects including fee prescribed is received.  

(4) Any information specified in the application as confidential shall not be disclosed, either intentionally or 

unintentionally, to any person not concerned thereto.  

(5) While processing the application for access to any biological resource (including plants and/ or animals and/or 

their parts or genetic material or derivatives), the NBA may consider the following factors, namely:-- 

Whether the biological resource is –

(i) cultivated or domesticated or wild; 

(ii) rare or endemic or endangered or  threatened species; 

(iii) accessed directly through the primary collectors living in natural habitat or obtained through 

intermediaries like traders; 

(iv) developed or maintained under ex-situ conditions; 

(v) of high value/ importance to livelihoods of local communities;

(vi) restricted under the Act or any other law for time being in force; 

(vii) exempted under section 40 of the Act; 

(viii) included in crops listed under Annex I to the International Treaty on Plant Genetic Resources 

for Food and Agriculture (ITPGRFA), to which India is a contracting party; 

(ix) included in the Appendices of the Convention on International Trade on Endangered Species 

(CITES).  

(6) The NBA while taking any decision on the application relating to the use of biological resources and/or 

knowledge associated thereto may consult through the SBBs, the BMCs within whose jurisdiction the biological 

resources and/ or the knowledge occur. 

(7) The NBA shall reject the application requesting access to biological resources for the reasons specified under

rule 16 of the Biological Diversity Rules, 2004.

(8)  On receipt of application, the NBA may make enquiries, as it may deem fit, and if necessary, may consult an 

expert committee constituted for this purpose.

(9) The NBA may upon such enquiry and/or consultation referred to in sub-regulation (8), by order, grant 

approval or reject the application:

Provided that where the NBA has rejected such application, the reasons for such rejection shall be 

recorded in writing after giving an opportunity of being heard to the applicant. 

(10) Approval granted by the NBA shall be in the form of written agreement duly signed by an authorised officer of 

the NBA, the applicant and others as applicable: 

Provided that the NBA may grant approval without a written agreement for the purposes of 

conducting of non-commercial research or research for emergency purposes outside India by Indian 

researchers/ Government institutions under regulation 13.  

(11) Based on any complaint or suo moto, the NBA may withdraw the approval granted for access and revoke the

written agreement on the grounds specified under rule 15 of the Biological Diversity Rules, 2004:

Provided that a copy of the order of such revocation shall be issued to the concerned State Biodiversity Board

and the Biodiversity Management Committees for the purposes of prohibition of access.

(12) Where a request has been made by the applicant for withdrawal of his application or the applicant fails to 

respond to queries of the NBA within the stipulated time, the NBA shall close the applications or initiate action under 

these regulations as it deems appropriate:  

Provided that if the applicant wishes to revive the application, he shall make a fresh application with the 

requisite fee.                                                                                                                        

Note: Application forms for access to biological resources and/ or associated knowledge, guidelines for filling them and 

form of agreements, are available in the NBA website: www.nbaindia.org.

17.  Certain activities or persons exempted from approval of NBA or SBB. —  

The following activities or persons shall not require approval of the NBA or SBB, namely:--

(a) Indian citizens or entities accessing biological resources and/ or associated knowledge, occurring in or

obtained from India, for the purposes of research or bio-survey and bio-utilization for research in India;

(b) collaborative research projects, involving the transfer or exchange of biological resources or related 

information, if such collaborative research projects have been approved by the concerned Ministry or 
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Department of the State or Central Government and conform to the policy guidelines issued by the Central

Government for such collaborative research projects;

 

(c)  local people and communities of the area, including growers and cultivators of biological resources, and 

vaids and hakims, practising indigenous medicine, except for obtaining intellectual property rights;

(d) accessing biological resources for conventional breeding or traditional practices in use in any agriculture, 

horticulture, poultry, dairy farming, animal husbandry or bee keeping, in India; 

(e) publication of research papers or dissemination of knowledge, in any seminar or workshop, if such publication 

is in conformity with the guidelines issued by the Central Government from time to time; 

(f) accessing value added products, which are products containing portions or extracts of plants and animals in 

unrecognizable and physically inseparable form; and   

(g) biological resources, normally traded as commodities notified by the Central Government under section 40 of

the Act.

[F. No. NBA/Tech/2/11] 

HEM PANDE, Chairman 

FORM A

(See regulation 2) 

Information to be furnished for use of biological resources by the applicant 

Self-disclosure 

Common Name of the biological resource proposed to be used: ________________

Scientific Name : ________________

Plants or animals or parts thereof traded : ________________

Specific purpose of access: __________________________

Locations / source from

where procured* 
Quantity in Kgs Rate per unit 

State Biodiversity

Board 

Prospective Buyers/Users

(if known) 

   

*List of local body/BMCs, if already identified shall be attached.

Undertaking

1. I have read and understood the terms and conditions of ABS guidelines and I undertake to abide by relevant legal 

provisions applicable to biological resource.  

 

2. I undertake to obtain the approval of the NBA/ SBB before making any change in the stated purpose. 

 

3. I undertake to furnish/ share the relevant records with the NBA/ SBB, as and when required. 

 

4. I further declare that the Information provided in the form is true and correct and I shall be liable for any incorrect/

wrong information and wilful suppression of the facts.

 

Signature

Name of the trader/ company/manufacturer/ Authorized Representative

Complete Address of the trader/ company/ manufacturer along with phone number 

and email address 

Place 

Date 
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Form B

(See regulation 13)

Conducting of non-commercial research or research for emergency purposes outside India by Indian 

researchers/Government institutions using the biological resources 

1 Name of the Applicant (Indian researcher/ Government Institution)

2 Complete Address *

a. Permanent

 b. Present 

3 Name and address of Institution in India  

4 Name of the Supervisor or Head of Institution at the place of work in India  

5 Name and contact details of the Institution or organization who shall guide the proposed 

research / receiving the biological resources.

6 Details of the Supervisor or Head of Institution or organization who guides the proposed

research or recipient of the biological resources 

7 Name of the funding agency supporting the proposed research   

8 Brief description of the research  

9 Details of biological resources proposed to be carried along or sent for the research

i. Name of the biological resource (scientific/ common name)

ii. Location of collection (Village/Taluk/Dist./State) 

iii. Quantity required 

iv. Duration of the research 

10 If it is for emergency purpose, specify details    

* Attach self-attested address / ID proof such as Aadhaar card/ PAN card / Passport, etc. 

 

Undertaking 

I, _________________ Son/Daughter/Wife/Husband of ______________ aged_____residing at ____________ in 

_________________ holding a permanent. I.D.No____________(PAN Card/ Aadhaar Card/ Passport, etc,) hereby 

declare that all the information provided above is correct and true. I hereby affirm that the biological resources shall 

be used only for the purposes as stated in the application. I shall not share/provide/part/leave behind any biological 

resource at my collaborator’s facility/ laboratory without approval of the NBA. I, along with my supervisor and

collaborator, individually and severally declare that we shall not put to commercial utilization, nor shall seek any IPR

claim on the biological resources and associated traditional knowledge used in this research/ collaboration. In case

such a situation arises we shall apply to National Biodiversity Authority to seek prior approval. Results, process (es),

products or other outcomes arising out of this activity shall be shared with the NBA during and/ or upon completion

of research intended along with the copy of relevant documents and publications.

Signature:.………………………… 

Date: …………………………… 

               Place:…………….…………….. 

Declaration by the Supervisor / Head of Institution 

 

I, ___________________ working as _____________ in ______________ (Name of institution) confirm that the 

details provided by Mr/Dr/Mrs/Ms.________________ are true and correct.  

 

Date: …………………

Place:…………………

                                         Signature:.….….…………………… 

Designation:.……….…………… 

       Official Seal: ……….…………… 
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Declaration by the Recipient / Collaborator 

I, ______________ working as ____________ in __________________(Name of Institution / Organization) hereby 

affirm that I or my institution / organization shall use the biological resources for the purposes as stated in the 

application and which were sent by………………….. (Name of the institution) or being brought by 

Mr./Dr./Mrs./Ms……………………. The said biological resources shall be destroyed in full after the completion of 

the studies/ partnership or upon completion of the studies the biological resources shall be sent back to the institution 

from where the biological resources were received as the case may be.  I or the institution I am associated with shall 

not claim any ownership under instant application nor shall claim any IP Rights over the biological resources, 

derivatives or other such components without prior approval of the applicant, institution affiliated and the National

Biodiversity Authority.

 

    Signature:.…….…………………… 

Designation:.……….……………… 

Official Seal: ………………………

Annexure  1 

Fair and equitable benefit sharing options 

The following options, either one or more, may be applied in accordance with mutually agreed terms between the 

applicant and the NBA, on a case by case basis,  in accordance with the provisions of sub-rule (3) of  rule 20 of the 

Biological Diversity Rules, 2004. These options are indicative in nature and other options, as approved by the NBA in 

consultation with the Central Government, may also be adopted: 

(a) Monetary benefits options: 

(i). Up-front payment; 

(ii). One-time payment; 

(iii). Milestone payments;

(iv). Share of the royalties and benefits accrued;

(v). Share of the license fees; 

(vi). Contribution to National, State or Local Biodiversity Funds;

(vii). Funding for research and development in India;

(viii). Joint ventures with Indian institutions and companies; 

(ix). Joint ownership of relevant intellectual property rights.

(b) Non-monetary benefits options: 

(i). Providing institutional capacity building, including training on sustainable use practices, creating infrastructure 

and undertaking development of work related to conservation and sustainable use of biological resources; 

(ii). Transfer of technology or sharing of research and development results with Indian institutions/

individuals/entities;

(iii). Strengthening of capacities for developing technologies and transfer of technology to India and/or 

collaborative research and development programmes with Indian institutions/ individuals/ entities; 

(iv). Contribution/ collaboration related  to education and training in India on conservation and sustainable use of 

biological resources; 

(v). Location of production, research, and development units and measures for conservation and protection of

species in the area from where biological resource has been accessed, contributions to the local economy and 

income generation for the local communities; 

(vi). Sharing of scientific information relevant to conservation and sustainable use of biological diversity including 

biological inventories and taxonomic studies;
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(vii). Conducting research directed towards priority needs in India including food, health and livelihood security 

focusing on biological resources;  

(viii). Providing scholarships, bursaries and financial aid to Indian institutions/ individuals preferably to regions, 

tribes/ sects contributing to the delivery of biological resources and subsequent profitability if any; 

(ix). Setting up of venture capital fund for aiding the cause of benefit claimers; 

(x). Payment of monetary compensation and other non-monetary benefits to the benefit claimers as the NBA may

deem fit. 

   

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054 
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Ref: DRDC/2020/NBAF1 /0'1

Date- 16.09.2020

To
The Secretary,
National Biodiversity Authority,
5th Floor TICEL Biopark,
CSIR Road, Taramani,
Chennai-6001f 3

Tamilnadu

Subject- Submission of Form-l under section 3(2) of the Biological Diversity Act,
2002.

Dear Sir,

We are submitting hard copy of Form-1 under section 3(2) of the biological Diversity Act 2002,
for the period^2020-2023. We have already submitted the same online on dated 15.09.2020
and the paynient of application fee has also been made through online process (detail
enclosed).

We have not received the acknowledgement receipt during the online submission, hence we
request you to consider this submission as applicant declaration and acknowledgement for
the above Form-1.

We further request you to expedite our submissions towards fulfilment of ABS obligations for
the past and present.

Thank you
With best regards

For a Ltd

\b
q

,IP

lndla Ltd.

,z) loq l,v<fr

gdv'

.firv')

I

kh Khan)
utive Operations

'k
:l

(0120i'i55.1i,+';2

i I rJTl

Dabur Research & Development Centre
5ite lV Sahibabad-2o1010. Ghdziabacl (L/.P), lndia, Iel: (0110) lli8400 {-10 linee) f.rx

Re{d. Officc: U/1. Asaf Ali Road, Nevr Dr:lhi "llt) Otl/ (lndial
CIN: L24Zl0t)l.lg75PIC{l07qf)8, inrail: r()rp(or11m(tid;rtrttr.rr)nt lVehsiti.: wi,wr riat:tri



FORM.I
(See Rule 14 of Biological Diversity Rules, 2004)

Application form for access to the Biological Resources and associated traditional knowledge
.brnrttcd on:2020-09-15

Type of the Applicant

1 Full particulars of the applicant

(A) Applicant 1

i Name

Nationality

Profile of the Applicant

ii Permanent Address

a Complete Address for the communication

b Mobile number

c Telephone number

d Email address

e Attachments

Application No: 1N8A1202002'l 63

: lndividual(s)

Ms DABUR INDIA LIMITED

Non lndian: lndia

Others-Executive Di rector

Dabur lndia Limited, 8/3 Asaf Ali Road, New Delhi,Delhi lndia

+91-7042214343

+91-3962527

Part ot
biological

resour@s

: sharukh.khan@dabur.com

: Govemment ld, ld Num:598988385164
Passport Copy, Passport Num: 598988385164
Authorization Letter (as per Schedule A) , Authorization Number: N/A

(iv) Address of the contact person / agent in lndia, if any

2 Details and specific information about nature of access sought and biological material and associated knowledge to be
accessed
(i) ldentification (scientific name) of biological resources and its traditional use

Natureof Ouantityot

biologacal biolog,cal
Sl.No Common name Accessed Scientillc name rsources lcsosru

Seed1 Biological Khursaniajwain Hyoscyamus plant 418 kg
Resources niger

2 Biological Neelkamal
Resources

3 Biological Kaknasha

Resources

4 Biological Mahaneem

Resources

5 Biological Lajwanati
Resources

6 Biological Alkushi

Resources

7 Biological Jatamanshi

Resources

Martynia annua Plant 231526 Seed
kg

Plant 2494r',8 Others-

kg Flower

Plant 1183 kg Seed

Time span in

whichthe Traditionalus€,

biologiel if any

11logl2o20 Ayurvedic
- medicine
01t09t2023

1110912020 Ayurvedic
- medicine

0110912023

1'lllgl2120 Ayurvedic
- medicine

01109t2023

1110912020 Ayurvedic

- medicine
o1109t2023

1110512020 Ayurvedic
- medicine
01t09t2023

1110912020 Ayurvedic
- medicine
01t09t2023

1110912020 Ayurvedic
- medicine
o1t09t2023

Nymphaea

stellata

Melia

azadarach

Mimosa pudica Plant 593 kg Others-

Whole
plant

lVlucuna pruiens Plant 3604 kg Seed

Nardostachys Plant 4318 kg Root
jatamansi

1
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1Y
Sl.No Common name Accessed

8 Biological Gawzaban
Resources

9 Biological Prasarini
Resources

10 Biological Mudgaparni
Resources

11 Biological Keharva
Resources

12 Biological Rasna
Resources

13 Biological Khurpa
Resources

14 Biological Padmakasth
Resources

15 Biological Bakuchi

Resources

16 Biological Vidarikand
Resources

17 Biologlcal Mayphat
Resources

18 Biological Amra
Resources

19 Biological Atich
Resources

20 Biological Kalmegh
Resources

21 Biological Swarn kshiri

Resources

22 Eiological Pashanbhed
Resources

Nature of Quantity of
biological biological
resources resources

Tlme span ln
whlch the Traditional use,
biologlcal if any

11logl2o20 Ayurvedic
- medicine
01to9t2023

1110912020 Ayurvedic
- medicine
01to9t2023

1110912020 Ayurvedic
- medicine
o'U09t2023

1110912020 Ayurvedic
- medicine
01t09t2023

1110912020 Ayurvedic
- medicine
01t09t2023

1llOgl2O2O Ayurvedic
- medicine
o'U09t2023

1110912020 Ayurvedic
- medicine
01t09t2023

11lOgl2O2O Ayurvedic
- medicine
01t09t2023

'l1l09l2O2O Ayurvedic
- medicine
01109t20?3

11logl2o20 Ayurvedic
- medicine
01t09t2023

0810912020 Ayurvedic
- medicine
01109t2023

0810912020 Ayurvedic
- medicine
01t09t2023

0810912020 Ayurvedic
- medicine
o1to912023

Part ot
biological

re9urcesScientific name

Onosoma

bracteum
Plant 399 kg Others-

Whole
plant

Paederia foitida plant 40396 Others-
whole
plant

kg

AW*r Ptanr 388 kg Others-

exude

Phaseolus

trilobus

Pluchea

lanceolata

Portulaca

oleracea

Prunus

cerasoides

Psoralea

corylifolia

Pueraria

tuberosa

Quercus

infectoria

Magnifera

indica

Aconitum

heterophyllum

Plant 237283 Others-
kg whole

plant

Plant 19395 Root
kg

Plant 16121 Stem
kg

Plant 18956

kg
Seed

Plant 3/2337 Root

Plant 396 kg Others-

Galls

Plant 399 kg Seed

kg

Plant 434 kg Others- lltOgtZO2O Ayurvedic
Stem/Bark - medicine

01to9t2023

Plant 2829 kg Root 0810912A20 Ayurvedic
- medicine
01t09t2023

Andrographis
paniculata

argemon

maxicana

Bergenia

ligulata

Plant 3888 kg Others-

Whole
plant

Plant 495 kg Others-

whole
plant

Plant 1380 kg Root
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1iI
Sl.No Common name Accessed

23 Biological Hizalseed
Resources

24 Biological Chironji
Resources

25 Biological Bakamkasth
Resources

26 Biological Malkangani
Resources

27 Biological Hingupatri
Resources

28 Biological Jawasa
Resources

29 Biological Bidharamool
Resources

30 Biological Ratanjot

Resources

31 Biological Satawari
Resources

32 Biological Kachnar
Resources

33 Biological Palas

Resources

34 Biological Amaltas

Resources

35 Biological Deodaru
Resources

36 Biological Patha

Resources

37 Biological Gugglu black
Resources

Nature ot Quantlty of
biological biotogical
resources resources

Tlme span In

which the Tradiilonal use,

biological it any

OglOgl2O2O Ayurvedic
- medicine
01t09t2023

OAlOgl2O2O Ayurvedic
- medicine
0110912023

0810912020 Ayurvedic
- medicine
01t09t2023

O8lOgl2O20 Ayurvedic
- medicine
01t09t2023

O8l09l2O2O Ayurvedic
- medicine
01t09t2023

08l0gl2120 Ayurvedic
- medicine
01to9t2a23

OAlOgl2O2O Ayurvedic
- medicine
01tost2023

OBl09l202O Ayurvedic
- medicine
01t0912023

OBl09l2O20 Ayurvedic
- medicine
01t09t2023

OglOgl2O2O Ayurvedic
- medicine

01t09t2023

O8lOgl2O20 Ayurvedic
- medicine
011o9t2023

08lOgl2O2A Ayurvedic
- medicine
01t09t2023

0810912020 Ayurvedic
- medicine

0110912023

Scientific name

Barringtonia

ecutangula

Buchanania

latifolia

Caesalpinia

sappan

Celastrus
paniculatus

Ferula
jaeschkeana

Alhagi
pseudalhagi

Argyria

speciosa

Arnebia

banthamii

Cissamplos
pareira

Commiphora

wightii

Part of
biological

resources

Plant 525 kg Fruit

Plant 842 kg Seed

Plant 559 kg Stem

Plant 471k9 Seed

Plant 832 kg Leaf

Plant 4315 kg Root

Plant 69003 Root

kg

Plant 75'113

kg

Plant 12016

kg

Plant 50793
kg

Others-

whole
plants

Stem

Others-

Plant

Exude

Asparagus Plant 536579 Root OBlOgl202O Ayurvedic
- medicine
0110912023

Plant 37OT kg Others- OAlOgt2O2O Ayurvedic
Stem/Bark - medicine

01t09t2023

recemosus

Baughinia

variegata

Butea

monosperma
Plant 42839 Seed

Cassia fistula Plant 50227 Fruit

Cedrus

deodara
Plant 96489 Stem

kg

kg

kg

kg
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Sl.No Common name Accessed

38 Biological Shankhpushpi
Resources

Nature of euantity of part of
biologicat biological biological

Scientificname resources resoutces rBsources

Tlme span ln

which the Traditional use,

biological if any

Convolvulous

Pluricaulis
Plant 1026465 Others- OBtOgtZO2O Ayurvedic

kg whole - medicine
'plant O1tOgt2O23

39 Biological Varuna
Resources

40 Biological Katchur

Resources

41 Biological Bidang
Resources

42 Biological Dhatura
Resources

43 Biological Vata

Resources

44 Biological Khetpapra
Resources

45 Biological lndrajawa
Resources

46 Biological Shalparni
Resources

47 Biological Barahikand
Resources

48 Biological Vata

Resources

49 Biological Udumber
Resources

50 Biological Katha

Resources

51 Biological Khadir

Resources

52 Biological Beal

Resources

Crataeva
nurvala

Curcuma

zedoaria
37914

kg

Plant 4296 kg Others- 0810912020 Ayurvedic
Stem/Bark medicine

01t09t2023

Plant Root 0810912020 Ayurvedic
- medicine
01t09t2023

Embelia ribes Plant 98416

kg

Datura metel Plant 49ll kg

Fruit O8l09l2OZO Ayurvedic

medicine
01lo9l?o23

OB|O9|2O2O Ayurvedic

medicine
01109t2023

OBl09l2O2O Ayurvedic
- medicine
01109t2023

1110912A20 Ayurvedic
- medicine
01t09t2a23

0810912020 Ayurvedic
- medicine
01t0912023

0810912020 Ayurvedic
- medicine
0110912023

Seed

Ficus

benghalensis

Fumaria
parviflora

Holarrhena

antidysenterica

Plant 2317 kg Others-

aerial

roots

Plant 6399 kg :Others-

whole
plant

Plant 16865 Seed
kg

Desmodium

gangeticum

Dioscorea

bulbifera

Ficus

benghalensis

Plant 499892 Root
kg

11lOgl2O2O Ayurvedic

medicine
01to9na23

Plant 292762 4u09t2020 Ayurvedic

medicine

OglOgl2O20 Ayurvedic
- medicine

01t09t2023

Plant 1099 kg Others- OBtOgl2OzO Ayurvedic
Stem/Bark - medicine

01t09t2023

0110912023

Others-

Whole
plants

kg

Ficus racemosa Plant 323 kg Others- OgtOgt2OZO Ayurvedic
Stem/bark - medicine

01t09t2023

Acacia catechu Plant 1699 kg Stem 08l0gl2020 Ayurvedic
- medicine
01t09t2023

Acaia catechu Plant 1699 kg Others-

Bark

Aegle

marmelos
Plant 2516 kg Fruit
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Sl.No Common name Accessed

53 Biological Kulanjan
Resources

54 Biological Talmakhana
Resources

55 Biological Dantimool

Resources

57 Biological lndrayan
Resources

58 Biological Talisparta

Resources

59 Biological Shikakai
Resources

60 Biological Beal

Resources

61 Biological Chhatim

Resources

62 Biological Rohitak

Resources

63 Biological Neem

Resources

64 Biological Piyabasha

Resources

65 Biological Mochras
Resources

66 Biological Priyangu

Resources

67 Biological Babul

Resources

Astrecantha

longifolia

Citrulus

colocynthis

Acacia concina Plant 26115

kg

Aegle

marmelos

Plant

Alstonia

scholaris
Plant

Amoora

rohitaka

Azadirachta

indica

Barleria priontis Plant 12402

kg

Nature of Ouantlty ot
biological biological

Plant 14941

kg

Tlme span ln

which thc Traditional use,

blologlcal if any

08lOgl2O2O Ayurvedic
- medicina

0110912023

08lOgl2O2O Ayurvedic
- medicine

0110912023

08lOgl2O2O Ayurvedic

- medicine

0110912023

Part ot

biological

na$urces

56 Biological Uttanganbeej Btepharis edutis Plant 594 kg Seed
Resources

Scientific name

Alpinia galanga Plant 2394 kg Root OBl09l2O2O Ayurvedic
- medicine

011o9t2023

Plant 23'10 kg Seed OBl09l2O2O Ayurvedic
- medicine
01109t2023

Baliospermum Plant 6438 kg Root OglOglZO2O Ayurvedic
montenum - medicine

01t09t2023

0810912020 Ayurvedic
- medicine

0110912023

Plant 8213 kg Root 0U09\2O2O Ayurvedic

medicine
01t09t2023

Abies webbiana Plant 82483 Leaf
kg

Fruit

324977 Others- OSlOgl2O2O Ayurvedic
kg Stem/ - medicine

Bark 01l0gl2023

1636 kg Others- OBlOgl2O2O Ayurvedic
Stem/Bark - medicine

01to9t2023

Plant 9201 kg Others- OU09|2O2O Ayurvedic
Stem/bark - medicine

01t49t2023

Plant 70626 Others- OUOglzO2} Ayurvedic
Stem/bark - medicine

o'U09t2023

kg

Others-

whole
plant

Callicarpa

macrophylla

Bombax ceiba Plant 5942k9 Others-

Plant

exude

0810912020 Ayurvedic
- medicine
0110912023

Seed 0810912020 Ayurvedic
- medicine

01t09t2023

Others- 0810912020 Ayurvedic
Stem/Bark - medicine

01t09t2023

Acacia nilotica Plant 85254

kg

xlt

li
t
I
i
I
f

i

I
t
I
I

I
I

I
I

t
i
t
I
I

I
I

I
I
l
l

I
I
t
I
I

I
I
t
I

I
I
Il

t
i
I
t

I
I

I

I
It
I
I

I
,
!
I

i
I
Ii
I



Nature of Quantlty of

biological biological

resources resources

Tlme span ln

which the Traditlonal use,

biological if any

Ayurvedic

medicine

1110912020; Ayurvedic

- medicine

0110912023

11lOgl2O2O Ayurvedic

- medicine.

01t09t2023

1'110912020 Ayurvedic

Part of
biological

resourceSSl.No Common name Accessed

68 Biological Dhatura

Resources

69 Biological Bedarikand

Resources

70 Biological Howber

Resources

71 Biological Granthiparni

Resources

72 Biological Murbamool

Resources

Scientific name

Datura metel Plant 4977 kg Others-

whole
plant

lpomea digitata Plant 421488 :Root
kg

Juniperus

communis

Plant 1487 kg Fruit

Leonotis

nepetaefolia

Marsdenia

tenacissima

Plant 86750 Seed

kg

Plant 3752k9 Root

0110912023

Plant 5293 kg Root 1110912020 Ayurvedic

0810912020

0110912023

medicine

73 Biological Nagkeshardana Mesua ferrea

Resources

74 Biological Nagkeshar

Resources phool

75 Biological Kafal

Resources

76 Biological Nisoth

Resources

77 Biological Chharila

Resources

78 Biological Kutaki

Resources

79 Biological Karkatshringi

Resources

Plant 2201kg Others-

Flower

Plant 14533

kg

Others-

whole

plant

Root

- medicine

0110912023

11lOgl2O2O Ayurvedic

- medicine

0110912023

1110912020 Ayurvedic

- medicine

1110912020 Ayurvedic

- medicine

0110912023

'1110912020 Ayurvedic

- medicine

011o912023

filAgl2o20 Ayurvedic

- medicine

01109t2023

0810912020 Ayurvedic

- medicine

0110912023

Mesua fenea

Myreca

esculenta

Operculina

terpethum

Permalia

perlata

Picrinhiza

kunoa

Pistacia

integirima

Plant 248213

kg

Others-
galls

0110912023

Plant 674k9 Fruit 1110912020 Ayurvedic

Plant 69795 Root

- medicine

0110912023

11l}gl2120 Ayurvedic
- medicine

0110912023

11logl2o20 Ayurvedic

- medicine

0110912023

1110912020 Ayurvedic

- medicine

01to912023

Plant 3366 kg

kg

80 Biological Rasna patra

Resources

B1 Biological Chitrak mool

Resources

82 Biological Agnimonth

Resources

Pluchea

lanceolata

Plumbago

zeylanica

Clerodendrum Plant

phlemoidis

Plant 19395 Leaf

kg

Plant 182385 Root

kg

3'15215 Stem

kg

tLl(



Nature of Quantlty ot

biological biological

resou;ces resources

Tlms span ln

which the Traditlonal use,

blologlcal It any

11lOgl2O2O Ayurvedic

- medicine

01109t2023

11logln2A Ayurvedic

- medicine

01t09t2023

11lO9l2O2O Ayurvedic
- medicine

011o9t2023

'l1logl2020 Ayurvedic
- medicine

011o9t2023

1410912020 Ayurvedic

- medicine

011o9t2023

1410912020 Ayurvedic

- medicine

0110912023

0810912020 Ayurvedic
- medicine

01to9t2023

Sl.No Common name Accessed

83 Biological KaliMusali
Resources

84 Biological Bakul
Resources

85 Biological Kutaj

Resources

86 Biological Gurmar

Resources

87 Biological Kapur kachri

Resources

88 Biological Anant mool

Resources

89 Biological Basak

Resources

90 Biological Bijoysar

Resources

91 Biological Raktactandan
Resources

Scientific name

Curculigo

orchoides

Mimusops

elengi

Holarrhena

antidysenterica

Gymnema

sysvestres

Hedychium

spicatum

Hemidesmus

indicus

Justicia

adhatoda

Pterocarpus

marsupium

Pterocarpus

santalinus

Part of

biological

resources

Plant 7867 kg Root 0810912020 Ayurvedic
- medicine

0110912023

Plant 234 kg Others- 11lOgl2O2O Ayurvedic
Stem/Bark - medicine

o'110912023

Plant 48723 Others- 1110912020 Ayurvedic

Stem/Bark - medicine

01t0912023

Plant 5249 kg Leaf 1110912020 Ayurvedic

- medicine

0'U0912023

Plant 238660 Root 11l0gl2020 Ayurvedic
- medicine
0110912023

Plant 47877 Root 11lO9l2O2O Ayurvedic
- medicine

01109t2023

kg

kg

kg

Plant 310992 Leaf
kg

Plant 233610 Stem
kg

Plant 3873 kg Stem

Plant 200 kg Fruit92 Biological Dadim

Resources

93 Biological Patalpatra

Resources

94 Biological Khas

Resources

95 Biological lrimed

Resources

96 Biological Bharangi

Resources

97 Biological Peepal

Resources

Punica

granatum

TRichosantues Plant

diaica

Vetiveria

zizaniodis

7394 kg Others-

Whde
plant

Fruit

Accacia

farnesiana

Clerodendrum Plant 20938 Stem

indicum kg

Plant 13173

kg

Plant 2880 kg Others- 0810912020 Ayurvedic

Stem/bark - medicine

0110912023

Ficus religiosa Plant 969 kg Others- 0810912020 Ayurvedic

Stem/Bark - medicine

01t09t2023

l(
fr<p)



s\((
Nature of Quantlty ot

biological biological

rcsources resources

Tlme span ln

which lhe Traditional use,

biological if any

14lO9l2O2O Ayurvedic

- medicine

01t09t2023

'l4lOgl2O2O Ayurvedic

- medicine

0110912023

14lOgl2O2O Ayurvedic

- medicine

0110912023

14lOgl2O2O Ayurvedic

- medicine

01la9Do23

14logl2020 Ayurvedic

- medicine

0110912023

1410912020 Ayurvedic

- medicine

01t0912023

14logl2o20 Ayurvedic

- medicine

o'v09t2023

Sl,No Common name Accessed

Gambhar98 Biological

Resources

99 Biological Vatsanabh

Resources

100 Biological Shirish

Resources

101 Biological Syonak

Resources

102 Biological Erand

Resources

103 Biological Kashmool

Resources

104 Biological Gorakhmundi

Resources

Scientitic name

Part ol
blologlcal

r"sources

Aconitum ferox Plant 3782 kg Root

Albizia labback Plant 13524

kg

Plant 292211

kg

Plant 315676

kg

Plant 8411 kg Root

Others- 1110912020 Ayurvedic

Stem/Bark - medicine

0110912023

O8l09l2O2O Ayurvedic
- medicine

0110912023

Others- OBlOgl2O2O Ayurvedic

Stem/bark - medicine

01t0912023

Others- 1'll09l2l2o Ayurvedic

Stem/Bark - medicine

01t09t2023

Gmelina

arborea

Oroxylum

indicum

Rocinus

communis

Saccharum

spontaneum

Plant 63 kg Root

Sphaeranthus Plant 33 kg

indicus

Others-

Flower

105 Biological Mashparni

Resources

106 Biological Bahera

Resources

108 Biological Guduchi

Resources

109 Biological Jivanti

Resources

110 Biological Gambhar

Resources

111 Biological Ashok*

Resources

112 Biological Arjun

Resources

107 Biological Haritakichhilka Terminalia

Resources chebula

Plant 237283 Others-

kg Whole
plant

Plant 684076 Fruit

kg

Plant 1168258 Fruit

kg

Plant 675666 Stem

Plant 224593 Stem

Plant 212920
kg

Teramnus

labialis

Terminalia

belerica

l rnospora

cordifolia

Leptadenia

reticulata

Terminalia

arjuna

kg

kg

Gmelina arboria Plant 8000 kg Root 1410912020 Ayurvedic

- medicine

0110912023

Shorea robusta Plant 724288 Others- 14l0gl202l Ayurvedic

kg Stem/Bark - medicine

01109t2023

14lOgl2O2O Ayurvedic

- medicine

0110912023

Others- 14lO9l2O2O Ayurvedic

Stem/Bark - medicine

0110912023
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Sl.No Common name Acces*d

113 Biological Jamun
Resources

114 Biological Semul pushpa
Resources

Plant 325 kg Others- 14lO9t2O2O Ayurvedic
Stem/Bark - medicine

01t0912023

Tlme span ln

which the Traditional use,

biologlcal lf any

'l4lOgl2O2O Ayurvedic
- medicine
o'11o9t2023

14l1gl2o20 Ayurvedic
- medicine
01t09t2023

14lOgl2O2O Ayurvedic
- medicine
011o9t2023

1410912020 Ayurvedic
- medicine
o'U09t2023

14lO9l2O2O Ayurvedic
- medicine
0110912023

1410912020 Ayurvedic
- medicine
01109t2023

1410912020 Ayurvedic
- medicine
01t09t2023

14lOgl2O2A Ayurvedic
- medicine
01109t2023

Ml09nO2O Ayurvedic
- medicine

01t09t2023

1410912020 Ayurvedic
- medicine
01t0912023

14lO9l2O2O Ayurvedic
- medicine
01t09t2023

1410912020 Ayurvedic
- medicine
01to9t2023

1410912020 Ayurvedic
- medicine
01t0912023

1410912020 Ayurvedic
- medicine

01109t2023

Syzizium

cumini

Salmalia

malabarica

Scientific name

Nature of Quantlty of
biological biologicat
resoutces resources

Plant 17123

kg

Part of

biological

resources

Stem

Plant 184 kg Others-
Flower

115 Biological Chandan white Santalum
Resources album

116 Biological Ritha
Resources

117 Biological Kuth
Resources

118 Eiological Ballataka

Resources

119 Biological Brihati
Resources

120 Biological Prishnapami

Resources

121 Biological Sugandhbata
Resources

122 Biological Gulvanafsa
Resources

123 Biological Tomer
Resources

124 Biological Berphal

Resources

'125 Biological Nisoth

Resources

126 Biological Bael

Resources

127 Biological Padal

Resources

Uraria picta Plant Z9ZT9S Others-
kg Whole

plant

Plant 16910

kg

Fruit

Plant 4303 kg Root

Plant 71 kg Seed

Plant 319890 Stem
kg

Plant 25068 Root
kg

Sapindus

mucorosai

Soussurea

lappa

Semecarpus

anacardium

Solanum

indicum

Valeriana

wallichii

Viola odorata Plant 26350 Others-

Flowerkg

kg

Zanthoxylum

alatum
Plant 657823 Fruit

Ziziphus jujuba Plant 366 kg Fruit

Operculina

terpethum
Plant 27942 Root

Aegle

marmelos
Plant 8000 kg Root

Stereospurmum Plant 8000 kg Root
suaveolens

kg
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Sl,No Common name Accessed

128 Biological Agnimonth
Resources

129 Biological Syonak
Resources

130 Biological Ber

Resources

131 Biological Padal

Resources

132 Biological Lodhra

Resources

133 Biological Shahjan
Resources

Scientific name

Premna
integrifolia

Oroxylum

indicum

Ziziphus

mauritiana

Stereospurmum Plant

suaveolens

Plant 8000 kg Root

Plant 8000 kg Root

Plant 36780

kg

Nature of Quantlty ot
biological biological

rBsources resources

3'15088

kg

Tlme span ln

which the Traditional use,

biologlcal it any

1410912020 Ayurvedic
- medicine
01t09t2023

Part of

blologlcal

rBsourc03

(ii) Geographical location of proposed collection

Sl.No

Toryn

t{ame of blologtcal Source of Village / I

resouE accss Panchayat Taluk Dlstrlct Stea!

N/A

N/A

N/A

N/A

Plant 128498 Others- 14l1gt202} Ayurvedic
kg Stem/Bark - medicine

01t09t2023

Plant 489 kg Others- 11llgl2o20 Ayurvedic
Stem/Bark - medicine

01t09t2023

Nme Go0tae.t IH.lb

Kharibaoli, Delhi

14lOgl2O2O Ayurvedic
- medicine
0110912023

Others- 14logl202o Ayurvedic
Stem/Bark - medicine

01t09t2023

Others- 14lO9l2O2O Ayurvedic
Stem/Bark - medicine

01t0912023

Kolkatta, West

bengal

Baroda, Gujarat

Khari baoli, Delhi

Muzaffarnagar,

U.P.

Kharibaoli, delhi

Bhagalpur Bihar

Kharibaoli, Delhi

Saharanpur, U.P.

Saharanpur, U.P.

Kharibaoli, Delhi

Bhagalpur Bihar

Symplocos

racemosa

Moringa

oleifera

1 Hyoscyamus Trader N/A N/A N/A N/A Nathimalrughanmal
ntger

2 Nymphaea Trader

stellata

3 Martynia annua Trader

4 Melia Trader

azadarach

5 Mimosa pudica Trader

N/A N/A N/A Exceldrug house

N/A N/A N/A Mahadev & Co.

6 Mucuna pruiens

7 Nardostachys
jatamansi

8 Onosoma

bracteum

9 Paederia foitida

10 Phaseolus

trilobus

11 Pinus spp

12 Pluchea

lanceolata

N/A N/A N/A Raj Food and Pharma

N/A N/A N/A NathimalRughanmat

N/A N/A N/A Seva ram overseas

N/A N/A N/A Sanjay Jonpuri

N/A N/A N/A Nathimalrughanmal

N/A N/A N/A National herbs

N/A N/A N/A Shivalik jari buti Bhandar

N/A N/A N/A Nathimalrughanmal

N/A N/A N/A Sanjay Jonpuri

Trader

Trader

Trader

Trader

Trader

Trader

Trader

N/A

N/A

N/A

N/A

N/A

N/A

N/A
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Sl.No

Town
Name ot biological Source ot Village / t

resourr :rccess panchayat Taluk Oistrict State Name Contact Details

13 Portulaca

oleracea

14 Prunus

cerasoides

15 Psoralea

corylifolia

16 Pueraria

tuberosa

17 Quercus
infectoria

18 Magnifera

indica

19 Aconitum

heterophyllum

Trader N/A

Trader N/A N/A N/A N/A Nathimalrughanmal Khari baoli, Delhi

Trader N/A N/A N/A N/A Morex Enterprises Kolkata Mandi

Trader N/A N/A N/A N/A Labdhiherbals Raipur

Chharisgarh

Trader N/A

N/A N/A N/A Aranyak Ecoharvest An. Ltd Bhubaneswar,

Odisha

N/A N/A N/A Seva ram overseas Khari baoli, delhi

Trader N/A N/A N/A N/A Mahadev & Co. Muzaffamagar,

U.P.

Trader N/A N/A N/A N/A Dinesh Gurbax bawa & sons Amritsar, panjab

20 Andrographis Trader N/A N/A N/A N/A Mahadev & Co.
paniculata

Muzaffarnagar

Trader N/A N/A N/A N/A vee kay herbs Saharanpur,

Uttar Pradesh

Trader N/A N/A N/A N/A Mahadev and Co. Muzafiamagar,

U.P.

Trader N/A N/A N/A N/A NathimalRughanmal Kharibaoli, Delhi

Trader N/A N/A N/A N/A Deep Shree, Enterprises Bhilwara

Rajasthan

Trader N/A N/A N/A N/A Mahadev & Co Muzaffamagar,

U.P.

Trader N/A N/A N/A N/A Capitattraders Kharibaoli, Delhi

Trader N/A N/A N/A N/A Nathtmatrughanmal Kharibaoli, Delhi

Trader N/A N/A N/A N/A Deep Shree Enterprises

UP

21 argemon

maxicana

22 Bergenia

ligulata

23 Barringtonia

ecutangula

24 Buchanania

latifolia

25 Caesalpinia

sappan

26 Celastrus
paniculatus

27 Ferula
jaeschkeana

28 Alhagi

pseudalhagi

29 Argyria

speciosa

30 Arnebia

banthamii

31 Asparagus

recemosus

32 Baughinia

variegata

33 Butea

monosperma

Trader N/A N/A N/A N/A NathimalRughanmal

Bhilwara

Rajasthan

Khari baoli, Delhi

Trader N/A N/A N/A N/A Dinesh Gurbax Bawa& sons Amritsar, punjab

Trader N/A N/A N/A N/A D K herbats Sheopur,

Madhya Pradesh

Trader N/A N/A N/A N/A Human healers Srinagar,

Uttarakhand

Trader N/A N/A NiA N/A Veekay Herbs Saharanpur, U.P

6r(
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Name ot biological
Sl.No resource

34 Cassia fistula

35 Cedrus

deodara

39 Convolvulous Trader N/A
Pluricaulis

Town

Sourceof Village/ I
accoss Panchayat Taluk Olstrlct St3to Nama

Trader N/A N/A N/A N/A Shivalik jari buti Bhandar

Trader N/A N/A N/A N/A Mahadev & co

36 Cissamplos
pareira

Trader N/A N/A N/A N/A Nationalherbs

37 Commiphora Trader N/A N/A N/A N/A Raj Food and Pharma
wightii

38 Convolvulous Trader N/A

Pluricaulis

N/A N/A N/A Om Prakash Agganral & Co

Contact Details

Saharanpur, U.P.

Muzaffamagar

U.P.

Saharanpur, U.P.

Baroda, Gujarat

Baitu Barmer

Rajasthan

Baitu Barmer

Rajasthan

Khari baoli, Delhi

Siliguri, West

Bangal

Amritsar, Panjab

Khari baoli, Delhi

Amritsar, Panjab

40 Crataeva

nurvala

41 Curcuma

zedoaria

42 Embelia ribes

43 Datura metel

44 Fumana
parviflora

45 Holarrhena

antidysenterica

46 Holarrhena

antidysenterica

47 Desmodium

gangeticum

48 Dioscorea

bulbifera

Trader N/A

Trader N/A

Trader N/A

N/A N/A N/A Om Prakash Agganral& Co

Trader N/A N/A N/A N/A Capitaltraders

Trader N/A N/A N/A N/A SiliguriPlantation prrt. Ltd

N/A N/A N/A Dinesh Gurbax Bawa& Sons

N/A N/A N/A Capitaltraders

N/A N/A N/A Dinesh Gurbax bawa & Sons

49 Ficus Trader N/A

benghalensis

50 Ficus Trader N/A

benghalensis

51 Ficus racemosa Trader N/A

N/A N/A N/A Vee key herbs

N/A N/A N/A Vee key herbs

N/A N/A N/A Vee key herbs

Trader N/A N/A N/A N/A Shiv Shankar Ram Jharkhand

Trader N/A N/A N/A N/A Sanjay Jonpuri Bhagalpur Bihar

Trader N/A N/A N/A N/A Ashagram herbals pvrt.Ltd. Lucknow, U.p.

Trader N/A N/A N/A N/A Mahavir Jaributi Shivpuri,

Madhya pradesh

Saharanpur,

Uttar Pradesh

Saharanpur,

Uttar Pradesh

Saharanpur,

Uttar Pradesh

Kharibaoli, Delhi

Khari baoli, Delhi

Khari baoli, delhi

Khari baoli, Delhi

52 Acaciacatechu Trader

53 Acaia catechu Trader

54 Alpinia galanga Trader

55 Astrecantha Trader
longifolia

56 Baliospermum Trader

montenum

N/A N/A NiA Madan mohan Ram kishan

N/A N/A N/A Madan mohan Ram kishan

N/A N/A N/A Seva ram overseas

N/A N/A N/A NathimalRughanmal

N/A

N/A

N/A

NiA

NiA N/A N/A N/A lnternational traders Khari baoli, Delhi



Town

Name of biological Source oI Village / I
Sl.No resource access Panchayat Taluk District State Namo

57 Blepharis edulis Trader N/A N/A N/A N/A Sewa Ram Overseas

58 citrulus Trader N/A N/A N/A N/A Dinesh Gurbax bawa & sons
colocynthis

59 Abies webbiana Trader N/A N/A N/A N/A Madan Mohan Ram kishan

Contact Oetails

Kharibaoli, Delhi

Amritsar, Panjab

KhariBaoli,
Delhi

Saharanpur, U.P.

Shivpuri,

Madhya pradesh

Jabalpur,

Madhya pradesh

Khari Baoli Delhi

Muzaffarnagar

UP

Shivpuri,

Madhya Pradesh

Shivpuri,

Madhya Pradesh

Khari baoli, Delhi

Bhilwara

Rajasthan

Bhagalpur, Bihar

Khari baoli, Delhi

Raipur,

Chhatishgarh

Kharibaoli, Delhi

Bhagalpur Bihar

Kharibaoli, Delhi

KhariBaoli,
Delhi

KhariBaoli,
Delhi

Kharibaoli, Delhi

Ranchi,

Jharkhand

Ranchi.

Jharkhand

60 Acacia concina Trader N/A

61 Aegle Trader N/A
marmelos

62 Aegle Trader N/A
marmelos

63 Alstonia Trader N/A
scholaris

M Amoora Trader N/A
rohitaka

65 Azadirachta Trader N/A
indica

66 Barleria priontis Trader N/A

N/A N/A N/A Nationalherbs

N/A N/A N/A Mahavir Jari buti

N/A N/A N/A Gram mooligaiCompany Ltd.,

N/A N/A N/A S V Marketting

N/A N/A N/A Mahadev & Co.

N/A N/A N/A Mahavir Jari buti

N/A N/A N/A Jain herbs enterprises

67 Bombax ceiba Trader IVA

68 Callicarpa Trader N/A
macrophylla

69 Acacia nilotica Trader N/A

70 Datura metel Trader N/A

71 lpomea digitata Trader N/A

N/A N/A N/A Sewaram Overseas

N/A N/A N/A Deep Shree Enterprises

N/A N/A N/A Sanjay Jonpuri

N/A N/A N/A Capitaltrader

N/A N/A NiA Pravinchand santilal&co.

72 Juniperus

communis

Trader N/A N/A N/A N/A Sewaram Overseas

73 Leonotis

nepetaefolia

74 Marsdenia

tenacissima

75 Mesua ferrea Trader N/A N/A N/A N/A Madan Mohan Ram kishan

76 Mesua ferrea Trader N/A N/A N/A N/A Madan Mohan Ram Kishan

77 Myreca

esculenta
Trader N/A N/A N/A N/A Capitaltraders

78 Operculina

terpethum

Trader N/A N/A NiA N/A Shiv Shankar Ram

79 Operculina

terpethum

Trader N/A N/A N/A N/A Sanjay Jonpuri

Trader N/A N/A N/A N/A NathimatRughanmat

Trader N/A N/A N/A N/A Shiv Shankar Ram
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Sl.No

Town

Name of biological Source of Village / I

resouTce access Panchayat Taluk District State

80 Permalia
perlata

81 Picrirrhiza

kurroa

82 Pistacia

integirima

83 Pluchea

lanceolata

84 Plumbago

zeylanica

85 Clerodendrum Trader N/A
phlemoidis

86 Curculigo

orchoides

87 Mimusops

elengi

Name Contact Details

Trader N/A N/A N/A N/A Dinesh Gurbax Bawa& Sons Amritsar, punjab

Trader N/A N/A N/A N/A Seva ram overseas Kharibaoli, delhi

Trader N/A N/A N/A N/A Dinesh Gurbax bawa & sons Amritsar, panjab

Trader N/A N/A N/A N/A Sanjay Jonpuri Bagalpur Bihar

Trader N/A N/A N/A N/A Deep Shree Enterprises Bhitwara

Rajasthan

88 Gymnema

sysvestres

89 Hedychium

spicatum

90 Hemidesmus

indicus

91 Justicia

adhatoda

92 Pterocarpus

marsupium

93 Pterocarpus

santalinus

94 Punica

granatum

95 TRichosantues Trader N/A
diaica

96 Vetiveria

zizaniodis

97 Accacia

farnesiana

N/A N/A N/A Capitattraders

Trader N/A N/A N/A NiA Nationalherbs

Trader N/A N/A N/A N/A Sanjay Jonpuri

N/A N/A N/A Nationalherbs Saharanpur, U.P.

Trader N/A N/A N/A N/A lntemationaltraders Kharibaoli, Delhi

Trader N/A N/A N/A N/A Capitaltraders Kharibaoli, Delhi

Trader NiA N/A N/A N/A Gram mooligaiCompany Ltd. Jabatpur,

Madhya pradesh

Trader N/A N/A N/A N/A Tenta timber and herbals Kullu, Himachal

Pradesh.

Trader N/A N/A N/A N/A Raj Food and pharma Baroda, Gujarat

Trader N/A N/A N/A N/A Shivalik jaributiBhandar saharanpur, U.p

Trader N/A N/A N/A N/A Mehra drug house Amritsar, Punjab

Trader N/A N/A N/A N/A BhartiTraders Jaipur Rajasthan

Trader N/A N/A N/A N/A Mahadev & Co. Muzaffarnagar,

U.P.

98 Clerodendrum Trader N/A
indicum

N/A N/A N/A Mahavir Jari buti

99 Ficus religiosa Trader N/A N/A N/A N/A vee kay herbs

'l 00 Gmelina

arborea

Kharibaoli, Delhi

Saharanpur, U.P

Bagalpur Bihar

Shivpuri,

Madhya pradesh

Saharanpur,

Uttar Pradesh

Shivpuri,

Madhya pradesh

Trader N/A N/A N/A N/A Mahavir Jari buti

4c



Sl.No

Town

Name of biological Source o, Village / I
resource acc6s Panchayat Taluk District State

101 Gmelina

arborea

102 Aconitum ferox Trader N/A

103 Albizia labback Trader N/A

104 Oroxylum Trader N/A
indicum

105 Oroxylum

indicum

106 Rocinus

communis

107 Saccharum

spontaneum

108 Sphaeranthus Trader N/A
indicus

Name

Trader N/A N/A N/A N/A Gram mooligaico.ltd

N/A N/A N/A NathimalRughanmat

N/A N/A N/A Capitaltraders

N/A N/A N/A Gram mooligaico. Ltd.

Contact Details

Jabalpur,Madhya
pradesh

Kharibaoli, Delhi

Kharibaoli, Delhi

Jabalpur,

Madhya

pradesh.

Kolkatta, West

bengal

Muzaffarnagar,

U.P.

Muzaffamagar,

U.P.

Trader N/A N/A N/A N/A Shohan lal Harshvardhan

Trader N/A N/A N/A N/A Mahadev & Co_

Trader N/A N/A N/A N/A Mahadev & Co.

N/A N/A N/A Nathimalrughanmat Kharibaoli, Delhi

Trader N/A N/A N/A N/A vee kay herbs Saharanpur,

Uttar Pradesh

Trader N/A N/A N/A N/A Altemative livelihood in village Katrri, Madhya
pradesh

Trader N/A N/A N/A N/A Aranyak Ecoharvest pvt. Ltd Bhubaneswar,

Odisha

Trader N/A N/A N/A N/A Ashagram herbats hd. Ltd Lucknow, Uttar
Pradesh

Trader N/A N/A N/A N/A Raj Food and Pharma Baroda, Gujarat

114 Shorea robusta Trader N/A N/A N/A N/A shohan lal Harshvardhan Kolkatta, West

bengal

109 Teramnus

labialis

110 Terminalia

belerica

'111 Terminalia

chebula

112 Tinospora

cordifolia

1'13 Leptadenia

reticulata

115 Terminalia

arjuna

116 Syzizium

cumini

117 Salmalia

malabarica

118 Santalum

album

119 Sapindus

mucorosai

120 Soussurea

lappa

121 Semecarpus

anacardium

Trader NiA

Trader N/A N/A N/A N/A Ashish Marketing Raipuc

Chhattisgarh

Trader N/A N/A N/A N/A Capitaltraders Kharibaoli, Delhi

Trader N/A N/A N/A N/A Mahadev & Co, Muzaffarnagar,

U.P.

Trader N/A N/A NiA N/A Naresh international Kharibaoli, Delhi

Trader N/A N/A N/A N/A Seva ram overseas Khari baoli, delhi

N/A N/A N/A The Lahoulvally Medicinaland Lahout,

aromatic plant cultivation Himachal
Cooperative society (LMS) pradesh

N/A N/A N/A lnternational traders Khari baoli, DelhiTrader N/A
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Sl.No

Town

Name of biological Source of Village / I

resource access Panchayat Taluk District State Name

Trader N/A N/A N/A N/A Deep Shree Enterprises

Contac't Details

Bhilwara

Rajasthan

Lucknow, U.P.

Amritsar, Panjab

122 Solanum
indicum

123 Uraria picta

124 Yaleriana

wallichii

125 Viola odorata

126 Zanthoxylum

alatum

127 Ziziphusjujuba

128 Premna

integrifolia

Trader N/A

Trader N/A

Trader N/A

Trader N/A

Trader N/A

Trader N/A

N/A N/A

N/A N/A

N/A Ashagram herbals pvt.Ltd.

N/A Dinesh Gurbax bawa & Sons

N/A N/A N/A Dinesh Gurbax bawa & Sons

N/A N/A N/A Mandala enterprises

N/A Nathimalrughanmal

N/A Aranyak Ecoharvest Pvt. Ltd.

Amritsar, Panjab

Dirang,

Arunachal

Pradesh

Khari baoli, Delhi

Bhubaneswar,

Odisha

N/A N/A

N/A N/A

'129 Ziziphus

mauritiana

130 Stereospurrnum Trader N/A
suaveolens

131 Stereospurrnum Trader N/A
suaveolens

Trader N/A N/A N/A N/A Sanjay Jonpuri Bhagalpur Bihar

N/A N/A N/A Nationalherbs Saharanpur, U.P.

Jabalpur,

Madhya pradesh

Saharanpul
Uttar Pradesh

Email

132 Symplocos

racemosa

Trader N/A N/A N/A N/A Gram Mooligaico. Ltd

133 Moringa

oleifera

Trader N/A N/A N/A N/A vee kay herbs

(c) Description / nature of traditional knowledge (oral / documenled) : f.Jo

(d) Geographical location of the community / individual

(i) Consent obtained ftom the community / individual : l,lo

(e) Name and Number of the percons authorized by the applicant for making selecton

Sl.No Name Address IXobile

>

1 Dr. Pankaj

Prasad

Raturi

Head, Bio Resources Development, Dabur reserach & 7895237365 pankaj.raturi@dabur.com
development Center, Dabur lndia Limited, 22 Site lV

Sahibabad, Ghaziabad, U,P. Pin 201010

(f) The purpose for which the access is requested including the type and extend of research, commercial use being derived and
erpected to be derived from it.

(i) Purpose for which the biological resource(s) and/ or associated
knowledge is proposed to be accessed

(ii) A brief description of the research or bio-survey and bio-utilization or
commercial utilization expressing the scope / intention and purpose /
.Joals / commercial outlook

(iii) Whether any collection of the resource endangers any component of
biological diversity and the risks which may arise from the access.

Dabur lndia Limited is one of the Leading Ayurvedic maufacturer
in the country. The bio.resources accessed shall be utilized lo
manufacture Ayurvedic medicines.

No

N/A N/A N/A Aranyak Ecoharvest hn. Ltd. Bhubaneswar,

Odisha

: Commercial utilizalion



\BA IN'DIA Mail- FW: IEXTERNAL] Application Form-l (
4

https://mai l.google.com/m ail/ u/ 02ik:23'
+U(

ew:pt&se[..

D

c24ad994&vi

ANNAMMA LIBU <annamma@nbaindia.in>

>? \-

FW: [EXTERNAL] Application Form-l (lNB A12020021 63]-seeking
cl arificatio n/info rmatio n -A ppl. no. 41 97 -reg.

Joshi Chandra Mahesh <maheshchandra.joshi@dabur.com> Thu, Oct 29,2020 at 3:42 PM
To: NBA Technical <techbs@nba.nic.in>
Cc: Anandhakumar <techasstb@nba.nic.in>, Annamma Tech exe NBA <annamma@nbaindia.in>, Rajesh
kumarYP <absdesk6@nbaindia.org>, Raturi Prasad Pankaj Dr <pankaj.raturi@dabur.com>, "Narayan BadariS
Dr." <s. narayan@dabur.com>

Dear Sir,

ln connection with the queries on submitted form-1 (mentioned as subject), we are furnishing the
information as attached.

Same is being couriered today, Kindly process our submission and acknowledge the receipt

With Regards

Mahesh Chandra Joshi

DRDC

From: NBA Technical <techbs@nba. nic. in>
Sent: 15 October 2O2O 14:19
To: Khan Sharukh <sharukh.khan@dabur.mm>; Raturi Prasad Pankaj Dr <pankaj.raturi@dabur.com>
Cc: Annamma Tech exe NBA <annamma@nbaindia.in>; Rajesh kumar YP <absdesk6@nbaindia.org>;
Anandhakumar <techasstb@nba. n ic. in>
Subject: IEXTERNAL] Application Form-l (1N8A12020020163)-seeking clarification/information-Appt.no.
4197-reg.

N BA/ Tech Appll9l 41 97 120120-21 (Through emailonly) Dated: 15.10.2020

Mr.Sharukh Khan,

Executive Director - Operations,

Dabur lndia Limited

To

ofi toi )()./1l|1(| i..)R pl\4

EXTERNAL]: fnis email originated from outside the Dabur System. Please be vigilant
responding, clicking or opening attachments. lf you notice something suspicious,
report to the lT Helpdesk.

*
"-.;a**



{BA INDIA Mail - FW: [EXTERNAL] Application Form-l (..

8/3, Asaf Ali Road,

New Delhi, lndia.

Email: sharukh.khan@dabur.com

https ://m ai l. google. com/m all/ u/ 0? ik:23 c24ad99 4 &view:pt&se...

a

Sir,

Sub : Application Form-l (l N BA1 20200201 63)-seeking clarifi cation/information-reg

This has reference to the application in Form-l submitted by M/s. Dabur lndia Limited seeking prior
approval of NBA for commercialisation.

2, For further processing of your application, it is requested to furnish the following
information/documents:

a. Copy of certificate of incorporation of the company (Dabur lndia Limited)
b. At sl. no. 1 (i) of the application under type of the applicant it is provided as "lndividual", whereas in the
applicant column, the name of the company is filled, please clarify the discrepancy.
c. lf the application is filed in the company's name, please furnish the declaration. (copy enclosed )
d. At sl. no 2 (i) of the list of bio resource, please provide the species of Pinus (sl.no.11), which is intended
to access.
e. Please provide the details of all the bio resources to be arcessed in the following proforma for obtaining
consent or othenarise from the concerned SBB.

st.
no.

Common
Name

Scientific
Name

Parts Quantity
(in Kg/s)

Duration
of access
(Start and
end date)

Source of
access
(Trader

/institute)

Geographical
location/ Name

& contact
address of the

traders

f. Date of commencement of commercialization

3. You are requested to furnish the above information/document, within 10 days from the receipt of this

communication.

Please acknowledge the receipt.

Yours faithfully,

K. P. Raghuram

Technical Officer (BS)

National Biodiversity AuthoritY,

sth Floor, TICEL Bio Park,

Phase-l, CSIR Road,

Taramani, Chennai-600'1 1 3.

I ol'I 10,'19,2020. 5:18 PNI



\BA INDIA Mail- FW: [EXTERNAL] Application Form-l (. https;//mail.google.

Disclaimer

"This message is for the designated recipient only and may contain privileged, proprietary, or otherwise private
information. If you have received it in error please notify the sender immediately and delete the original. Any other
use of the email by you is prohibited."

Dabur lndia Limited.

3 Reply to NBA 27.10.20.pdt
1 269K

i ot'-i Io.r?9'l0lO i:211 l)M



1?/

Ref- DRDC/2020/NBA-oct/Oz

Date- 27.10.2020

,$rrrfl r.ff.

To,

Mr. K P Raghuram,

National Biodiversity Authority,
5th floor, TICEL Biopark, Taramani,

Chennai - 600 013

Subject: Application in Form-l (1N8A1202002163) - clarification/ information regarding.

References- Yo ur e-ma i l/lette r N BA/Tech. Appllg/ 4197 / 2Al2O-2 1 Dated- 15. 10.2020

Sir,

With reference to subject and reference mentioned above, we wish to draw your consideration on

following points against your queries.

a) Copy of certificate of incorporatiori is enclosed here with.

b) This application is from an entity "Dabur lndia Limited" (Not lndividual).

c) Declaration copy enclosed.

d) Species of Pinus (51.no.11), is Pinus roxburghii.

e) Detail of the bio-resources to be accessed are already provided online in prescribed table.

fl Date of commencement is 11, September 2020.

We request you kindly process the application.

You

:-.'

rSharukh Khan

Executive Director

, ".: ! .t

L);abur fir:s*arcFr {i mevei{ip$t{}t1t {_*n?re
2i.iat*i"r.3ahibaber:i-7lri0l0. i:ila2iajjirrl {il,f-:i. :*dia. 1,:t: i1;'i20} llTBltC i-iC, ifir_i) fir:. . iil:1,_1; t552{ri,J

Rc{d. riifir-r:; }/3, l',sitf;trli tir;Ai-i, i'jetv i;r,':i:l! , t rl,,":{}2 iln.li;li
:'-ii.t. ii{:_ti,rLri.l!i75f,LitU7r{}1, l:t.:rili!: if\i|.}fiiiiiii-rid,ai.ih:.;rii:r;t,..,!,;.rr';,;,.. i&1&v1r.fUilr.ir_ir.'j!li

lS ::'



'COI4PAI{Y }i0.

,,OFFrN

fll THE I'IATTER OF: uivl . JIND cml}'lrcAl$ LrlrrTnn
nbr.+-l-

. .:
I h€reby certify thq t*YIJxcIIH. ANrj crrpglrtgs,.lu$4n=-

'rTiOHrlL t lI.l:. CUII'I'A,:,::Sl;i,..f', .OF O}IPAIIIES
I}ELIU & I{ARYATITI

lrl,llf DIr-I-Hf

i

. -.. 'j,-

rYhich i,ri,i:rcorporated, )n
Thousaud Nita e:'1trwr'drit'd', {rnd.

.'*tnqtffi
the. is.ime

*I/ *anil r s

Ct



(

lndta t-td.

DECLERATION

This is to certify that "Dabur lndia limited" is a Company registered under the companies Act, 1956.

We wish to declare the Form-1 filed online (INBA 1202002163) in the portal of National Biodiversity

Authority is in the company name only as per the certificate of incorporation enclosed.

Signatory

'I

ry,



7 l).^ ,to1 . National Biod ve.sity Authority lvlail - Minutes of t1e nreetings held on 16tn October and B'ih Dec 2020 with V/s. Dar;.- reg

:;
hi8 q

a61lr'

IVlinutes of the meetings held on 16th October and 8th Dec 2020 with M/s. Dabur- reg

NBA Technical <techbs@nba.nic.in>
To: pankaj. raturi@dabur.com, s.narayan@dabur.com
Cc: Anandhakumar <techasstb@nba.nic.in>, "K. Chitrarasu" <advisodaw@nba.nic.in>

NBA/Iech Appll9l1472l16l2o-211828 (only through email)

To

Date:16 -07-2021

"f,
R Stephen <stephen@nbaindia.org>

Sal, Jul 17,2021 al7:41 PM

Shri. Pankai Prasad Raturi
Head, Bio-Resources Development,
M/s. Dabur Research & Development Centre,
Plot no. 22, Site lV,
Sahibabad -2A1 UO
Gaziabad (U.P)
Email: pankaj.raturi@dabur.com

Sir,

Sub: Discussion on the calculation of Access and Benefit Sharing amount to be paid by the M/s Dabur lndia Ltd. in application nos. 1472, 170g,
3077 and4197 -reg.

This has reference to the above mentioned subject wherein the National Biodiversity Authority had discussions with the applicant on
calculation of Access and Benefit Sharing in the mentioned application numbers. The meetings-were held in virtual mode on j6-09-202'0 and 0g-
12-2020.

ln this connection, please find enclosed the minutes of the meetings for your reference.

Yours faithfully,

sd/-

(J. Justin Mohan)
Secretary, NBA

Encl.: as above

,.t Letter (Minues of the Meeting).pdf
- 1934K

'https://mail.google com/mail/u/0?ik=B6cba l af59&view=pt&search=all&permnrsgid=msg-f%3A1 705541492961463751&simpl=msg-f%3A 17055414g2g 1t

'.
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J Jr,rstrn lv!ol'rar:. iFS
Secretary
+..i
cr:
::: : :1

NBA./Tech Appll9t 1 4721 1 6120-2 1 t 8, Z I
TB

Shn Pankaj Prasad Raturr
Head Bio-Resources Development.
M/s Dabur Research & Development Centre.
Plot no. 22. Site lV.

Sahrbabad -201 010
Gaziabad (U.P)

Email. pankat.ra!uri@dabur. com

Sir

Sub Discussion on the calculalion of Access ancj Benefit Sharing amount to be pard
by the M/s Dabur lndia Ltd. in application nos. i472. 17OA. 3OZT and 41gT *
reg.

This has reference to the abovementioned sub1ect wherein the National Biocirversity
Authority had discussions with the applicant on calculation of Access and Benefit Sharrng rn
the mentioned application numbers The meetings were held rn virtual mode on 16-09-2020
ano 08-12-2020.

Datel{-07-2021

please find encloseo the :nrnuies of the meettngs .o- 'vo.,:ln thrs connection
reference.

Yours fa,thfully

(J. Justrn Mohan)
Secretary. N8A(_

Encl . as above

z*-L

('
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Government of India
National Biodiversity AuthoritY

<il:1:r,n,, n( r r ni,p;:rr., r,,. *,,i:1,,,1i,,:;;;,1l,ilj,;,ili,,,. 'r.:i ..i r .r..r rri.r.)::: !:{i}

V!\-u--t-lisQFl-rirll,IiHl-[t\G-I]A-r[p-1-6-0e-?02t]

tlnESEliT:SI{R!LI-U-S] IN"-UAI1AN.IIS-SECILEInY, jS-B:\

-Su!ie$E l?iscussion on tle_Ace*eSS-gAd Benefit Sharing alrrqqfrt to be paid bv lv{1s Dabur

India Ltd. in Appl. Nos. I"472, L708' 3077 and 4197

\.11s. Dabur India I.tl'l. (Aplrlicant) har-l requested a meeting to cliscuss the access and

trencfit sharing (.,\BS) nroeialities h.ith rbspet to APpl. Nos. 1472, 1708, 3077 and 4197, u'hich

1\.{rs c(}nvenecl 1n 16.10"?0?t} at l1:30 ;\\{ in virtual motle. Tlrtl Applicant rvas represt-lterl b1' Dr.

Brind.rr.euam, Dr. Badri Narat,.rnan. []r. I'ankai l{autri along rsith their lqal and finance team.

Suhmissions by the APPlicant

Dr. Batlri Naravanan made a prescntation ;rbout the Applicant's activities for the

\,tinlstr1. of AYUSII an.{ rrther se,.-tors r;rr thr'ir use of bitrtogical resourc('s. It ltas informed that

thc hiological materials are teing prtxured through tfuer: different source:; viz., trar.ir:rs, contrat-t

farnring ;rnd assor:iate,i aggreg,.rtioru It lr'as also informtl that tlre annual turnover ol' thtr

companv fcr the financirrl vear 2019-?0lQ rr,1rs arounrl INR 66{n crores out of n'hich INR 1000

t:ronls in INR is attributed to thtr contrihuticrn oi the AYUSII prrxlucts. Further, the Corpnrate

Sx'ial liesp,onsibilitr' (CSRi activitios hy thc conrpanY t\';ts elabrrraterl $'ith t'x.rrn1'rles such .rs

pr<;n:gting, errltivation of threatened species lr), the farrners and associ.rted institutions-

'l'hc i\pplicant ttrtreafter plrar.lt'tl tlrirt tlrt: NIJi\ should fix thr: ..1'llS bast'd ort tht' l.rio'resourcc

t:rrrtric a1-r1:rroach railrt'r thalt on thc protiuct prtrthast:. ln rrther rt'ortls, thc berrcfit sh.rrinli

shotrltl bc iixeil (}n the purchase Pticr'o[ thc r.rr"' nr.ltr:rial onlr'.



dT*lc-

Strlrnrissiunr lr_r \lJ,\

It rr'.ts t'.rP1.1i11.'.i that in ccriain r.'asr'.r .\IJS.lnr(]unt is r:ali'rrlattr.t t.ln thr [rurcltastr [rrir.r {)i thr

biolrtllirll rl'J(rur(:{ts. Ot'r tht i:ontrnr\'. the applicants havc ;rlrt,.relr. viplatgr,l t}p lrrovisirrps {}f t}-h,

Birrlol;ical l)ir,ersitv Art, :tn:, l:v not al:lpro;lchinli the Nl)..\ for prior apProval, hence ;r lrigher

pe'rr |ntagt on tlrt' t'nr"l r111glu(1 is fixt',.i.

(irnclusive Ilcnrarks

I'lre.tpplir:.'rnt inftrrmerl lh.rt tlrc,natl(i:r rtill l-rt: rlisr:ussetl rvith the'ir senigr gffitials anti

ne(:('ssdrv action rvill [x' initiated. Further the Strrrct.rrr', NIJA informetl th;rt the strrel.rriat n,ill

cxamint' the subnussituu in detail .rnrl corlventa .rnotlrer mectirrl; in due course.

Itrc mr,tting rr'as concludttl at 1l: l5 l)\{.

1 -rt
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Government of India
National Biodiversity AuthoritY

iir'ri""'lr('r;r rriorrarr t't"t"';':l;,,1i:':::;:i::,x;,1,.1,11"'' Ir'i '')r r'r'1j5'r:"r? r:tlr)

:VIINU'I'ES ()} 'I'III: l.rI:ETING DA1'El) 08-12-2020

PRESEN.I.: SIIIII I. IUS'I-IN MOIIAN, II.S., SECI(}.T'AI{Y, NBA

S glj s Sl:-I ) i s c u s s i o n o n t h e A cc c-.s-l if nd -E-C!-efif Shariry-g m -@
l>ur India Ners. 14

-l'his virtuail meeting \l,as convcned on (l&12-2020 at 11.U1 AN'l to discuss the issu<'s

facetl in the calculation of Ara'ess.rnd Bt'ncfit Sharing (ABS) tv lvl/s Dabur Inclia Ltcl. ancl

to rcvisc tho ABS am()unt, r.r'hich 1,1.15 1'rreceded bv a virtual nreeting, held on 16-09-2020.

Shri. J. Justin i\.lohan, Se'cretirr\., NBA chaired the met'tinE; rvhich vr'as alx; attentied bv f)r'

K. Ir. I{aghuram (Tcthnical Officcr, Ilt'nefit Sharing [TO(BS)I) and N'{r. ;\nandhakumar

('l"u:hnical Assistant). 'l'he Applicant rvas re'pre.sented bv Dr. Badri Naravanan (Head, Bit>

Ilesources Development Group), Dr. N. B. Brindavanam (Advisor). Dr. Rautri Prasad

Pankaj (l{ead o[ Dabur Nepal's \Itdicinal and Aromatic Plant Departmcnt) antl \lr. \\ahal

Rr:hit, (Financial Planning and Analvst, Chartered Accountant).

1. Appl. No.1472

1.1. Submissions by t'echnical Officer (BS)

The Technical ()fficer (BS), itjBA, n'hile elahorating the status of the

applications stated that the first application (l-172) nas rect'ivtil on 19,12.2016 in

offline nrode and the same was suhmitted online on 22.122016. The application rt'as

filedfor accessing 142 hiologir:rtl resturces from l5 states for the vear 2(116-2017 for

ctrmmercial purlxlses. As the Applicant had alrt"adr accessed the biological

resources, this apptlgation rras consictered unLk'r the Official it{emorandum (O\1)

issuctl bv thc \{o[FCC on 10-09.2018. This application was placed at the {$tr'

r\uthtrritr,\{eeting held orr 2q. 1.0.2018 rvherein tlre reprtsentatives of tl'rr'(ompanv

wert calleel for the rrrtc.tinli. The. Authoritv recomrrrt'ndc:d the applicaricrrr for

approval subject to fixing, of highor ABS amount i.e., 5.0-",t, otr thc purchast: Prict'trl

the rtr6' n"rlterials. 'fherrcaftcr tlrc ctraft ABS agrttntr.]tlt rltas sent to tht' Applicant on

17.0[t.2020.

1.2. Submissions by the Applicant

1.2.1 Dr. Badri Narayan.rrr prc,sr:rrtcd the projectt'd AIIS liabilitv of the Applic.rnt

r'ith \Br\ frrr t]rt' iin.rne i.rl vcar 20lGltl20. I lt: rt'r;ut'sted NBA that t]rc

ir1r1:rt.r.rchftlrlixirrl;ABsslrrlultllrttlrasetlt]nrfs()LlrC(|t.(]ntri(malll]t}rrathcr
tlrarr tI-r Pr.trr.lur-t saltl. I{o.il:rr subrrrittr,ri thnt tht: r'tttirt'lrt'trdur:t rVill nt't ltavt'



&qAlu

:lii)",, {)! l::r.riil1t,lr..rl I'i's('$rar,q !lq (}tl-}r'r (r)t:ti-\r!l'r('lll{ 1.'1'11'.1ls1r lI}\'{lrl\.r'Li ;:) illt'

I]t'lr(.i1t('ii()i:. lir: pltr.rti.:.1 tir.rl lir,'airi:li.'.,tr1 ir,'1.,'il:-tiitr'r.j l1: rn\' .\85,.rrirr,r:l:l

lr.t:r,,"i rrn $i1rlir31ir"al rrlsi.luti.'r,,\. irttt'tl'rtrr, hr'r('riu('5l.('-il lr.ttttr't:r'r J\('rl.l!nt!lil i()

the lpplii:atirxrs liltrr.i s(l l.rr, takirTl; itrto n.(:(tuItt tlrt' n()n-r'r1()tlr'trlr\'

rt:rrtrihutit't.ts r11.lrl(' [rr- the (.()t)]fnn\'.

1.2.2 Dr. Brintlavananl rr.lelr a plt.a th.rt tltc Applil-.1trt rtoulcl be rrtrligerl trr prat'

tl.4'1, tl\R !20 lakhs) of the r\BS rather than {}.51, (lNR l50lakhs) pert.rining

to tht first applicatiorr suLrrnittt:tl (App. No. 1472).

1.3. Sulrmissions by the'I'()(BS], NBA
IiflBS), NBA. crnphirsizrd th.rt tlrtr Authoriti'u.hile consir.k'ring thr virrl,rtit'n

casrls unLler thc .rmncstv schrlnr*. as pcr tlre tlire.ttir.rrts issueli bv \'{oEFCC, dttir-it'ti

to fi.x thc higher percent;r11e unitormlv to all the a1'rplications. He alsc, infcrrrne,.l thal

the drait atlrccment rvill lle foru'artlt'r-l to tlre Applicarrt, antl the latter rvets alstr

asked t.r furnish details irf biolog,iial rcsources cr.'llectctl inclucling its gurgraphical

lrrtatirrn.

1.4. Decisions on Appl. No.1472

1.J.1 1'lrr'Applicant n((Llpt(,rl ti: |;v tlre bene'fit sharing at 5.0"t, rrf purchas,.'Priit:

r,f rau, nraterirrl antl .rlso rL.qur,st('Ll tn forrrard the draft agr{.trlltrnU

1.4.2 l'lre applicant agreed to proviclc the retluiretl details arrd requested 30 clays

tirnt ltlr executinl; the agreement;

1.+.3 i't,* Xna to selrd tht clraft ag,reemcnt throui;h t:lectronic mtxle; ant{

l.{.{ "I'hr: Appiicant to exmiute the ay,reement u'ithin 30 clays uf n:ceipt of the draft

agreement ancl rt'nrit tht-'A[15 amount to NBr\, as llirer-'ted.

2. Appl. hJo.1708

?.1. Submissions by Technical officer (IlS)

The Technical trffic.'r (BS) infornrerl that this application u'as submitt*ti to

NBA in offline mrxje on ?1.07.?A77 and later in orrline mode on 02.0U.2017 for thtr

access of l2tr hiological rrsourc(rs fronr 16 statts in the -vear 2017-2020. I'his
trpplicatitrn rras plactt 'in llre +8!" IiC' on ABS rvlrich re.t-ommendetl approval arr<l

l'ixed thc i*'-.nefit sharing t-clrrrpc-rncut ns pr'r th* Rt'gulation -l of thc ABS Guir-lt'lines.
'l"he sarne was approvcd hv tht'd5:hAutl'roril,r'nri:etirrg lrekl irl-r 2{.07.2(llii.
Accllrdirrgh', draft a|,rt't,rttr.nt rras frtrtr'urtk:d to thr'applicant orr Itr.07.202t).

2.2. Submissions by the Applicant
L)r. Brindavan.lrn maLle el pL'a to rr"consirft'r this applic'ation also as in tlre

first appticatir)n and fix the ABS .rt:rourrt bascel ()n resource rientric ratlrt:r thalr
prt)du,1 r('lttri(:. FIe alsrr txPl;1i11e.1 alxrut th<, corrservatinn tfforts taken lrl. the
('()mpanv sr, far.

2.3. Decisions (Iinal Outcome) on Appl. No.1708
'l'hr'Sricrctarr'. NlJ.'\, infru'rn.rrl tlr.rt irr,.rrcit.r to rccollsiLlrr tlre Applit.nrrt's

I'rleu for .rltt'rrtalt <lrr*rrtll('tltcnt frrr 1..'rrr'Iit sharilrti llrr. tr'rrtrrarrv lias t{r ns1r1 i1l,,



1.

llirar:t':.rl st.ltr:!':1c!1ts rir.t.liiirr;1 thr'pr.rrt'hasrl irr'!(u J;tr.i r.tlr'llrtr't'rri ii'!r',|riitii11.t','''
llrt., Pt.:ri*ti t-ri;lfr:r.'ts 1-.1 lri,i!i;1rli..rl rtsourccs, t\)Ltr lf isr). 'i l'rt'saitl iin.rr:, i.ti st{rtcnir'lttJ

rllirst .rlsL) hi1;hlighl thr. i'n()not.rr\' (:()r)triLrutiott nrad(- tr)\\'dl'als i.'( ltistr\ atiorr t:l
hitrkrl;ical rfs()ur('('s atrt{ rt'latt'.| rtr;rttt'rs.

'l-he Applic.1111 11r pror.it{t. tht'tlt'trrils of nrorrt tarr'lr..tr.,fits slrart:,-l rr'ith rrrt tht'

I\ur(:haso prit:e irnrl (r,r ilrrnuirl rlross ex-factory salc Fri{c ()i tht: prr.xlurt sep<1l.ttcl\'

for thr prrried o[ l(:((':is tr.r biologic.rl rt:sources to NBr\ for cpnsir.itrratiorr. T]rr'

applicant agre('(l t1r prtrvirlt: the same rr"ithirr onc ntontlr.

3. Appl. No.3O7l
3.1. Submission by Technicat officer (BS)

The Terhnieal ofiictr (BS) inform('d that this application vtas filed under tlrt
Otr{ issued bv \{oEFC'C. on 17.05"2019 for the accesstd 25 lriological resourcl's fur

reseilrch purpese. 'l'his appliration ruas filed to obtirin post facto aprproval for tht'

research conductcrl on thc biological resources u'hich culminated into nine patcnts.

As thcrtt arc s(-)me vital information such as trader r.letails, quantit)', dnLl

geographical lu:afierns retluirr'tl from the Applicant, the samer lt as askrd for further

proccssing of the aP}'rlicirtion.

3.2. Decision (Final Outcome) on Appl. No.3077
'Ihe Scrretarv, NBA clarified that the applicant's claims on certain biological

rrsour.es under the Normallv Traded Commodities (IiTC) categort'. Tht' NTC

notification i5 enlr- to facilitate trade of items ini:luding biological resources rvhich

ilre nornrallv tradtd and if anv of thestr items are intended to bt, used lor any otht'r

purpose, the relevant provisions of the Bkrlogical Diversitv Act, 2C[}2 shall appl-v.

The applicant has agrtrd to providt' requcstcrl dctails of thr: biological

rcsourc€)s to NBA ftrr further prtxessing of the application.

4. Appl. No.4197
4.1. Subnission by Technical officer {BS)

The Teclnical officer (BS) inftrrmed that this application u'as filecl on

15.09.?020 for a(-ccssirtg 133 biologir:al resourcr's from l2 di.fferent statts ft:r
cor)lmercial utilisatiorr for the perirxl of 2020-2A*. This application \1'as thereafttlr

referreei to the cotrct'rnt'd SBBs <rr the BIr'lCs as thc case mav be.

4.2. f)ecision on Appl. No..997- Lkt q -t

On receipt oi conserrt l.rt'rm SIltJs, the application u'ill bc pr<ressecl iurther.

I-ht, nrcr'ting rr'as conrluLled at 12.i0 P\I

)
ti

-"fu tt*",

I



NBA INDIA Mail - Consultation Forrn seeking BMC's consent https://m ai l.google.com/m ail/ ul 0?ik:23 c24ad994 &view:pt&se.,,

6 \f,l
ANNAMMA LIBU <annamma@nbaindia.in>)

Consultation Form seeking BMC's consent or otherwise -Appl.no.4197--reg

NBA Technical <techbs@nba.nic.in> Thu, Nov 5,2OZO at 10.06 AM
To: apbb201 0@gma il. com, koj. rinya@ gma il. com
Cc: vinoth prabhu <vinoth@nbaindia.in>, Annamma Tech exe NBA <annamma@nbaindia.in>, Anandhakumar
<techasstb@nba. n ic. in>

Sir,

Kindly see the attached consultation form

Yours faithfully,
K.P.Raghuram,
Technical Officer (BS)
National Biod iversity Authority,
5th Floor, TICEL Bio Park, CSIR Road,
Taramani, Chennai-600 1 1 3

2 attachments

r1 consultation Form-Arunachal Pradesh BB.pdf
- 812K

:l Online Application.pdf
2126K

I ol'l I l,'5'1010. ll:0s l)\'l



NBA INDIA Mail - Consultation Form seeking BMC's consent ... https://m ai l.google. com/m aill u/O?ik:23 c24ad994&vi

ANNAMMA LIBU <annamma@nbaindia.in>

Consultation Form seeking BMC's consent or otherwise -Appl.no.4197--reg
1 message

NBA Technical <techbs@nba.nic.in> Thu, Nov S,ZO2O at 10:07 AM
To: membersec-biodiversity@gujarat.gov. in, infogbb2O 1 4@gmail.com
Cc: vinoth prabhu <vinoth@nbaindia.in>, Annamma Tech exe NBA <annamma@nbaindia.in>, Anandhakumar
<techasstb@nba. n ic. in>

Sir,

Kindly see the attached consultation form

Yours faithfully,
K.P.Raghuram,
Technical Officer (BS)
National Biod iversity Authority,
5th Floor, TICEL Bio Park, CSIR Road,
Taramani, Chennai-600 1 1 3

2 attachments

:l consultation Form - Gujarat BB.pdf
809K

:l Online Application.pdf
2126K

"-:'Gitr

I ot'l I I /5'2010. I l:05 I'N'l



NBA INDIA Mail - Consultation Form seeking BMC's consent ... https://m ai l.google. com/m aill u/ 0? ik:23 c24ad994 &vi

ANNAMMA LIBU <annamma@nbaindia.in>

Consultation Form seeking BMC's consent or otherwise -Appl.no.4197--reg
1 message

NBA Technical <techbs@nba.nic.in> Thu, Nov s,2o2o at 10.08 AM
To: msobb@rediffmail.com
Cc: vinoth prabhu <vinoth@nbaindia.in>, Annamma Tech exe NBA <annamma@nbaindia.in>

sir,

Kindly see the attached consultation form

Yours faithfully,
K.P. Raghuram,
Technical Officer (BS)
National Biodiversity Authority,
5th Floor, TICEL Bio Park, CSIR Road,
Taramani, Chennai - 600 11 3

2 attachments

r1 consultation Form- Odisha BB.pdfr goorc

:l Online Application.pdf
2126K

ew:pt&se.1.

\t'l

I ol'l | 1"512020. l2:06 I)M



NBA INDIA Mail - Consultation Form seeking BMC's consent ... https:i/m ai Lgoogle.com/m ail/ u/ 0? ik:23 c24ad994& view:ot&se...

\q

ANNAMMA LIBU <annamma@nbaindia.in>

Gonsultation Form seeking BMG's consent or otherwise -Appl.no.4197--reg
'l message

NBA Technical <techbs@nba.nic.in> Thu, Nov 5,2O2O at 10:09 AM
To: ms. rsbb@rajasthan. gov. in
Cc: vinoth prabhu <vinoth@nbaindia.in>, Annamma Tech exe NBA <annamma@nbaindia.in>, Anandhakumar
<techasstb@nba. nic. in >

Sir,

Kindly see the attached consultation form

Yours faithfully,
K.P.Raghuram,
Technical Officer (BS)
National Biodiversity Authority,
5th Floor, TICEL Bio Park, CSIR Road,
Taramani, Chennai-600 1'l 3

2 attachments

:] Consultation Form - Rajasthan BB.pdf
799K

:] Ontine Application.pdf
2126K

lofl I I 5,1010. l l:0(r t']l\1



NBA INDIA Mail - Consultation Form seeking BMC's consent... https://mai l.google. com/m ail/ ul 0?ik:23 c24ad99 4&view:pt&se.. ;,

\rq

ANNAMMA LIBU <annamma@nbaindia.in>

Consultation Form seeking BMC's consent or otherwise -Appl.no.4197--reg
1 message

NBA Technical <techbs@nba.nic.in> Thu, Nov 5,2020 at 10:10 AM
To: cgmsbdb@gmail.com
Cc: vinoth prabhu <vinoth@nbaindia.in>, Annamma Tech exe NBA <annamma@nbaindia.in>, Anandhakumar
<techasstb@n ba. n ic. in>

Sir,

Kindly see the attached consultation form

Yours faithfully,
K.P.Raghuram,
Technical Officer (BS)
National Biodiversity Authority,
5th Floor, TICEL Bio Park, CSIR Road,
Taramani, Chennai-600 113

2 attachments

:l consultation Form - Chhattisgafi BB.pdf
801 K

:l Online Application.pdf
2126K

I ol'l I l/5 l0lt). l2:0(r PM



\lBA INDIA Mail - Consultation Form seeking BMC's consent .. https://rn ai l. google. com/m aill v/0? ik-23c24ad99 4 &

ANNAMMA LIBU <annamma@nbaindia.in>

view:pt&se...

\t/(

Consultation Form seeking BMC's consent or otherwise -Appl.no.4197--reg
1 message

NBA Technical <techbs@nba.nic.in> Thu, Nov 5,2020 at 10:11 AM
To: DC Rana <dc.rana04@nic.in>
Cc. vinoth prabhu <vinoth@nbaindia.in>, Annamma Tech exe NBA <annamma@nbaindia.in>, Anandhakumar
<techasstb@n ba. n ic. in>

Sir,

Kindly see the attached consultation form

Yours faithfully,
K.P. Raghuram,
Technical Officer (BS),
National Biod iversity Authority,
5th Floor, TICEL Bio Park, CSIR Road,
Taramani, Chennai-600 113

2 attachments

: Consultation Form - Himachal Pradesh BB.pdf
841 K

:] On line Application.pdf
2126K

I rtl-l | | i 5/20,



NBA INDIA Mail - Consultation Form seeking BMC's consent ... https ://m ai f .google. com/m aill u/ 0? ik:23 c24ad994 &v iew

ANNAMMA LIBU <annamma@nbaindia.in>

i ol'l

Gonsultation Form seeking BMC's consent or otherwise -Appl.no.4197--reg
1 message

NBA Technical <techbs@nba.nic.in> Thu, Nov 5,2020 at 10.11 AM
To: jkarora20@ rediffmail. com, ms@pbb. gov. i n

Cc: vinoth prabhu <vinoth@nbaindia.in>, Annamma Tech exe NBA <annamma@nbaindia.in>, Anandhakumar
<techasstb@nba. n ic. in>

Sir,

Kindly see the attached consultation form

Yours faithfully,
K.P.Raghuram,
Technical Officer (BS)
National Biodiversity Authority,
5th Floor, TICEL Bio Park, CSIR Road,
Taramani, Chennai-600 1 13

2 attachments

.:J Consultation Form-Punjab BB.pdf
848K

:l On line Application.pdf
2126K

I I,',i',l()10 Il



NBA INDIA Mail - Consultation Form seeking BMC's consent https://m ai l.google. com/m aill ul 0?ik:23 c24ad994 &view=

ANNAMMA LIBU <annamma@nbaindia.in>

I ol'l

Gonsultation Form seeking BMC's consent or otherwise -Appl.no.41g7 --reg
1 message

NBA Technical <techbs@nba.nic.in Thu, Nov S,2O2O at 10:12 AM
To: jbbranchi@gmail.com
Cc: vinoth prabhu <vinoth@nbaindia.in>, Annamma Tech exe NBA <annamma@nbaindia.in>, Anandhakumar
<techasstb@nba. n ic. in>

sir,

Kindly see the attached consultation form

Yours faithfully,
K.P.Raghuram,
Technical Officer (BS)
National Biod iversity Authority,
5th Floor, TICEL Bio Park, CSIR Road,
Taramani, Chennai-600 1 1 3

2 attachments

3 Consultation Form - Jharkhand BB.pdf
785K

:l On line Application.pdf
2126K

lt,/512020.12(



NBA INDIA Mail - Consultation Form seeking BMC's consent ... https://mai l.google.corn/m aill ul 0?ik:23 c24ad994 &vt"-: 
jTyJ.,

ANNAMMA LIBU <annamma@nbaindia.in>

Consultation Form seeking BMC's consent or otherwise -Appl.no.4197--reg
1 message

NBA Technical <techbs@nba.nic.in> Thu, Nov 5,2020 at 10:12 AM
To: MP Biodiversity Board <mpsbb@mp.gov.in>, mp_biodiversityboard@yahoo.co.in
Cc: vinoth prabhu <vinoth@nbaindia.in>, Annamma Tech exe NBA <annamma@nbaindia.in>, Anandhakumar
<techasstb@nba. n ic. in >

srr,

Kindly see the attached consultation form

Yours faithfully,
K.P.Raghuram,
Technical Officer (BS)
National Biod iversity Authority,
Sth Floor, TICEL Bio Park, CSIR Road,
Taramani, Chennai-600 1 1 3

2 attachments

*r Consultation Form - MP BB.pdfJ gorx

:1 On line Application.pdf
2126K

&

lof I il.'5/1020. r



NBA INDIA Mail - Consultation Forrn seeking BMC's consent.. https://mai l.googl e. com/m ail/ u/ 0? ik-23 c24ad99 4 &''"-:Tti1

ANNAMMA LIBU <annamma@nbaindia.in>

Gonsultation Form seeking BMC's consent or otherwise -Appl.no.4197--reg
1 message

NBA Technical <techbs@nba.nic.in> Thu, Nov 5,2020 at 10:14 AM
To: upstatebiodiversityboard@ gmail. com
Cc: vinoth prabhu <vinoth@nbaindia.in>, Annamma Tech exe NBA <annamma@nbaindia.in>, Anandhakumar
<techasstb@n ba. n ic. in>

Sir,

Kindly see the attached consultation form

Yours faithfully,
K.P. Raghuram,
Technical Officer (BS)
National Biodiversity Authority,
Sth Floor, TICEL Bio Park, CSIR Road,
Taramani, Chennai-600 113

2 attachments

: Consultation Form-U PBB.pdf
803K

:l Online Application.pdf
2126K

I of-l I I '5,'1020. l2:07 t']M



BA INDIA Mail - Consultation Form seeking BMC's consent... h ttp s : /,/m a i I . g o o g I e. c o m/ m ail I u I 0 ? ik-23 c2 4 ad9 9 4 &v, 
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ANNAMMA LIBU <annamma@n baindia.in>

Consultation Form seeking BMC's consent or otherwise -Appl.no.4197--reg

NBA Technical <techbs@nba.nic.in> Thu, Nov 5,2020 at 10:13 AM

To: bsbbbihar@gmail.com
Cc: vinoth prabhu <vinoth@nbaindia.in>, Annamma Tech exe NBA <annamma@nbaindia.in>, Anandhakumar
<techasstb@n ba. n ic. in>

Sir,

Kindly see the attached consultation form

Yours faithfully,
K.P. Raghuram,
Technical Officer (BS)
National BiodiversitY AuthoritY,
Sth Floor, TICEL Bio Park, CSIR Road,
Taramani, Chennai-600 1 1 3

2 attachments

-1 consultation Form - Bihar BB.pdfr gttK

:J Online Application.Pdf
2126K

I of'l I l''5,'1010. ll:07 I'Nl



Mail - Consultation Form seeking BMC's consent https://mai L googI e. com/m ail1 ul 0? ik:23 c24ad99 4 &v

ANNAMMA LIBU <annamma@n baindia.in>

Consultation Form seeking BMG's consent or otherwise -Appl.no.4197--reg

NBA Technical <techbs@nba.nic.in> Fri, Nov 6, 2020 at 6.27 PM
To: Annamma Tech exe NBA <annamma@nbaindia.in>, Rajesh kumar YP <absdesk6@nbaindia.org>
Cc: Anandhakumar <techasstb@nba. nic. in>

From: "Member Secretary, WBBB" <ms.wbbb@nic.in>
To: "NBA Technical" <techbs@nba.nic in>
Sent: Friday, November 6, 2020 5:17:39 PM
Subject: Re. Consultation Form seeking BMC's consent or otherwise -Appl.no.4197-reg

Sir,
Please find the attachments on the said matter

.*-plsl#

From: "NBA Technical" <techbs@ nba. nic. in>
To: "Member Secretary, WBBB" <ms.wbbb@nic.in>
Cc: vinoth@nbaindia.in, annamma@nbaindia.in, 'Anandhakumar" <techasstb@nba nic in>
Sent: Thursday, November 5,202010:15:10 AM
Subject: Consultation Form seeking BMC's consent or otherwise -Appl.no.4197-reg
lQuoted text hiddenl

2 attachments

-1 NBA DABUR cons form.pdfI oarx

:l NBA DABUR letter.pdf
370 K

I rrl'l I l,'911020" 9: l5 ,^
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.1r1A tl.tt-,tfr Lvra[ - ]\pplrcaoon horrn-l (tNlJAtlu-auull6J)_se https://marl google.corn/rnail/u./0?ik=23c24ad99a&viewlt&{ef/.!

ANNAMMA LIBU <a n n a m ma @n ba in d ia. in >

Application Form-l (1N8A1202002163)-seeking clarification/information by
the WB SBB-Appl.no. 4'|.97 -reg.

NBA Technical <techbs@nba. nic.in> Fri, Nov 27, 2O2O af 1:01 pM
To: sharukh.khan@dabur.com, maheshchandra..joshi@dabur.com, pankaj. raturi@dabur.com,
s.narayan@dabur.com
cc: vinoth prabhu <vanoth@nbaindia.in>, Annamma Tech exe NBA <annamma@nbaindia.in>, Anandhakumar
<techasstb@nba.nic. in>

NBf/ Tech Appl/9 14197 120120-21

To

(Through email only) Dated: 27 .11 .2020

Mr. Sharukh Khan,
Executive Direclor - Operations,
Dabur lndia Limited,
8/3, Asaf Ali Road,
New Delhi, lndia.
Email: sharukh.khan@daburcom

Sir,

4I

This has reference to the above cited communlcations, wherein your application was referred to the
West Bengal State Biodiversity Board (WBSBB) for ascertaining the consent or otheMise of the BMCS. The
WBSBB has requested for additional information regarding the full address and contact numbers of the
traders from the where the biological resources are collected and the ambiguity of the identity of Ashok
plant. A copy of their letter dated 06.'l1, .2020 is enclosed herewith.

ln this regard, you are requested to clarify the query raised by the West Bengal biodiversity board, to
thjs office within 7 days for further process of your application.

Please acknowledge the receipt.

Sub: Application in Form I (1NBA12020020163) seeking prior approvat of NBA for
access to biological resources for commercial utilization - seeking additional
information - reg.

Ref.: Memo No.: 864 141 (Bio)-l12014., dated 6t11l2O2O

Yours faithfully,
K. P Raghuram
Technical Officer (BS)
National Biodiversity Authority,
sth Floor, TICEL Bio Park,
Phase-1, CSIR Road.
Taramani, Chennai-600 1.1 3.

From : "maheshchandra joshi" <maheshchandra.joshi@dabur.com>
To: "NBA Technrcal" <techbs@nba ntc.in>
cc:'Anandhakuma/'<techasstb@nba.nic.in>, annamma@nbaindia. in, absdesk6@nbaindia org,,,pankaj
raturi" <pankaj.raturi@dabur.com>, "s narayan,' <s.narayan@dabur.com>
Sent: Thursday, October 29, 2020 3:4?:28 pM
Subiect: FW: IEXTERNAL] Application Form-l (lN 8A1202002163)-seeking ctarification/information-Appt no
4197re9.

r i7 '!t '1t -' r1- 
1

,ri'l



VBA INDIA Mail- Application Form-l (INBA1202002163)-se. https ://mai L google.com/m aill ul 0' I lk: 2'i c24ad99 4 lkv I ew:ptdtsea...

Dear Sir,

ln connection with the queries on submitted form-1 (mentioned as subject), we are furnishing the informati<.,n

as attached.

Same is being couriered today, Kindly process our submission and acknowledge the receipt.

With Regards

Mahesh Chandra Joshi

DRDC

From : NBA Technical <techbs@nba. nic. in>

Sent: 15 October 202014:19
To: Khan Sharukh <sharukh.khan@dabur.com>; Raturi Prasad Pankaj Dr <pankaj.raturi@dabur.com>

Cc: Annamma Tech exe NBA <annamma@nbaindia.in>; Rajesh kumar YP <absdesk6@nbairdia.org>;

Anandhakumar <techasstb@nba. nic. in>

Subject: IEXTERNAL] Application Form-l (1N8A12020020163)-seeking clarification/information-Appl.no
4197-reg.

N BA/ Tech Appll 9 I 4 1 97 l2O l2O -21 (Through emailonly) Dated: 15.10.2020

Mr.Sharukh Khan,

Executive Director - Operations,

Dabur lndia Limited,

8/3, Asaf Ali Road,

New Delhi, lndia.

Email: sharukh.khan@dabur.com

Sir,

Sub: Application Form-l (lNBA1 2020020163)-seeking clarification/information-reg

This has reference to the application in Form-l submitted by M/s Dabur lndia Limited seeking prior

approval of NBA for commercialisation.

To

2 of',1 I I tl t i )tto.,l:().1 I'N

NALI: This email originated from outside the Dabur System. Please be vigilant
responding, clicking or opening attachments. lf you notice something suspicious,

report to the lT Helpdesk.



NIJA iNI)iA Mrril - Applit'itlirttt l;onlt I ( INIIA 1202001 l6.l )-st- h ttps: iinr ai l. gotlqlc. cont, nt a i l,' tr' 0'.'i k 2 I c24acl 99.1 & t, i.,t |ffi

ANNAMMA LIBU <annamma@nbaindia.in>

Application Form-l (1N8A1202002163)-seeking clarification/information by
the WB SBB-Appl.no. 4197-reg.

Raturi Prasad Pankaj Dr <pankaj.raturi@dabur.com> Fri, Dec 4, 2020 at 1:03 PM
To: NBA Technical <techbs@nba.nic.in>
Cc vinoth prabhu <vinoth@nbaindia.in>, Annamma Tech exe NBA <annamma@nbaindia.in>, Anandhakumar
<techasstb@nba.nic.in>, Joshi Chandra Mahesh <maheshchandra.joshi@daburcom>, "Narayan Badari S Dr."
<s. narayan@dabur.com>, Khan Sharukh <sharukh.khan@dabur.com>

To

Dr. K. P. Raghuram

Technical Officer (BS)

National Biod iversity Authority,

sth Floor, TICEL Bio Park,

Phase-1, CSIR Road,

Thramani, Chennai-600 1 1 3.

Sir,

Your Ref.: Memo No.: 864 141 (Bio)-112O14; dated 611112020.

This is in response to your above query, herewith we wish to respond to the same.
Please find attached answering the queries raised.

Regards,

Dr .Pankaj Prasad Raturi

Head- Bio- Resources Development /DRDC
[Quoted text hidden]

[Quoted text hidden]

:l NBA_WB letter (002).pdf
401 K

lofl 121412020,3:31 PI\4
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Ref DRDC/2020/NBA1 /l.lovO1

Dale- 4412.2020

To
The Secretary,
National Biodiversity Authority,
Sth Floor TTCEL Biopark,
CSIR Road, Tararnarri,
Chennai-600113
Tamil Nadu

iii"-

Ww&w

ii
1

\ ,i(."( (
t'r{frr.

,rCtc*-

tndia Ltd.

Subject- Application seeking prior approval of NBA for access to biological resources
for commercial utilization.
Reference- NBAlTech Appl/9/41 97 l2Ol2A-21 Your email dated 27 .11.2020

Dear Sir,

ln context to your query in the above mentioned reference, we are submitting the additional
information asked by the WBSBB.

Supplier name Address Contact detail
SOHANLALL HARSHVARDHAN 2nd floor 983'1019124

2,Karbala mohd street 9433002831
Kolkata

Pin code: 700001

Excel drug 18-B SUKEAS LANE 9831 006942
KOLKATA

Pin code: 700001

Siliguri plantation pvt ltd. Siliguri H1252137 3 Nivedita Road 9832068 1 88

Pradhan nagar

Darjeeling
Pin code. 734003

Here we wish to clarify that all the material mentioned is from vendor source only. Regarding
S. No. 111, consent is request for the plant species Shorea robusta (Sal). Further, we are not
accessing any forest material directly

We request you to process our application for prior permission for the above species

Thank you
With best regards
For Dabur lndia

(Dr. Pankaj uri)
Head- Bi Development, DRDC

Dabur Research & Development Centre
Plot No. 22, Site lv, Sahibabad-20l010, Chaziabad (U.P.), tndia, Tel: (0i20) 1378400 (30 lines) Fax: (0120) 4ssz645

ReQd. Office; B/3, Asaf Ati Road, Nelv Delhi - 110 002 (tndia)
CIN: L242l0DLl975PLC[)07908. Email: corpcomm@dabur.com, \ryebsite: rmrrvi,.dabur.com



\llA INI)lA N4ail - Applicalion irr l'onl-l bv lll s l)atrur.!;rclia ht11.ls:,','rrail.rooglc.conl/ntail/u,'0?ik-l-lc24ad99-l&vi.",,fitr#l:

ANNAMMA LIBU <annamma@nbaindia.in>

Application in Form-l by M/s Dabur lndia Ltd.- seeking BMC's consent or
otherwise- Appl.n o. 4197-reg.

NBA Technical<techbs@nba.nic.in> Fri, Dec 4,2020 at 5:05 pM
To: "Member Secretary, WBBB" <ms.wbbb@nic.in>
Cc: vinoth prabhu <vinoth@nbaindia.in>, Annamma Tech exe NBA <annamma@nbaindia.in>, Anandhakumar
<techasstb@nba. n ic. in >

N BA/Tech Appl I 9 I 4 1 97 I 20 I 20-21

To

(Through emailonly) Date.04.12.2020

The Member Secretary,
West Bengal Biodiversity Board.
Prani Sampad Unnayan Bhavan, Sth floor,
LB- tl, Sector - lll, Salt Lake City,
Kolkata - 700 106
Email: ms.wbbb@nic.in

Sir,

Sub:
or othenvise-reg

Application in Form-l by M/s Dabur lndia Ltd.- seeking BMC's consent

Ref: 1. This office letter dated 05.11.2020.
2. Your letter No. WBSBBiS& 14L (Bio)-1 12014, dated 06.11.2020.

This has reference to your letter dated 6.11.2020, wherein you have requested NBA to
obtain certain information from the applicant and the same was communicated to the applicant.
A copy of the response received from the applicant vide email dated 04.12.2020 is attached for
your kind reference and request you to kindly convey the consent or otherwise of the SBB
within '10 days for taking further necessary action at our end.

Please acknowledge the receipt

Yours faithfully,
K. P. Raghuram
Technical Officer (BS)
National Biodiversity Authority,
Sth Floor, TICEL Bio Park, CSIR Road,
Taramani, Chennai-600 11 3.

NBA_WB letter (002).pdf
401K
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GUJARAT BIODIVERSITY BOARD
(Government of Gujarat)

Aranya Bhavan, 'B' Wing, 5rh Floor, Sector l0-A, Gandhinagar, Gujarat 380 010
Telephone No/Fax No: 079-23257950, Email ID: infosbb2Ol 4(a)smail.com

tTt5-
2tlnlLt'

&
xq t\

..4 il r""Ir

IN, )1-

No. GBB/LegaVT-1 0 I 5 I 9 +/2020 -2 |

To,
Secretary,
National Biodiversity Authority,
TICEL Bio Park,
5fi Floor, CSIR Road,
Taramani, Chennai - 600 1 13

Encl: Consultation Form

Dated: ll /t/zo2o

Sub: - Consultation form seeking BMC's consent or otherwise reg.
Ref: - NBA letter No.:NBA,/Tech.Appl/9 /4197 /20120-21 /3681 on dated

04.11.2020

herewith

1o(or)
@.G. cardi)

Member Secretary

Guj arat Biodiversity Board
Gandhinagar

v

,lt'

(1

v

t9

"ry!

With reference to the above subject, duly filled consultation form is
for further necessary action.
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Irttps://m ai l. google. cgnr/m aill ul 0? ik:23c24ad9! 4 &vi erv:pt&se"'NBA INDIA Mail - Fwd: Corrsultation Forrn seeking BMC's co '

ANNAMMA LIBU <annamma@nbaindia.in>

Fwd: Consuttation Form seeking BMC's consent or otherwise -Appls--reg

NBA Technical <techbs@nba.nic.in>
To. Rajesh kumar YP <absdesk6@nb

Tue, Dec 8,2020 at 3:45 FM

aindia.org>, Annamma Tech exe NBA <annamma@nbaindia.in>

Cc: Anandhakumar <techasstb@nba. nic. in>

:e

From: upstatebiodiversityboard@gmail.com
To: "NBA Technical" <techbs@nba. nic. in>

Cc: "J Justin Mohan" <secretary@nba nic.in>' srcsbb@nbaindia org

Sent: Tuesday, December 8,2020 3-29:47 PM

Subject: Consultation Form seeking BMC's consent or olheruvise -Appls-reg

Respected Sir,
please find attached herewith the reply to application no. 2903, 2718 and 2676 for your kind information

Warm regards,
U P State BiodiversitY Board
Lucknow

?l UPSBB Bioresource Application.pdf
2834K

I ol'l l.l/8/2020, l:l5l'N1





aL/t

Li[tar PradesEr State Bi*qt*v*rsity tsaarc]
1..{tr .tu!grrilniLrur and 51:rtttr:rr',1Rcgul*tr;n l}*rll rrnr}r:r rht []iijk:giclti [iire rsitl'Ati.:t]{i1' (;Oll
$cpitr"tmrr*i of [invirr:in*rent, l,'r;rcsts & (]iiruate ()h*nge, {,1*l'ct'lttr:cnt *f lltt*r l}rrltlesh

l-:iic:' Nrt.: ', ., ' .,' " "", , []rite 010

F rorn.
Par.van Kumar Shartn;r,
Secretar.y,

U.P. State Biodiversity Board,
Iliist rving,'A', Block, Illrd Floor,
Pt(lllP Bharvan, Vibhuti Khand

Cornti Nagar, l.ucknorv. UP

J'o,

- .S(ri K.P.Raghuram,
" Technical Officer (BS),

National Biodiversity Authority,
]'lCEI. Bio Park,
5'l'r,loor. CSIR Road,
Taramani, Chennai -600 I 13,
'farrril Nadu, India

Subject: Consultation Form seeking BMC's consent or othenvise-reg.

Ret: 1- Your letter no" NBfu Tech.Appllg14235120120'21129A3 dated 20-1 l-2020

l- Your letter no. NBAi"Iech.AppUgll42lll2t)l2t)-212718 dated 06-1 1-2020

3- \'our letter no llBArTech.Appl,'9114197 2012A-2112676 dated 04-11-2021)

Dear Sir,
Kincily refer to.vour letters mentioried abr:rve , ln tiris regard. please find attacheci

herervith rhe ibrms (dully filled) along rvith the minutes of the meeting of our expert

comurittee for,vor-tr infonnation and necessary action.

Encl: As above.

Yours faithtirlly,

(Pawari Kunrar Shanna)

i.iui 'r i.iil;. i rrt:,:i'r,ritrrt Lr:)ir;ilj i;rnr:,i;l,iir,lr
j::.:,1 .::r: !i:i1...,i . \--!)l:', 1.- i'l(;.r':it:i"i-1 '1 irlrl riiilri;.iliti.i,,'rr:ii \.ll::rt.lritl.i:',r, ":jl,r)i't

l'ir,r:ri'\,, I,;i1r-r:i:rirlrii lr:i'i"'ii. I :r' ir" ii'.!'--ijirlr' '1i'
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VINOTH PRABHU <vinoth@nbaindia.in>

Execution of agreement for Access of Biological resource for Gommercial
Utilization - Appl.no. 4197 - Reg
1 message

NBA Technical <techbs@nba.nic.in> Wed, Dec 30, 2020 at 9:44 AM
To: sharukh. khan@dabur.com, s narayan <s.narayan @dabur.com>
Cc: vinoth prabhu <vinoth@nbaindia.in>, Annamma Tech exe NBA <annamma@nbaindia.in>, Anandhakumar
<techasstb@nba.n ic. in>

NBA/Tech Appl / 9 / 4197 / 20 / 20-21. / 3527

Date:29.12.2020
To

(only through email)

Mr Sharukh Khan,
Executive Director - Operations,
Dabur India Limited,
No. 8/3, Asaf Ali Road,
New Delhi- 110 002.
Email: sharukh.khan@dabur. com

Sir,
Sub: Execution of agreement for Access of Biological resource for Commercial
Utilization (Form-I) appiication under Section 3 read with Section 19 (1) of the
Biological Diversity Act, 2002 and Rule 1,4 of the Biological Diversity Rules,
2004 - reg.

Ref: Your application in Form - I received on 15.09.2020

With reference to your application cited in reference, preferred under Section 3 read
with Section 19(1) of the Biological Diversity Act, 2002 and Rule '1.4 of the Biological
Diversity Rules, 2004 for "Access to the list of 133 biological resources for commercial
utilization" mentioned therein, an agreement is enclosed herewith to enable you to
execute, and send two copies of stamp paper agreements (in Indian Rs. 20/- Non-Judicial
Stamp Paper) duly signed at the bottom of every page of the agreement including
schedules along with wibress signature, within one month from the date of receipt of this
letter.

Further, you are informed that, in pursuant to the coming into force of Nagoya
Protocol on Access and Benefit Sharing (Nagoya Protocol), it is obligatory on each of the
Party to the Protocol to provide at the time of access, a permit or equivalent document as

evidence of Prior Informed Consent (PIC) and Mutually Agreed Terms (MAT) and make it
available to the CBD Access and Benefit sharing Clearing House (ABS-CH). This permit or
equivalent document will serve as an Internationally Recognized Certificate of Compliance
(IRCC) which can be used as an evidence of access approval granted by the competent
Authority as per the provisions of the Biological Diversity Act, 2002.

In view of the same, the format of permit or equivalent document is enclosed
herewith. This format has columns that have an option to mark certain information as

conficiential in nature. It is reqr-rested that, the information which in your opinion are t<l

be kept conficlential need to be specifietl in this enclosed format enabling NBA. to furnish
oply,iuch non-conficlential inJormation r,vith ABS-CH. This will help in strengthening thc

,,..u.,it.-,.y rnec6anism of the mor,'ement of biological rcsources ancl/or associate-'ti
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knowledge between the user and the, provider counLries and also erihance transparency

about the utilization of the biological'resources. In case of rron-receipt,of filled]RCC

format arong *iu.in" signed stamp p_aper agreements it will be deemed that you do not

,"q"i." anylpecific infor:mation to be kept confidential by the NBA'

On receipt of the above said documents, the National Biodiversity Autlority will

grant approval in the form of a written agreement duly signed by the authorized officer of

the AuthoritY.
Yours faithfully,

sd/-
(J. ]ustin Mohan)

Secretary, NBA

Encl.: 1. Copy of the Draft Agreement'
2. IRCC Form

2 attachments

q

$

FORM-I- AGREEMENT-docx
31K

IRCG Form.docx
14K
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(Statutory body of Ministry of Environment, Forestand Cliniate Change, Governmentof lndia;

J. Justin Mohan, IFS
Secretary
I 'qr +t 1254 loTt
&=er a.r 2254 to74
XI sccrctary((lnba.nic.in S u'*rv.nbaindia.org

5'' Floor. C'SlR ltoatl, I'lC'IL []io Park.
Tarantani. Chennai - 600 I I-1, Tamil Natlu, Irrclia.
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oaqfrr, i-i{ - r,trtt t t ofto irE. rlttti.

NBA/Tech Appl / 9 / 4197 / 20 / 20-21, / Z5z1 Date:7J.12.2020

To

Mr. Sharukh Khan,
Executive Director - Operations,

Dabur India Limited,
No. 8/3, Asaf Ali Road,

New Delhi - 110 002.

Email: sharukh.khan@dabur.com

Sir,

Sub: Execution of agreement for Access of Biological resource for Commercial
Utilization (Form-I) application under Section 3 read with Section 19 (1)

of the Biological Diversity Act, 2002 and Rule 14 of the Biological
Diversity Rules, 2004 - reg.

Ref: Your application in Form - I received on 15.09.2020

With reference to your application cited in reference, preferred under Section

3 read with Section 19(1) of the Biological Diversity Act, 2002 and Rule 14 of the

Biological Diversity Rules, 2004 for "Access to the list of 133 biological resources for
commercial utilization" mentioned thereiry an agreement is enclosed herewith to
enable you to execute, and send two copies of stamp paper agreements (in Indian Rs.

20/- Non Judicial Stamp Paper) duly signed at the bottom of every page of the

agreement including schedules along with witness signature, within one month
from the date of receipt of this letter.

Further you are informed that, in pursuant to the coming into force of Nagoya

Protocol on Access and Benefit Sharing (Nagoya Protocol), it is obligatory on each of
the Party to the Protocol to provide at the time of access, a permit or equivalent

document as evidence of Prior Informed Consent (PIC) and Mutually Agreed Terms

(MAT) and make it available to the CBD Access and Benefit sharing Clearing House

(ABS-CH). This permit or equivalent document will serve as an Internationally
Recognized Certificate of Compliance (IRCC) which can be used as an evidence of
access approval granted by the competent Authority as per the provisions of the

Biological Diversity Act, 2002.
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In view of the same, the format of permit or equivalent document is enclosed

herewith. This format has columns that have an option to mark certain information

as confidential in nature. It is requested that, the information which in your opinion

are to be kept confidential need to be specified in this enclosed format enabling

NBA to furnish only such non-confidential information with ABICH. This will
help in strengthening the monitory mechanism of the movement of biological

resources andf or associated knowledge between the user and the provider

countries and also enhance transparency about the utilization of the biological

resources. In case of non-receipt of filled IRCC format along with the signed stamp

paper agreements it will be deemed that you do not require any specific

information to be kept confidential by the NBA.

On receipt of the above said documents, the National Biodiversity Authority

will grant approval in the form of a written agreement duly signed by the authorized

officer of the Authority.

Yours

0 )

Encl.: 1. Copy of the Draft Agteement.
2. IRCC Form

\1-

"r*v
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AGREEMENT FOR ACCESS AND BENEFIT SHARING

(Form-l - Access for Commerciql Utilization)

(UnAer the Biological Diaersity Act, 2002 and Rules, 2004 and Guidelines on ABS Regulations, 2074)

This Agreement is made and entered on this .

Chennai,India
day of ..20..... at

Between

National Biodiversity Authority, a statutory body established under the Biological
Diversity Act, 2002, having its head office at Sft Floor, TICEL Bio Park, Taramani,
Chennai-600 113, Tamil Nadu, India (hereafter "NBA"), acting through and
represented by the Secretary, NBA/authorized signatory of NBA, being the person
authorized to execute this Agreement.

And

M/ s. Dabur India Limited, incorporated in India having its registered office at
Dabur India Limited, No. 8/3, Asaf Ali Road, New Delhi - 110 002, (hereafter the
"Applicant"), acting through and represented by Mr. Sharukh Khary Executive
Director - Operations, being the person authorized to execute this Agreement on
behalf of the Applicant as specified in Annex C.

Hereafter, refened to as the "Parties" and indiaidually as a "Par$".

WHEREAS the NBA is the authority established under the Biological Diversity Act,
2002 (hereafter "the Act") authorized to grant approval for the purpose set forth
herein and to determine terms and conditions to secure fair and equitable sharing of
benefits arising out of the use of biological resources, knowledge and practices

associated with their use;

WHEREAS the Applicant has submitted an application in Form I (Appl. No.4197)

received on 15.09.2020 under the Biological Diversity Rules, 2004 (hereafter the
"Rules, 2004") to seek prior approval from NBA;

WHEREAS under the Rules and the guidelines on access to biological resources

andf or associated knowledge and benefit sharing regulations,2074 made under the

Act, the approval shall be in the form of a written agreement duly executed between

tl-re Parties (hereafter the "Agreement");

^\rr$fl
\tt'.,1.ils
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AND the Parties have entered into this Agreement for access and benefit sharing

according to the terms and conditions set out below.

NOW the Parties agree as follows:

1". Definition

For the pu{pose of this Agreement, the expression "Effectizte Date" shall

mean the date on which both the parties sign this Agreement. In case the

parties sign on different dates, the effective date shall be the date signed by

NBA;

2. Terms and Conditions of the Agreement

2.1 Grant of approval

The NBA hereby grants approval for accessing biological resources as

described in Annex A for the purpose of commercial utilisation subiect

to such other terms and conditions set forth in this Agreement.

2.2 Scope and extent

The approval is limited to the extent and for the purpose for which it is
accorded under the appropriate Annexes.

2.3 Period

2.3.1. Peiod of Access The Applicant shall obtain the approved

biological resources within a period of 3 [Three] years from the

effective date of this Agreement. This period of access may be

extended by way of an amendment under clause L3 of this

Agreement.

2.3.2 Peioil of Agreement - This Agreement shall remain in force for a
period of 3 [Three] years from the effective date of this Agreement.

The period of this Agreement may be extended by way of an

amendment to this Agreement under clause 13 of this Agreement.

2.3.3 Notwithstanding the above, this Agreement shall remain in force

until the Applicant fulfils all the obligations as required under this

Agreement.

However, with respect to the benefit sharing obligations, the

Applicant shall share benefits as specified under Schedule A of this
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Agreement as long as the Applicant derives monetary benefits out
of the utilisation of the approved quantity of biological resources.

2.4 Transfer to third pats. or by operation of law

The rights conferred under this Agreement and the approval granted is

non-transferable and non-assignable to any third party except as

provided by law.

3. Obligations of the Applicant

3.1 The Applicant shall share benefits as stipulated under Schedule A.

3.2 The Applicant shall also pay such sum, if any, as levied by the

Biodiversity Management Comrnittee(s) for accessing or collecting the

approved quantity of biological resources from its/their concerned

jurisdiction(s).

3.3 The permission granted to the Applicant is limited to that granted by the

NBA in Annex-B of Schedule B of this Agreement. All other activities of
the Applicant which require NBA's prior approval will need to be

applied separately in the concerned Form under Rules, 2004.

3.4 The Applicant shall minimize environmental impacts of collecting

activities.

3.5 The Applicant shall abide by all the terms and conditions of the

Agreement and other related legislations in force including any

clearances required from the concerned authorities, such as the Chief
Wildlife Warden in protected areas and forest authorities in other forest

areas.

3.6 The Applicant shall, in the event of any material changes in the

management or the shareholding of the Applicant that alters the control

structure of the Applicant including changes brought by a transfer of

business units, acquisition, merger, demerger or any other kind of

corporate restructuring, intimate and submit all related documents to

NBA within 90 days from the completion of that event. Subsequent to

the said intimation, NBA shall decide whether this Agreement shall be

amended as per clause L3 or a fresh approval is required. NBA's decision

in this regard shall be final.

9.7 The Applicant shall have India as its first source of supply andf or

cultivation of biological resources for the commercial utilization of

biological resources/commercittlization of IPR as the case may be.
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3.8 The Applicant shall in the event of any breach of this Agreement pay

such compensation commensurate with the damage incurred to the

Republic of India or to the benefit claimers as decided by the appropriate

forum.

3.9 The Applicant shall keep all the relevant records that serve as a proof of
the monetary benefits shared by the Applicant with NBA or the

concerned benefit claimers as the case may be, together with supporting
documents. This may be submitted to NBA as specified from time to
time and such records shall be retained for at least three (3) years after

the termination of this Agreement.

3.1,0 NBA shall have the right to regulate /monitor the activities approved

under this Agreement, by itself or through any appropriate agency as it
may deem fit.

3.11. Status Reports

3.11..L The Applicant shall submit a status report for each reporting

year not later than two months of the end of each reporting year

in the prescribed format of NBA.

3.11,.2 Non-submission of the status report within the stipulated time

period in relation to commercial utilization of biological

resources andf or knowledge associated thereto will be

construed as a breach for which penalty may be imposed by
NBA under clause 6 of this Agreement.

3.15 Deposit of aoucher specimen -

The Applicant shall deposit the voucher specimen of biological material

in the institutions notified as designated repositories by the Central

Government and the receipt received from such designated repository
shall be submitted to NBA within 30 days from the date of first access of
the approved biological resources.

4. Fair and Equitable Benefit Sharing

4.1. The Applicant shall share benefits as per Schedule A in monetary mode
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4.2 The Applicant shall make the payment preferably by way of demand
draft or any other approved mode of payment and the same shall be

drawn in the name of "National Biodiversity Fund".

5. Written Notice

5.1 Any communication including serving notices under this Agreement,
shall be in writing and communicated by Registered post with
acknowledgement due or e-mail or fax in the address mentioned
hereunder.

If to NBA:

The Secretary, NBA, 5ft Floor, TICEL Bio-Park, CSIR Road, Taramani,
Chennai-600 113, Tamil Nadu, India.
E-mail:- secretary@nba.nic. in

If to the Applicant:

M/s.Dabur India Limited, No. 8/3, Asaf Ali Road, New Delhi - 110 002.

With a copy to the applicant's authorized representative:

Mr. Sharukh Khan, Executive Director - Operations, Dabur India
Limited, No. 8/3, Asaf Ali Road, New Delhi - 110 002.

Email: sharukh.khan@dabur. com

5.2 Notice is deemed to have been given if duly communicated in
accordance with the Indian Contract Act, 1872 and the Information
Technology Act, 2000 and related Indian legislations.

5.3 Any change in the address/email address/fax of the Parties shall be

notified to the other Party within 15 days of such change by way of a
notice.

6. Procedure for imposing penalty in case of breach.

6Jl, If NBA has prima facie evidence to the effect that the Applicant has

committed a breach of any of the terms of this Agreement, NBA shall

send a written notice to the Applicant communicating the default or
details of the breach within 30 days of the discovery of that event, giving
an opportunity to be hearcl to the Applicant.
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6.2 The Applicant shall within 30 days from the date of serving of such

notice respond in writing to NBA.

6.3 Upon receiving such explanation from the Applicant, NBA shall take

into account the explanation and decide if there is a breach committed

by Applicant or not. In the event that the NBA does not receive such

explanation from the Applicant, NBA shall send final notice to the

Applicant. If the Applicant responds within 30 days, NBA shall be taken

into account the explanation and decide on the breach. If the Applicant

does not respond within 30 days, the Applicant will be deemed to be in
breach of this Agreement.

6.4 In the event that the Applicant does not respond to the final opportunity
given by NBA or in the event that NBA decides that there is a breach of

this Agreement, NBA has the power to issue any order executable under

section 53 of the Act including imposition of penalty of a sum which

may extend to one lakh rupees as determined by NBA from time to time

and in addition direct the Applicant to Pay such compensation

commensurate with the damage incurred by the Republic of India or the

benefit claimers.

5.5 Penalties imposed by NBA under this clause shall be in addition to any

recovery of any monetary benefits due, compliance with directions or

orders issued by NBA and without prejudice to any other rights under

this Agreement.

6.6 Notwithstanding any of the clauses above, in addition to imposition of

penalty, if the breach or default committed by the Applicant amounts to

violation of any of the provisions of the Act, appropriate legal

proceedings shall be initiated under Section 61' of the Act.

7. Termination and Revocation

7:1, Subject to clause 2.3, the Agreement shall stand automatically

terminated on the completion of the period agreed to between the

Parties including the period of extension agreed to, if any. On

termination, the Applicant shall comply with obligation under clause

7.3.

7.2 During the subsistence of this Agreement, the Applicant shall have an

option to initiate termination of this Agreement by sending a request to

NBA in the form of a notice stating valid reasons for the same. On
receipt of the same, it shall be the discretion of NBA to accept the

reasons specified by the Applicant or not. In the event of its decision to

f
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terminate, NBA shall intimate to the applicant by way of a notice within
90 days of making the decision. On receipt of such a notice from NBA,
the applicant shall comply with clause 8.3.

7.3 Upon termination of the Agreement, the Applicant shall :

7.3.1. Immediately cease all use of biological resources.

7.3.2 Pay all outstanding dues including the benefit sharing amount and
submit status report dues, if any, due until then by the Applicant within
45 days of the date of termination of this Agreement.

7.4 NBA may withdraw the approval granted and revoke this Agreement in
case of occurrence of any of the conditions mentioned in Rule 15 of the
Rules, 2004 or if the applicant performs activities contrary to any
restriction or prohibition imposed by NBA or under the Act and Rules,
2004.

7.5 In case of death of the Applicant, before the term of this Agreement or
before the termination of this Agreement due to factors mentioned in
clauses above, the Agreement shall stand terminated and all the
obligations of the Applicant ceases to exist.

8. Liabilities andlndemnification

8.1 NBA shall not be liable for any loss or damage whatsoever caused to the
Applicant due to revocation of approval for access andf or termination
of this Agreement on any grounds whatsoever.

8.2 The Applicant shall be solely responsible for any claims by third parties
arising from the Applicant's acts or omissions in the course of
performing this Agreement and under no circumstances shall the NBA
be held responsible or liable for any claims by such third parties.

8.3 The Applicant shall pay such sum for breach committed by the
Applicant as determined by NBA under clause 6 of this Agreement
which is in addition to the compensation cofiunensurate with the
damage incurred by the Republic of India or the benefit claimers that the
Applicant is liable to pay as decided by the appropriate forum.

8.4 The Applicant shall indemnify and save NBA and its employees,
members and officers, from and against all claims, demands, losses,

damages, costs (including attorney fees), actions, suits or other
proceedings, all in any manner based upon, arising out of, related to,

occasionerl bv or attributable to, any acts or concluct of the Applicant, its
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employees or agents, (whether by reason of negligence or otherwise) in

the performance by or on behalf of the Applicant of the provisions of this

Agreement or any activity undertaken or purported to be undertaken

under the authority or pursuant to the terms of this Agreement.

9. Confidentiality

9.1. Upon request from the Applicant, NBA shall keep as confidential that

information which is desired to be kept as confidential by the Applicant.

9.2 Notwithstanding the above, confidential information may be disclosed

by NBA to the extent required by any law or regulation or order of any

authority established by law having jurisdiction over any of the Parties

or in the opinion of NBA such disclosure becomes necessary to deal with

any emergency situations, or national or public interest -

L0. Arbitration

10.1 In case any dispute or difference arises out of the interpretation of any

clauses of the Agreement, either of the Parties may give the other Party a

notice clearly identifying and providing details of the dispute. On

receipt of such notice by the other Party, the Parties shall try to settle

such dispute/difference amicably between them by negotiating in good

faith within 30 days of the receipt of such notice.

70.2 lf the dispute or difference is not resolved by such negotiations within
the period mentioned, the dispute or difference shall be referred to the

sole arbitrator appointed by NBA.

10.3 The arbitration shall be governed by the Arbitration and Conciliation

Act,1996 and the rules framed thereunder. The place of arbitration shall

be Chennai,India.

10.4 The award of the Arbitrator shall be final, conclusive and binding on the

Parties. The Arbitrator shall be competent to decide whether any matter

or dispute or difference referred to him falls within the purview of

arbitration.

11. Governing Law and ]urisdiction

11.1 This Agreement is governed by and is to be construed in accordance

with the laws of India without regard to the principles of conflicts of
laws subject to the provisions of arbitration clauses to this Agreement.
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11.2 ln the event of a dispute or difference not settled through arbitration as

specified in clause 10, the Parties shall irrevocably and unconditionally
submit to the appropriate court of jurisdiction in Chennai.

11.3 As regards all other aspects and the terms and conditions not provided
for this in this Agreement, they shall be governed by the provisions of
the Act read with Rules and Regulations made thereunder.

11.4 This Agreement shall not in any way constitute or be presumed to
constitute a partnership or a joint venfure or a joint enterprise in any
way or for any purpose between the Parties hereto or make the parties in
any way liable as partners of or as agents for one another.

L2. Severability

12.1. lf any part of this Agreement is declared or held improper or
unjustifiable or invalid by a Court of Law for any reason, the deficiency
or invalidity of that part shall not affect the validity of the remainder
which will continue in full force and effect and be construed as if the
Agreement had been executed without the invalid portion.

12.2 However the remainder of the Agreement shall not come into force
unless the remainder is consistent with the declaration or order or
judgment of the Court.

13. Amendment

No amendment to this Agreement shall be valid or binding upon the Parties,
unless agreed upon by the Parties, in writing, and signed on behalf of each
Party by their duly and legally authorized persons and such amendment shall
be made as a supplementary agreement along with Annexes, as applicable.

1,4. Entirety of Agreement

This Agreement constitutes the culmination of all prior negotiations,
understanding, representations and commitments and sets down the
complete terms and conditions of Agreement between the parties as to the
subject matter.

15. Annex and Schedules

15.1. The Schedules and their Annexes attachetl to this Agreement or
Scheclule that may be addecl subsequently by way of an amenclment
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under the provisions of this Agreement, shall form an integral part of

this Agreement and shall be binding on the Parties.

15.2. This Agreement has been executed in duplicate, each of which shall be

deemed to be original; one shall be retained by the NBA and other by

the Appticant and both shall constitute one and the same instrument.

IN VVITNESS WHEREOF the parties hereto have signed in this Agreement on

the day month and the year aforesaid in this Agreement.

Signed by the Authorized person of the

Authority

For National Biodiversity Authority

Signed by the Applicant

For the Applicant

Witnesses

1. Signature

Name

Address

2. Signature

Name

Address

Witnesses

1. Signature

Name

Address

2. Signature

Name

Address
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SCHEDULE A - BENEFIT SHARING COMPONENT

The applicant shall pay the benefit sharing amount as per regulation 4 of the
Guidelines on Access to Biological Resources and Associated Knowledge and
Benefits Sharing Regulations, 2014.

SCHEDULE B - ANNEXES TO BE ATTACHED

ANNEX A - Details of biological resources and geographical locations

ANNEX B - Details of commercial utilization

ANNEX C- Authorization made by the Applicant (if any) for signing the Agreement
and/or access the biological resources

l
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Ref: DRDC/2021lBRD/JanlNBA-01

Date- 20th January 2021 rr2[r ;t?4

To

The Secretary,

National Biodiversity Authority
5th Floor TICEL Bio-park, CSIR Road,

Taramani, Chennai-600113

Tamil Nadu

personal care products) reflects sum-total
biological resources for which, our application i

\ not limited to, other species listed as NTAC u" made-up of polymer/ glass/ paper board
constituents like water.

,ffi"ff.my^1ur.r,++
SIqi) iiirT / -'"'('i 

Auincflty, Chcnnai

+,*;;J#11l:, 
?-Iilta

Subject: Compliance to Biodiversity Act for Financial Years 2O2L-22, 2022-23 and 2023-24

References:

1. Our online Application in Form-1 (INBA 12020020163) submitted on 15.09.2020

2. Your e-mail referring NBA/Tech Appl/9/ 4797 /20/20-21,/ dated,29.12.2020

Sirs,

In response to our application cited above, your kind authorities sought us to sign an

agreement enclosed with your mail (cited under References). ln this context we submit the
following:

1. The content of paragraph-2 in your letter reflected the spirit and process of Biological

Diversity Act clearly. On the contrary to the concept of Mutually Agreed Terms, you have

suggested us to sign an agreement with a commitment to pay ABS under Regulation-4 of
Guidelines for ABS (GSR-827).

1.1. We are in fact, perplexed with the conflicts of expressions made in Paragraphs l and

2 of the above communication.

We wish to reiterate our earlier stance that, we would be always w]ltlnq !o meet our
financial obligations on the basis of a Resource Centric approach (as envisaged urider
R-eguLaE6n-Iiif the Guideline, GSR827). We take the fdllowing grounds to support our
approach:

2.1.. The Ex-factory sale price of our products (Ayurvedic medicines/ healthcare and

2

\

of many other factors besides the
s submitted. These factors include but
nder Section-40, packaging materials
etc, pharmaceutig6fexcipients and

/ #rs-
/ _ -- -li{

t.
t7

,\\r\
/ Dabur Research & Developmenl centre/ Plol No

ifjr
22, Site lV Sahibabad-2ol010. Chaziabad (tl.p), tndia, tel: (0120).]_|79400 (J0 lines) fa\: (0120) 455264,
VI Reqd. Otfi(e: 8/1, AsafAli Road, New Delhi - lto 002 0ndia)
| ' CIN: t21230DU075PtC007908. tmail: corpcomm@dabur.rom, Website: n!t,!!.dabur c0m
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2.2. ln the context of a finished product, all these constituents are inter-depen dent,
inevitable and equally important. Technically they cannot be discriminated being
important and unimportant or primary and secondary groups.

2.3. Given this complexity- it would go beyond to logic to consider "ex-factory sale price"
as basis for Benefit sharing.

2.4. Over and above, the choice of opting for ABS modalities under Regulation- (Product

centric modalities of ABS) entirely wrests with the applicant. Authority has no
significant role in or imposing this particular mode upon the applicant.

3. We firmly believe that the concept of "fair and equitable benefit sharing" (as envisaged
under the Act and also the CBD treaty)-was adequately considered while drafting the
Existing Guidelines. We understand that this guiCeline ,,v3s notified afte; prolonged and
in-depth deliberations at various levels. Given this fact, "resource centric approach" need
not be dissected further while considering the choice of ABS modalities by the applicant.

Therefore, we earnestly request you to avoid process delays on this account and allow us to
sign the agreement with Resource Centric Option @ 3% in the Schedule attached to the draft.

Thanking you and Best Regards,

Your Si

(A atory)
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Ref : DRDC/2 o2U BRD I A20-2 1/N- 1 6

Date- 23'd September, 2021

The Secretary,

National Biodiversity Authority
sth Floor TICEt Bio-park,
CSIR Road, Taramani,
Chennai-600113

Tamil Nadu

tw

_ -, ].3. .:.3..
.: 21h i, i Al1
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{rft+q fqh?rf,r srftrq{q, H
National Biodiversity Authority, Chennai

srqft €cqr / Diary uo'.....1.??..].......
+1 qrq / Received on,...3.J..1?.1#..

Hl v
o1 ( ytl

tndla Ltd.

Subject- Submission of Form A (For 2O2O-21-l under section 24 of the Biologicat Diversity Act,
2002.

(4t12)
Reference: our online Form-1 submission bearing number 1NM1202002163 dated 15th
September 2020.

4\$,

Dear Sir,

We are hereby submitting Form-A towards the actual utilization of Bio-resources during the
year 2O2O-21. We also request you to finalize the further course towards fulfilment of ABS
obligations.

Thank you

With Regards

(For Dabur lndia Ltd.)

Khan)

Executive Director -
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FORM.A
(See Regulotion 2)

lnformation to be fernished for use of biological resources by the applicant
(self desclosurel

FinancialYear 2020-21

specific Purpose of access- (whether for trade or manufacturing) Manufacturlng Ayurvedic Medicine

Annualvolume of Herbs Procured During FinancialYear 2020-21

S.no.
Rates

Rr/K(
value in Rs

Source

lState)
vendor 0etailsEotdnicol ndfie common name Part used

Consumption

{tn Ks}
Abies webbiono Talispatra Leaves 29644.0 130.0 38,53,720.00 Delh i

900.0 5,83,200.00 0elhi Madan mohan ram kishan2 Acocio cotechu Stem 548.0
Madan mohan ram kishan3 Acocio cotechu Khadir Bark 48559.0 27.0 13,11,093.00 Delh i

4 9152.0 95.0 8,69,440.00 Delh i Sewa ram ov€rseas(indra) pvt tdAcocio concino Shika kai Fruit/Fruit Pa rt
Delhi Nathimal ruganmal5 Acocio fornesioho lrimed chhal Bark 485.0 51.0 24,735.00

Saniay kumar ionpurl6 Acocio nilotico Babul chhal Eark 39739.0 21.0 8,34,519.00 B har

4,50,319.00 Delhi Nathlrnal ruBanmal7 Aconitum Jerox Vatsanabh 961.0Root
Pu nla b 0inesh gurbax bawa sons8 Aconitum hetercphyllufi A|c h Root 1158.0 4244.A 49 ,74 ,552.40

Shivallk jadi bootl bhandar162320.0 26.0 42 ,20 ,320.00 LJttar Pradesh9 Aegle motmelos gelchhai Bark
Shivalik jadl booti bhandar36.5 26,061.00 l.lttar Pradesh10 Aegle mormelos Selgiri Fruit/Fruit Pa rt
Nathimal ruganmal26.O 95,502,00 De hl11 Albizio lobbock Shirish chhal Ba rk 3677.O

6,59,530.40 Rajastha n Deep shree12 Alhosi pseudolhoqi Jawasa Whole plant 26598.0 24.8
lvl D Herbals Foods742,0 2,18,538.00 Rajasthan13 Alpinio golongo Kulanjana 1539.0

56,232.40 0elh i NathimalruganmalChhatim chhal 639.0 88.0Alstanio scholoris
Delh i Nathimal ruganmal4131.0 28.0 1,15,568.0015 Anaora rahitoko Rohitik chha

Bark

Bark
MDHerbasFoods38.0 58,254.00 RajasthanAnd oo to ph is po n iculo to Kalmegh Whole plant 1533.0

Uttar Pradesh Vee kay herbs152.0 40.0 6,080.0011 Atqemone fioxicono Swarn kshiri Whole p ant
M D Herbals Foods42,Lt2.OO RajasthanBidhara mool Root 2 8.018 Atgytio speciaso

De lhi S S Oversea5 lndia244?5.0 249.0 60,81,825.0019 Amebio bonthernii Ratanlyot
D K herbal181.0 5,23,02,846.00 Madhya P ra deshAsporoqus tocemosus Satawari Root 288966.020

Delh i lnternationaltraders802.0 364.0 2,91,92a.A021 Aste ro c o nth o lon g ifol io Talmakhana beej
Sh mahavir ladibooti ayurved bhawan21.0 2,95,113.00 Madhya PradeshNeem chhal Bark 14053.022 Azoditochto indico
vee kay he rbsUttar Pradesh2222.A 83.0 1,84,426.OO23 8o I iospemu rn rnonto n 0 m 0antimool Root

Rajasthan36014.0 36.0 12,96,504.0024 Eorlerio prionitis Piyabasha whole plant/Plaot Pa rt
Delhi Sewa ram overseas(lndia) PVt ltd7t.o 16,324.00Hizal seeds Fruit/Fruit Pa rt 2L2.025 Eoffinqtonio ocuto ngulo

Vee kay herbs37 ,320.00 Uttar Pradesh7244.O 30.026 Eouhinio vorieqoto Kachnar chhal Bark
lnternationaltraders0elhi108.0 42,660.00Pashanbhed Root27 Betgenio liguloto

Delh i Sewa ram overseat(r"ora) ov! 1d621.0 1,63,944,00Seed 264.028 Blephotis edulis Uttangan beej
Delh i Sewa rar oversea!{r,1Ora, ovl !ds-^\ rgo.o 4,36,240.a022s?.€tytt29 Bambox ceibo Mochras Plant extract/Exude

Nathimal ruganmal2,61,660.00 Delh i2{{..*:u, \aApo.oChiranji dana Seed30 Buchononio lotifolio
oo

q,
o a

B

-

b

1 Madan mohan .am klshan

katha

479,0

114.0

Root

1s04.0
Root

seed

M D Herbals Foods

395.0
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S. no Botanicol nome common name Part used
Consumption

(in KeI

Rates

Rs/Ke
Value in Rs,

Source

(state)
31 Butea monospermo Palas seeds Seed 15630.0 32,0 5,00,160.00 Chhattisga rh Labdhi herbals
32 Coeselpinio soppns Pata ng Stem 56.0 224.0 L4,784.00 Uttar Pradesh Mahadev & co
33 Co I I ico rpo m o c rophy I I o Priya ngu Flower 5563.0 96.0 5,34,048.00 Rajastha n Deep shree
34 Cedrus deodoro Deodaru dust Stem 37372.0 25.0 9,34,300.00 Pu nja b K.k traders
35 Celostrus paniculatus Ma lkagini Seed 113.0 196.0 22,L48.00 Delhi lnternational traders
36 Cissompelos poreiro Patha Whole plant/Plant Part 4705.0 31.0 r-,45,855.00 Delhi Nathimalruganmal
37 Citrullus colocynthis lndrayan mool Root 2695.0 47,0 1,25,65s.00 Raiastha n M D Herbals Foods

38 Clerodendrum indicum Bha ra ngi Ba rk 8467.0 74.0 6,26,558.00 Delhi Sewa ram overseas(india) pvt ltd
39 Cl e rode n d ru m phl e moi d is Agnimonth Whole plant/Plant Part 128534.0 21,0 26,99,21,4.04 Uttar Pradesh National herbs (india)

40 Commiphora wightii 6ugglu black Plant extract/Exude 15610.0 1223.0 1,90,91,030.00 Delhi Nathimalruganmal
41 Convolvus pluricoulis Shankh pushpi Uttar Pradesh Shivalik iadi booti bhandarWhole plant/Plant Part 375372.0 37,0 1,38,88,764.00
42 Crotovo nurvolo Barun chhal Bark 1318.0 92.0 t,2t,256.00 Delhi Capital traders
43 Curculiqo orchioides Delhi lnternational tradersMushali black Root 3650.0 296.0 10,80,400.00
44 Curcumo zedoorio Katchu r Root 2t824.0 44.0 9,50,256.00 Delhi Nathimal ruganmal
45 Ddturo metel Delhi Capital tradersDhatoor panchang Whole plant/Plant Part 1394.0 30.0 41,820.00
4b Doturo metel Dhatoor seeds Seed 208.0 128.0 26,624.00 Delhi Capital traders
47 Desmodium gongeticum Salparni Whole plant/Plant Part 156059.0 22.0 34,33,298.00 Uttar Pradesh Vee kay herbs

48 Dioscoreo bulbifero Ba ra hikand Root 279365.0 37.0 1,03,36,505.00 Uttar Pradesh Shivalik jadi booti bhandar

49 Pu nia b Dinesh gurbax bawa sonsEmbelio ribes Bedang Fruit/Fruit Part 36565.0 432.0 1,57,96,080.00
50 Ferulo joeschkeono H i ngu patri Fruit/Fruit Part 309.0 119.0 36,77t.00 Delhr Nathimal ruganmal

Delhi Nathimal ruganmal51 Ficus bengolensis Bat chhal Ba rk 292.0 35.0 10,220,00
52 Ficus benqolensis Batjata Root 548.0 41,0 22,468,00 Delhi Nathimal ruganmal

3,270.00 Uttar Pradesh Vee kay herbs53 Ficus rocemoso Udumber chhal Ba rk 109.0 30.0
54 Ficus reliqioso Pipal chhal Ba rk 256.0 28.0 7,168.00 Uttar Pradesh Vee kay herbs

r,67,t20.00 Delhi Sewa ram overseas(india) pvt ltd55 Fumorio porvifloro Khet pa pra Whole plant/Plant Part 4178.0 40.0
56 Gmelino orboreo Gambhar chhal Bark 155675.0 57.0 88,73,475.00 Uttar Pradesh Shivalik jadi booti bhandar

1,24,740.00 Delhi lnternational traders57 Gymnemo sylvestre Gurmar leaves leaves 924.0 135.0
(a Hedvchium spicotium Kapur kachri Root 70445.0 1L3.0 79,60,285.00 Uttar Pradesh National herbs (india)

Bwest Bangal Excel drug house)v Hemidesmus indicus Anantmool Root 17s39.0 611.5 1,07,25,098.50
219.0 14,\3,426.00 Delhi Nathimalruganmal60 H ola rrh e n o o ntidyse nte rico lndrajawa Seed 5454.0

J ha rkha nd Shiv shankar ram61 H ol o rrh e n o o ntidyse n te ri co Kutai chhal Bark 19328.0 33.0 6,37,824.00
155.0 32,395.00 Delhi Nathlmal ruganmal62 Hyoscyomus niger Khurasani ajawain Seed 209.0

Nathimalruganmal63 lpomeo diqitoto Beda ri ka nd Root 226805.0 79.0 L,79,77,595.00 Delhi

60,600.00 Delhi Nathimal ruganmal64 )uniperus communis Howber Fruit/Fruit Part 50s.0 120.0
Shivalik jadi booti bhandarBasak leaves Leaves 175515.0 23.0 40,36,845.00 Uttar Pradesh65 lusticio odhotodo

44.0 70,400.00 Bihar Sanjay kumar jonpuri66 Leonotis nepetoefolio Gra nthiparni Root 1500.0
Uttar Pradesh Vee kay herbsAmra chhal Ba rk 183.0 15.0 2,922.6967 Mognifero indico

1,21,,370.00 Delhi Nathimal ruganmal68 Marsdenio tenocissima Murbamool Root 2290.0 53.0
Madhya Pradesh Sh mahavir jadibooti ayurved bhawanSeed 104263.0 37.0 38,57,731.0069 Mortynio onnuo Ka knasha

\- 42.0 25,200.00 Delhi Nathimal ruganmal70 Melio azodoroch Mahaneem beej Seed 600.0_.5,
Delhi Nathimal ruganmalSeed 15 5,52,660.007L Mesuo ferreo Nag keshar dana

z_\9is o 33,65,775.00 Delhi Nathimal ruganmalMesuo ferreo Nag keshar phool Flower 32f,5yo.$s4:
l o

t

72

80\65.0

V
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Sou rce

(state)
Consu mption

(in Ke)

Rates

Rs/Ke
Value in RsS. nc Botonicol nome common name Part used

Nathimai ruganmal99.0 18,612.00 DelhiLa iwa nti Whole plant/Plant Part 188.0t3 Mimoso pudico
72,624.00 Uttar Pradesh Mahadev & coBark 712.0 r-02.074 Mimusops elenqi Bakul chhal

Delhi Sewa ram overseas(irrdia) pvt ltd40.0 4,560.00Shahijan chhal Ba rk 114.075 Moringo oleifero
Sewa ram overseas(india) pvt ltd78.0 1,16,610.00 Delhi1495.0ll) Mucuno pruiens i

15,281.00 Delhi Sewa ram overseas(india) pvt ltd259.0 59.077 Myreco esculenta Ka ifal fru it
Delhi Nathimal ruganmal822.0 13,59,452.00Root 1666.018 N o rd osto chys joto m o n s i lata manshi

Shivalik jadi booti bhandar1,,28,77,976.O0 Uttar Pradesh139978.0 92.079 Neel kamal FlowerNymphoeo stelloto
Delhi Sewa ram overseas(india) pvt ltd215.0 1s,255.00Whole plant/Plant Part 7t,080 Onosomo brocteum Gawzaban
Uttar Pradesh Mahadev & co130.0 33,69,600.00N i soth Root 2s920.081 Operculino turpethum

Sewa ram overseas(india) pvt ltd1,t4,59,770,00 DelhiL6377r.0 70.0Sona chhal Ba rk82 Oroxylum indicum
Ra iastha n M D Herbals Foods88.0 1t,47,520.00Whole plant/Plant Part 13040.0B3 Poederio foitido Prasarini

Nathimal ruganmal2,51,446.00 Delhi1018.0 247.0Chha rila Flower84 Permolio perloto
Uttar Pradesh Vee kay herbs15.0 20,29,380.00Whole plant/Plant Part 135292.085 Phoseolus trilobus Mudgaparni

Sewa ram overseas(india) pvt ltd65,69,430.00 Delhi5341.0 1230,0Kuta ki Root86 Picrohizo kurroo
Delhi Nathimal ruganmal1075.0 82,775.00Plant extract/Exude 77.0Keha rva87 Pinus

Dinesh gurbax bawa sons7,13,51,424.00 Pu nja b138816.0 514.0Fruit/Fruit Part88 Pistocio inteqerrimo Ka rkatshringi
Bihar Sanjay kumar jonpuri112.0 8,28,576.007398.0Rash na Root89 Plucheo lonceoloto

Sanjay kumar jonPuri1,67,090.00 Biha r31.0leaves s390.090 Plucheo lanceolato Rashna patra
Nathimal ruganmalDelhi110.0 73,84,410.0067131.0Chitrakmool Whole plant/Plant Part91 Plumbogo zeylanico
Mahadev & co8,804.00 Uttar PradeshL24.0Seed 77.0Portuloco oleroceo Khurpa seed92
Morex indiaWest Bengal49.0 2,49,900.005100.0Padma kasth Stem93 Prunus cerasoides

Delhl Nathimal ruganmal4,88,258,0066.0Seed 7398.0Psoroleo corylifolio Bakuchi seed94
Mehra drug housePuniab40.0 74,22,320.00185558.0Beioy shar Stem95 Pterocorpus morsupium
Bharti traders4,16,898,00 Rajastha n3r.8.0Stem scrap 1311.0Chandan red96 Pte roco rp us so nto I i n u s
Nathimal ruganmalDelhi48.0 93,41,616.00t94617.0Vidarikand (puerar Root/Tu be rs97 Puerorio tuberoso
Mahadev & co31,140.00 Uttar Pradesh45.0Fruit/Fruit Part 692.0Dalim sal98 Punico granotum
NathimalruganmalDelhi3,71,472.001026.0 362,0Mavphal Fruit/Fruit Part99 Quercus infectorio
M D Herbals FoodsRajastha n26,0 56,404.002554.0Erand Root100 Ricinus communis

Raiasthan M D Herbals Foods1,368.0038.0 36.0RootKashmool101. Socchorum spontoneum
Nathimal ruganmalDelhi45.0 2,787.7562.0Semul pushpa FlowerL02 Solmolio maloborico

Rajastha n Bha rti traders1,87,51,784.002888.0Stem 5493.0Chandan white103 Sontolum olbum
Sewa ram overseas(india) Pvt ltdDelhi102.0 6,80,034.006667.0Fruit/Fruit PartRithaL04 Sopindus mucorosoi
Mehra drug house5,55,479.00 Pu nja b297.02207.0Kuth (saussurea) Roots105 Soussureo loppo
lnternational tradersDelhi56,920.007423.0Seed 40.0Ba llata kalUfi Semecorpus onorordium
Sanjay kumar jonpuriBihar14.0 40,49,346.00789239.0Ashok/ Shal Ba rkShoreo robusto*L07
Shivalik jadi booti bhandarUttar Pradesh29,80,458.00165581.0 18.0Whole plant/PIant PartB rihati108 Solonum indicum

Delhi nmalNathimal ru155.0031.05,0Gorakhmundi Floweroeronthus indicus109
Shiva lik adi booti bhandarUttar Pradesh20.0 32,69,580.00163479.OBa rkPa ru l/Pada I110 Ste re ospu rm um suoveol e ns
Shiv shankar ramJ ha rkha nd23,86,9s3.0051.045803.0Lodhra chhal Ba rkrocemosoTI1.
Mahadev & coUttar Pradesh87.0 10,788.00724.OBa rk.Ja mun112 cumini

he rbsVeeUttar PridesL20,29,380.0015.0t35292.0Mashparni Whole plant/Plant PartTeromnus lobiolis113
Ashish marketingchlasB#<b28.0 18,69,924.0066783.0Ba rkArjunTerminolio orjuno

* *
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S.no. Botanicol name commcn name Part used
Consumption

(in Ks)

Rates

Rs/Ks
Vaiue in Rs

5ou rce
(state)

115 Terminalio belerico Ba hera Fruit rind 209304.0 37.0 77,44,248.00 Delhi Sewa ram overseas(india) pvt itC
116 Terminolia chebulo Haritaki chhilka Fruit/Fruit Part 477373.0 s0.0 2,38,68,550.00 Raj a stha n Deep shree
7L7 Tinosporo cordifolio Guruchi Stem 304135.0 39.0 1,18,61,265.00 Uttar Pradesh Ashagram herbals (opc) pvt ltC
118 Trichosontues diaico Patal patra Whole plant 2927.0 42.0 1,22,934.O0 Uttar Pradesh Vee kay herbs
119 Urorio picto P rishna pa rn i Whole plant/Plant Part 153081.0 30.0 45,92,430.00 Uttar Pradesh Shivalik jadi booti bhandar
120 Valeriono wollichii Suga ndhba la Root 775.0 430.0 3,07,450.00 Pu nia b Dinesh gurbax bawa sons
721, Vetiverio zizoniodis Khus Root 3862.0 121 .0 4,90,47 4.00 Uttar Pradesh National herbs (india)
t22 Violo odorota Gu la ba nafasa Flower 8630,0 937.0 80,86,310.00 Punlab Dinesh gurbax bawa sons
1,23 Zonthoxylum olotum Tomar seed Seed 2469s 1.0 317.0 7,82,83,467.00 Punjab Dinesh gurbax bawa sons
124 Ziziphus mauritiono Bair chal Ba rk 21408.0 24.0 5,73,792.00 Bihar Sanjay kumar jonpuri
r25 Zyziphus jujubo Ber phal (kola) Fru it 96.0 113.0 10,848.00 Delhi Nathimalruganmal

60,37,680.95 52,03,2r,377.34

vendor Details

Note-
* Shoreo robusto is used os o substitute of Soroco indico

Detoils of species in I ond form A
Supplies of biologicol resources from cultivoted sources FY 2020-21. : Annexure-l
Detoils cultivotion sites during the FY 2020-27: Annexure-o

Supplies of Biolo Resources nised sources during FY 2020-21: Annexure-llm

Moteriol is purch sources, one source is mentioned ilustration.

co
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CA Supply from cultivated sources during the year 2020-21

value (Rs.) State Vendor details5. N. Botanical na me Common name Part used Volume (Kg) Rates/Kg

Utta ra kha nd Human Hea le rs274.0 279.O 59,706.01 Aconitum ferox vatshnabh Ro ots
NMP Farmers Prod ucer company181.0 5,43,000.02 Asporogus rocemosus 5atavery Roots 3000.0

89,100.0 Utta ra kha nd Human Hea lersRoots 300.0 297 .O3 Soussureo loppo Kuth
U.P NMP Fa rme rs Producer company62.0 1,84,636,04 Urorio picto Prishna pa rni whole plant ?978.O

8,7 6,442.06,492.0Total

,ffi
'""1.1

. .':,,

U. P.
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Annexure-ll
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Supplies from Organized sources during 2020-21

S.n. Botanical name Common name Part used
Quentity

(Ke)

Rates

(Rs/Kel
Total Value (Rs.) Source /Location Vendor Details

1 Cossia ongustifolio senna fru its 2990 8s 2,54,150.0 Gujarat Sarveshwar Udhyog
2 Cl e rod e nd ru m P hlemoidis Agnimonth Stem 34986 28 9,79,608.0 MP, Guiarat Hariyali traders, Rah Food and Pharma

3 Terminolio belerico Baheda fru its 34,951.0 37.0 12,93,187,0 Gujarat, Odisha Raj food and Pharma, Aranyak Ecoharvest Pvt. ttd.
4 Commiphoro wightii gugglu black Gum/exude 290,0 1223 3,54,570.0 G ujarat Raj food and Pharma

5 Tinosporo cordifolio Guruchi/ Giloy Stem 26,92t.0 39.0 10,49,919.0 Gujarat, MP Raj food and Pharma, Gram Mooligai Co. Ltd

6 Terminolio chebulo Ha ritaki Fru its 15,450.0 50.0 8,22,500.0 Guiarat, M.P Raj food and Pharma., Gram Moologai Pvt. Ltd,

7 Leptodenio reticuloto Jivanti Stem 1,13,088.0 76.0 85,94,688.0 G uia rat Rai food and Pharma
a Mortynio onnuo Raj food and PharmaKaknasha Seed 28,673.0 37 10,60,901.0 G uja rat
9 Azodirocto indico Neem Bark/ Stem 2,272.0 27 46,452.0 Gujarat Raj food and Pharma

10 operculino terpethum Nisoth Kala Roots 9,524.0 130 12,38,120.0 Gujarat Raj food and Pharma

11 Picrorhiza kurroo Kutki Roots 401.0 1230 4,93,230.0 Himachal Tenta timber and Herbals

L2 Prunus cerosoides Padmakasth Stem 1,055.0 49.0 52,234.O Utta ra kha nd Green himalaya Herbal Phrma Pvt. Ltd

r"3 Sopindus mucorosoi Ritha fruits 375.0 t02 38,250.0 Uttarakhand Green himalaya Herbal Phrma Pvt. Ltd

L4 Zonthoxylum olatum Tomer fruits 1,340.0 317.0 4,24,780,0 Uttarakhand, Green himalaya Herbal Phrma Pvt. Ltd.,

15 L,264.0 60.3 76,219.2 Odisha Aranyak Ecoharvest Pvt. LtdPuerorio tuberoso Vidarika nd Tu ber

Total 2,36,555.0 \,67,78,908,2

f
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Annexure- l(A)

Details of cultivation sites and Area Coverage for FY 2O2O'2t

5.N Name of crop
Location

Area ( in acres)
District Village

1.

1 Agnimanth Barmer

Baytu 10
Adrim ka tala 10
Chohtan 10

Bijrar 10
Gadra 10

Area under cultivation in Rajasthan 50

2. Gujarat

1 Gugal Bhui

Deshalpar 60
Vandhay 93
kurbai 10
Bheemsar 5

? Shankhpushpi Bhui
Vandhay 5
Amara 15

Area under cultivation in Gujarat 188

3: UiGr Prades-F-

1 Prishniparni

Kushi nagar

Misrouli 1

0.5
Hirnaha 0.5
Sohrouna 1

Sidhuwa 2.5
Sahpur Rauja 0.5
Dharoji Kala 1
Pipara 7.25
Beni Patti 0.5
Narchocwa 1.25
Hathwava 1

Beni Patti 2.5
Baruwa 1

Deoria Satuabhar 5

Sitapur kudaora 2

Barabanki u5manpur 2.25

Sitapur
Mahona L.25
baksi ka talab

2 Mandookparni

Lucknow

Dur.|anpur 3.5
Achramu 5.5
Bhagtanpurva 6.5
Battsar 7.25

Kushinagar

Sohrauna o.2
Chauriya 0.4
Khiriya o.2
Barwa o.2

atepur Bakxor 2

Barabanki
Kothi usmnpur 3
rasul i 2

Unnao
Parora 1.5
Bazidpur 3.5

Barabanki

Nandarasi t.75
Sekhanpur 0.75
Badadupur 4.'o
Gaurechapurwa 0.8
Aurangabad 1..75

Gangachauli 2.75
aryanapur Z

Gauragaiani 0.5
Ramapuravan 0.95
Tikra 3.5
Gangachauli 2.7
Jaisinhapur 2.2
Dohai 0.25
Mithrvara 0.75

Lucknow

Chandakedar 2.25
Bha tt sar 0.s
Bhagat Ka Purwa 7.2s
Aldornpur L.2

kanpur sanEawJ 3
Fa tepu r /:-:\ Arnauli 4.5

Rampurva 3.2

0.5
Bhumi Antl.r

Chauriya

)sa rba t h

V
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Besanpur 0.75
Lail 2.5
Mahmudpur 1.35
Hakkabad 0.29
U nera 2.8
Nyamatpur 10.1
Sekhanpur 0.7s
Pitanpur 2.5
Aurangabad 3.5
Bibipur 1.5
Talgav 0.5
Manikpur 0.75
Ranni 1.5
Neri 3.15
Kiratpur 2.7
Hakkabad 4.6
Naryanapur 1.8
Muradpur 11.1
Bhaktanpurwa 1.5
Holipur 2.75
Ahibaranpur 1
Sahbajpur 2.3

Kushinagar Sohrauna 1
Mainpuri Bhogau 2
Deoriya Satua bhar J
Lucknow Rahimabad 2
Itauja VKT 1

muradpur 1.5
Madaripur L
Hoiipur 2.75

Sitapur

nathuwapur 3.2s
Kasrawa 1.5
Kothawa 2Hardoi
Baghauli 0.75

4 Salparni

Fatepur Rasulpur 1

Area under cultivation in U.P

Mandookparni West Champaran

181.84

I 0.5
1..2

Dhokari 1
Khotahwa, champaran t.75
Dahva o.75
Iunihwa L.2.5

) Prishnaparni West Champaran

Khap,tola 1.5
Area under Cultivation in Bihar

19

8.55

appalraJgudem 47
10

vegavaram 46
mysannagudem 74
kommugudem L4
:annapuram 11

markendeyapuram 13
saripalli 24
kethavaram L2
narsannapalem 11
ittukulagunta 59
gurvaigudem 13
devullaplli 19
nimmalagudem 46

18
jangannagudem

aa

3

9

IO
em 20

o

u ra 9
nvar 12

verram 37
(rvm

ku ru 16

).4

Sitapur

V

West Godavari

@

;rrnilli

tnaouvat

laccavaram

owarka ttrumala
Katavatapallt
cnaIlavailgucrem
tadekellapudi

(o)

&
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Pippali

pothireddypalli 74
korrummammidi 10
nagulgudem 10

ammapalem 16
larmaraopeta 8

b palem L2
k.kota 11
vallampatla 15
chakradevapalli L7
Maripudi 149
Kalvacherla 108
iangampeta 23

Nallamilli 25
Singampalli 90

angapuram 44
Verrampalem 77
Mukundavaram 14
Vadisleru 15
Elakolanu 13
Donthamuru 11
Mallepalli 51
Subayampeta 72
Tad ur 16
RaEampeta 13
Ramavaram 23
Naykanpalli 32
Gurrampalem 14
aggampeta ]E

Madurapudi 9
Doskayapalli 11
Korukonda 8
Gokavaram 13
Katavaram 9
Butcyampeta 10
Nandarada 74
NT Rajapuram 33
Kotapadu 9
Mallepudi o

Bhala bhadra puram 61
Kondapalli 9
R B Patnam 35
RaJmundry 3
Narendrapuram L1
Tokada 16
Aanuru 18
Chi nnabrahmadeva m 72
Ramshapeta t7
Neeladriraopeta 19
Punyakshetram 18
Vallthammapuram 15
Ammalapuram o

PariJalllBudem 9

East Godavari

kanupuru 7
Bodduvalasa 56
Mammidivalasa 65
Chinnaootigadda 16
Kandulapadam 93
Mavudi 36
Gangannadora valsa 48
M K Putti 767
Ootigada 42
Toniki 39
kurukutti 28
kottaparuvu 26
Thotavalasa 2t
bobbili 29

Vizayanagaram

Va la sa 65
Musunuru 20
:eddavaram 28
Madicherla 118
V.Agraharam 68
katrenipad u 28
koyyuru L7
N M Palem 33
remalle 15
pallel.rrlamudi 59
gollapalli 19

D\

&
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m padu 16
merlapuram 13
chekkapalli 69
jangamgudem 19
katepalli 24
kothapalli z6
Gopavaram L4
Ramannakkapeta 26
Basarapadu 22

East Godavari Thallapalem 5
kurmagondi 0.04
bodlanka 0.18
kasipatnam 0.13
rinakota 0.18

chintapaka 1.78
)eetugurvu 1

Bhadadri kothagudem kothapallli o.74
cherupalla 0.13
(oyanarsapuram 0.04

2 Bael

chittoor mellachur 1.74
,angarammapeta 0.08
chintapaka 0.02
kasipatnam 0.07

chitoor mellachur 0.o2

3 Premna

kalamaplli 0.6
Bhadradri kothagudem kothapalli 1.45
E.G Thalapalem 0.0sShyonak
chittor Mellachur 0.23

5 Padal kothapalla 5
b Gambhar kothaplli

Area under cultivation in Andhra Pradesh and Telanga State
0.14

3278.62

1 arur

Pithoragarh

Chamoli

Bageshwar

Munstyan 0
KapKot
roKnan
DasholiChamoli
Joshimath 23

Nainita Hamgarh 18

Timur/Tomer2

New Jal(hn tdhar 15
I harali 23 Sugandhbala
apkot 3

5itarganj
Prthoragarh Munsryari 1

4 Buch
Lhamolt Garrsain 2

5 Kutki Chamo i I naralr 5
Llasholi 11Chamoli
Joshlmath 13

Dehrar UN Harpur 9
6 Kachnar

l\apKot 2l

ur

Darjaling

kach u r

Pippali Darjaling

Cultivation Area in t/Vest 22.5

ao

Lodh

e

9
r

T un tn 269

a
u U

1 r a
a a

r

ra AC ar 0

7

8

20

8

5
6

Chamoli

NewKutaj

Varuna

vrzag

vtzag

Kapoor Kachari

Pithoraearh
Baeeshwar

lhamoli
Elagesnwar
u.5. Nagar

Bageshwar
aReshwar KapKot

JOSnrmatn
uasnott

)eh radu n xdrpur I

)ehradun
I eltr I
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uoIugousty ).4
5ingri 5iporia 1
AmloBa 0.1
uuwangoan ).1
Sulmara 1.2

Pippli Biswanath Chariali Ganeshpur 0.5
Total Cultivation Area in Assam 1.5

9. Ladakh

1 Pushkarmool Leh

umpa

0.5
( ).5

5

1

1.5
Total cultivation area in J&K 9

ru. nrmacnat Pradesh
Beelrng 2.5
Keyrong 2.5
KarOang )
Kwaring
lrno 1
Pukar 0.5
Barbog 1
Lapcnang 0.5
Men 5
lon Knansnar )
Jispa )

Darcha )

Sumclyo )
Chlka .2
Rank
5tangn )
Yournath )
(Jushl(yar

)
GwaJang 0.5
Lhallng 0.5
Pyasho 0.5
(rondnla 1.5
Knansnar 1.5
Suling
Raling
IJolang
5hakar
Khurpant )

5rshu )
5nasrn 0.5
Kewag 0.5
lelrng o.2
KnoKsnar 0.2
Yangalla 1
iangalla 1.1 )

I anOr 0.5
wan )

MaIang )

5umnam
Mallang )
Krrtrng 1
Lot )
bemur 5
Ktsnon 1
5nansna )
Rumas )
iabrang )
Rapy )
Uashrath 1.5
l-uda 1.5
Yangthang 2.5
NAIdA 5.5
tsanng 1.5
H an sn;l 0.5
uoarpur 0.5
Lomach 0.5

I 2.5
Karpa t
Upper Chhaling

Pippli

Pushkarmool

Sonitpur

Lahoul & Spiti

tf d_

1

t
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2.6
r a ln8 2

n r 4.5
5

n 1.5
1.5

a gra
a (a

a5 a
an a

umas 0.5
n 2

t(aa on 0.5
ra 0.5

a
an ng

a
anng
apy 2
AS a 2.5

ac 5
r ngr
af

er tn 2.5
I a n 3.5

n 1
ar 2

1
n

un o.2
aaa

a r 3
tno 4

ar n
n8

an at
r

ft 5

Lahaul&Spiti

a tn 0.5
Ku u a ey 2.5

am t5 a 3

2 Kuth

m a umna n
ns a 1

I a 0.5
a1 o.2

arU 0
a 0.5

n 1
an a 0
anga a 1

ara 2
ana ar o.2

a5 a 0.2
arn 0.2

1

.l Atish Lahaul&Spiti

rn8 0.2
unI 0.54 Sughandhabala Sh im la

umna 4.5
I 1

UN 0.5
laa t

Chamba

an I 1.5

Kapur Xachari

tm a umna 2.5
Total cultivation area in Himachal pradesh 197.10

raG nd total Itivatcu on reaa acre 14 146 1

iMrddile CEEfnJ-s -_l

1
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3
4.5
7.5

1
1
2
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lndia ltd-

Dated: 26th October 2021

To
The Secretary,
National Biodiversity Authority,
5th Floor, TICEL Bio-park,
CSIR Road, Taramani,
CHENNAI.

\ htsqdrcr&fiq, H
,v arrthority, Chonnai

sr, .",....1f.:(5....
d crq I Received on,...9.il\(I-Q..
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subject: Discussion on the Processes of Access and benefit sharing amount to be paid by Dabur
lndia Ltd

Dear Sir,

With reference to'the payment of ABS we wish to submit that we are in receipt of the communication
Dt. 06/09/2027 from NBA and we wish to submit a detailed / comprehensive note to NBA.

To make the case understandable in its original and true context, this representation is being
submitted on ABS matters of Dabur pending with NBA.

Dabur started working on sustainable use of biological resources (BRs) through conservation and
cultivation of medicinal plants in 1996 i.e., for 23 years. Recognizing its commitment / contributions
towards !o the BRs both NBA and NMPB have made Dabur as part of their consultative processes.
Right frotn 2013, ot N Brindavanam Baba and Dr s Badari Narayana from Dabur Research &
Developnient Centre (DRDC) were involved with ABS guidelines drafting and NTAC list preparations.
Similarly, Dabur is involved with conservation and cultivatibn activities with NMpB as well. Dabur
established two state of art medicinal plants nurseries (one in Banepa, near Kathmandu, Nepal and
one in Pant Nagar, uttarakhand, lndia) & is distributing planting material (approx. 1.5 million
saplings per year free of cost). Today Dabur cultivates 58 species out of which 25 species are of RET
list. There is fiore than 7,500 Acres of plantation under their cultivation plan. Dabur also involved in
the collection of various raw materials from the tribal communities in Odisha, Chhattisgarh, Mp etc.
This shows the commitment of Dabur towards nature and sustainable use of natural resources. lt is
also pertinent to note that these activities are falling under the non-monitory benefit sharing defined

,/ under the ABS (Access Benefit Sharing) mechanism of BDA-2002.

t .{n;.,/ After getting qualified under section 3(2) of the BDA-2002 Dabur, being a responsible orBanization
j.JF provided the necessary information to NBA. lt also expressed its desire to pay some amount of ABS in

,\" t advance to help the noble cause of biodiversity. After several discussions with NBA, it was agreed to
- allow Dabur to pay ABS under the Resource-centric Approach for the year 2OL6-f7. Accordingly,

q\G, Dabur paid the ABs for an amount of Rs. 1.5 cr on a resource-centric basis. As per the Regulation 3
\ I of 2014 guidelines of BDA-2002, ABS on the biological resources on their price is recommended and

Dabur has opted for the same and made the above said payment accordingly. We understand that in
spite of several representations from Dabur for non-monitory benefit sharing as provided in the Act,
NBA is inclined only for monitory benefit"

DABUR lNDn Un^mD, (aushambl, Sahlbabad-2ol 010, Ghazlabad (U.P.). Indl4 Tel: (0120) 3962100, 3982000

ReEd- Offlce;8/3, Asaf Ali Road, New Delhi- 110 002 (lndla)

PAN: AraACD0474C,ClN: tX210Dt1975P1C007908, Emall: corpcomm@mall.dabul, Webslle: www.dabur.com
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ln this context we wish to mention that Dabur spends Rs. 5 to 10 Cr towards conservation and

cultivation of medicinal plant related biological resources. This enables sustainable usage of biological

resources. Dabur is also involved in the livelihood pro.iects for the farmers / communities across the

country. The non-monitory benefit sharing (approx. expenses for Rs. 7 crores) is completely ignored

which is a ma.ior component in the Nagoya Protocol and 2014 Guidelines of BDA.

ABS on product turnover is only an option as mentioned under Regulation 4 of 2014 guidelines of BDA-

2002. Moreover, it is impossible to find out which is an important biological resource in the multi-

ingredient Ayurvedic formulation(s) & hence it is impossible to implement the same in reality. lt is also

unfair to charge ABS on the Normally Traded As Commodities ingredients in a product having nrultiple

components.

For Dabur lndia Limited

(Sharukh Khan) ,

Executive Director - Operations

DABUX lNDl,A uMmD, kushambl, SahlbabaG2ol 010, chazhbad (U.P.), lndla" Tel: (0120) 3962100, 1982000

ReEd. Office; 8/3, Asaf Ali Road. New Delhl - 110 002 (lndla)

PAN: MACD0474C.ClN: L2l230DL1975PLCOO7908. Emall: corp(omm@mall.dabut, Webslle: www.dabuLcom

\
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Further, we refer to the point of "submitting data on the ex-factory sales value of our medicinal value".

From the beginning, we have been submittinB to NBA our commitment to the system of "resource

centric payments of tBS (subject to basic negotiations and a consideration to the Non-Monetary

Benefits). This appioach is well within the framework of the Law and the guidelines prescribed for the
purpose. The Act as well as the 2014 Guidelines provide a clear scope for non-monitory benefit

sharing. Moreover, the ABS should be decided on the basis of "equitable benefit sharing on mutually

agreeable terms and conditions by following the law of natural iustice". Dabur did not get any help

from Biodiversity Management Committee or Joint Forest Management Committee or Self Help

Groups in the process of ABS fixation.

As we have progressed under resource centric for 2015-17 (Application no.1472l,, we se€k the same

assessmelFt for the remaining applications under the same scheme. We have already agreed for a

resource bentric based ABS and would wish to continue the same in future also (The data on RM is

already submitted through Form 1 and Form A).

Dabur stands as an ecologically responsible company, based on conservation of Bio-resources from
the beginning. We wish to pay the ABS under resource centric model for the remaining years i.e. 2017-

18 onward$ Dabur has nequested you time and again, to consider the l{on- Monetary Benefits as

provided in BD Act 2OO2 and we are requestint the same vide this letter also.

In order to reach amicable solution, kindly give us an opportunity of hearing in the near future either
virtually or in person.

Thanking you and in anticipation

iI













g,,\' tI

Procaadings oJ.the 65't' Meeting ofEC on Access und Bcne/it SharingJbr pntcessrng ol applic.tltons on 21't'Januury 2022, ut NBA, Chennai

65.06
Expert Committee meeting on

Access and Benefit Sharing for Processing of Applications

Part A. Filled bv the NBdSecretariat
Reference File No. NBA/ Tech Appt/e/aD7/201

1 Name & Address of the Applicant Dabur India Limited
B/3, Asaf Ali Road,
New Delhi - 110 002.

Contact person:
Mr. Sharukh Khan, Executive Director
Email : sharukh.khan@dabur.com

2. (a) Application No. &Date INBA1 2020 02163 &. 15.W.2020
(b) Category of Application Form I
(.) Whether the prescribed application

Form has been used
Yes

(d) Whether the Application contains all
the required information

Yes

(") Whether the Applicant is Indian/
Non-Indian/Non Resident Indian /
Indian having Non-Indian
participation in its share capital or
management

Section 3(2) Entity

(0 Application Fee received Rs.10,000/-
3 (a) Nafure of the requested bio-resources Plants

Name of the species 144 biological resources (Gioen as Annexure)
(b) Common/ Scientific Name

4. Geographical location for access of the
bioresource

5. Quantitv of bioresource
6. (u) Whether SBB/BMC consulted? [If yes,

a copy of the Comments]
Yes.

1. Gujarat SBB has given consent without any
reservation on 11.11.2020.

2.Uttar Pradesh SBB has given consent with
cond ition/ reservation on M.12.2020

3. West Bengal SBB vide letbr date 06."11.2020

sought certain information from the
applicant related to the trader. The same was
communicated to the applicant and the reply
was sent to the SBB on M.L2.2020. So far
there is no response from the WBSBB.

There is no response from the (Odisha,
Chhattisgarh, Himachal Pradesh, Madhya
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Pradesh, Rajasthan, Bihar, Punjab, Jharkhand,
Arunachal Pradesh) SBB till date. Since the 30

days' time limit has lapsed, it may be taken as

deemed consent as per the 26h Authority's
decision.

(b) Recommendations of SBB/BMC is to
be attached

7 Proposed use of the bioresource:
Research/ Commercial/ Bio-survey
and Bio-utilization/Transfer of
Research Results/IPR/Third Putly
Transfer"/(*Copy of NBA's approoal for
frccess is require d wlure applicable)

Commercial Utilization

B Objective for seeking NBA's approval Accessed biological resources from different
traders for commercial utilization i.e., to
manufacture ayurvedic medicines.

9 (r) Time taken between receipt of
application and its placement before
EC on ABS:

One Year Four months

(b) Reasons for inordinate delay if *y Negotiation on determination of ABS
componentbetween the Applicant and NBA

10. Whether listed in NTC by MoEF Yes

11 Whether this application of the
applicant had already been examined

/considered by the EC?

No

If 'Yes" tlunmention the date md thr
earlier re commet dation

72. Remarks by NBA:

1. The applicant M/s. Dabur India Ltd., had filed this Form-I application on 15.09.2020

seeking prior approval of NBA to access a list of 133 biological resources for
Commercial Utilization. The application was approved by the Competent Authority
and clearance letter along with draft agreement was communicated to the applicant
on 30.12.2020, and thereby the applicant mandates to pay ABS in accordance with
Reg. 4 of the ABS Guidelines, 2014 (i.e based on tlrc annual gross ex-factory sale of the

product).

2. Thereafter, two virtual hearings were held on"16.W.2020 and 08.12.2020 wherein the

Applicant had discussed the ABS modalities in this application along with other

Application nos.1472,1708 and 3077.\n this Applicanon(4197), it was decided by the

Competent Authority in the meeting held on 08."12.2020 that upon receipt of the

consent from SBBs, the application shall be processed further.

3. Later, the applicant vide letter dated 20.07.2027 has raised certain queries regarding
the fixation of benefit sharing amount, and requested to consider the ABS calculation
based on 'resource centric approach'. The benefit sharing amount for commercial
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utilization is calculated as per regulation
mandates that the benefit sharing amount
sale of the product.

no.4 of the ABS guidelines, 2014, which
shall be fixed on annual gross ex-factory

4' Now, the Applicant has vide letter dated 23.09.2027 (receiaed on 27.09.2021) submitted
Form A towards the information to be furnished for use of biological resources (as ryrRegulation 2 (1) of tle ABS guidelines, 2014) wherern the applicint has submitted a
detailed list on the Annual Volume of herbs procured during Financial year 2oZ0-
2021' Further, the Applicant has also requested to finalize further .orrr"L towards
fulfilment of ABS obligations.

5 Further, on26.10.2021, the applicant has again sent a communication requesting NBA
to Iet Dabur pay the ABS based on the Purchase price following the "resource Ientric
approach". They have also quoted the instance wherein NBA has t"t orb.o p"y th"
ABS component of Rs. 1.5 Cr for the year 2016-2017 based on the resource centric
approach in Appl. No- 1472. The referred communication has been placed as
Annexure.

In Iight of the above, the applicant has already accessed 114 biological resources (125
species of lrerbs) from traders/cultivated sources/organized sources (List enclosed as
Annexure) without the prior approval of NBA as required under Section 3 of the BD
Act. Therefore, the applicant has contravened the provisions of the BD Act.

7 - Hence, this application is placed before the EC for evaruation.

6

of:
NiI

Consultant if

Lakshmi S

Technical Staff
S. Kumar
P. Anadhakumar
Technical Assistant
K.P. Raghuram
Technical Officer (BS)

K. Chitrarasu
w

J. Justin Mohan
Counter
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NoWhether Traditional Knowledge has been used13

Screening of the bioresources sPecies:1.4.
Y6, sl.m. ll, 40,57, 78,96' 103

G) Rare/ Endemic/Endangered/ tenedThreaWhether
Yes,96, 103

Whether listed under Wildlile AcI/CITES/BDA, etc(b)
Yes, 96, I 03(.) underEXIM PolicY/DGFTWhether restricted/ prohibited

guidelines/rules
Yes

original applicant ECthebeforelacedwasoffile the ptheWhether15.

No16. Whether the ProPosal is likelY to have an adverse imPact on

livelihoods/ national interestof use/environment/
Nil

17 Any other item
in tle qescribed agreemmt

Recommendations of the Expert Committee on ABS (to be incorporated

format once $yprooedby the Authority):

Expert Committee ouserved that the applicant M/s. Dabur lndia Ltd, being Section 3 (2) person, had

filed this Form-l application for seeking prior approval of NBA to access 133 biological resources for

Commercial Utilization. The application was approved by the Competent Authority and draft

agreernent was sent to the applicant subject to the benefts sharing component as per Regulation 4

of the ABS Guidelines, 2O14 Q.ebased on the annual gross ex-factory sf,le of the product)-

The EC also examined the request made by the Applicant for ABS calculation based on 'resource

centric approach" wherein the applicant had quoted the instance where NBA let them pay Rs'1'5 cr

for the year 2016-2017 under Appl. No. 1472ba*d on resource centric approach'EC noted that the

Applicant has now accessed 144 biological resources (125 species of herbs) from traderJcuhivated

sources/organized sources without the approval of NBA as per the detailed list of the annual volume

of herbs procured during 2020-2021-

Upon scrutinizing the request of the Applicant to follow resource centric approach for calculation of

ABS, EC noted that the ABS may be applicable for those who purchasing from the JFMC/ Forest

dweller/ Gram Sabha as per Regulation 2 of the ABS guidelines, 2014. However, in the past,

Authority has imposed benefit sharing based on the purchase of biological resources as one-time

concession to the applicant in a similar case. considering this view, EC opined that it may not be

applicable to the instant case as biological resources had already been accessed which violated the

piovisions of the BD Act, 2002. Thus, EC did not agree to the submission made by the applicant.

The Expert Committee, taking note of the oM of MoEF&CC, recommended for approval with higher

benefit sharing, under Regulation 4 of the ABS guidelines 2014 (0.5%), from the date of commercial

utilization. Also, applicant to conduct awareness programs in consultation with respective sBBs'

within a period of three months from the date of execution of agreement and submit a compliance

report.

proceedings ofthe 65'h Meeling ofliC on Access und Benefit Sharinglor processing ol applicalions on 21't' January 2022' ut NBA' Clhennai

(Present) of Committee on ABSSignature of Chairman and Members
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Annexure
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Proceedings oJ-lhe 65't' Meeting ol EC on Access und Benefit ShoringJor processing ofappliurlions on 21'h .Ionuury 2022, ut NBA. Channtrt
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ApplNo Name of the applicant Cls
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Appl
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I 65.01 INBAl202l02947 IWs. Hindustan Petroleum Corporation Ltd I I

2 65.02 INBAl202l02897 IWs.Hindustan Petroleum Corporation Ltd I 6

3 65.03 INBAl202l02808 IWs. Seed Works International Private

Limited

I 9

4 65.04 rNBAl202l03059 IWs. Seed Works International Private

Limited

20

5 65.05 INBAl202l02875 IWs. Seed Works International Private

Limited

I 37

6 65.06 4197 IWs. Dabur India Limited I 53

7 65.07 INBAl202l02862 IWs.Synergia Life Sciences h/t. Ltd I 65

8 65.08 INBAl202l0286l IWs. Riata Life Sciences Pvt. Ltd I 7l
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312i122 10:53 AM National Biodiversity Authority lvlail - Execution of ABS Agreenrenl under Applicalion Fornr-l (4197) - Conveyinq llrc de r:rsrc

To

.a -1.

-t'
SaLlc

t{ 11 r.

Execution of ABS Agreement under Application Form-l (4197) - Conveying the
decision of 65th EC on ABS - reg.

NBA Technical <techbs@nba.nic.in>
To: sharukh.khan@dabur-com, pankaj.raturi@dabur.com
Cc: lakshmi <lakshmi@nbaindia.org>, Anandhakumar <techasstb@nba.nic.in>

Wed, Mar 16,2022 at 5:29 PM

NBA/ Tech Appll9l4197l2ol20-21 {Through Email Only} Daled15.03.2022

Mr. Sharukh Khan,

Executive Director - Operations,

Dabur lndia Limited,

8/3, Asaf AliRoad,

New Delhi-110 002.

Email: sharukh.khan@dabur.com; pankaj@raturi@dabur.com

Sir,

Sub: Execution of ABS Agreement under Application Fonn-l (41971- Conveying the decision of 65h EC on ABS -
reg.

Ref: Your letter dated 23.09.2021 and 28.1O.2021

This has reference to your communication dated 23.09.2021, wherein you have requested to consider the ABS

calculation based on 'resource centric approach'. You had also submitted a 'Form A with a detailed list on the 'Annual

Volume of herbs procured during Financial year 2020-2021' and requested to finalize further course towards fulfilment

of ABS obligations.

2. Thereafter, vide letter dated 28.10 .2021 you have reiterated the request for calculation of ABS based on

purchase price of biological resources also quoted the instance wherein NBA has let Dabur pay the ABS component

of Rs. 1.5cr for the yeai 2016-2017 based on the resource centric approach in Appl. No. 1472-

3. ln view of the above, it is leamed that you have already accessed 144 biological resources (125

species of herbs) from traders/cultivated sources/organized sources without the approval of NBA and

thereby contravened the provisions of the BD Act. Hence, your application was placed at the 65th EC on

ABS h;ld on 24-01-2022.The EC, after taking note of the olvl of MoEF&CC, recommended the

a[ptication for approval with higher benefit sh?ring, under Regulation 4 of the ABS guidelines 2014

io.'sg6l, from the date of comm;rcial utilization. lt was also recommended that the applicant must

conduct awareness programs in consultation with respective SBBs, within a period of three months from

the date of execution of agreement and submit a compliance report.

Lg-^.,,_-:|-^^^l''.^^-,_^ill..l^l.il.-..caa.,.4co...^,.,_.lo-^^.^L_^llo^^.--^^ij--^-(o/2Ala.aAEo7{{c4otnat,ogaim^l-mca(o/.aA1a,a1EQ

lla



3t21122,10.53 AM National Brodiversity Authority Marl - Execulion ol ABS Agreement under Applicalion Form-l (4157\- Conveying the decisio

4. ln this connection, a revised draft agreement is enclosed herewith forexecution from your end.
You are requested to submit the duly executed agreement along with IRCC Forrn within 15 days from
the receipt of this communication.

Encl.: 1. Copy of the Revr'sed Draft Agreement-

2.iRCC Form

Yours faithfully,

sd/

(J.Justin Mohan)
Secretary, NBA

l\zadi
Amrit

2 attachments

E Revised Draft Agreement - 4197.docx
31K

E IRCC Form-docx
14K

https://mail.google.com/mail/ulol?ik=325773f21f&view=pt&search=all&permmsgid=msg-f%3A1727458711619503522&simpt=msg-f%3 
A1727458... 2t2
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IVIINUTES OF THE I\{EETING HELD ON 2I'I I\{ARCH.2022 HELD WITH REPRESENTATIVES
\F t\{ DABUR INDIA I-TD AT THE NATIONAL BIODIVERSITY A/(' I ]TI{ ITY. CHF,NNAI

oN 2r-03-2022

A meeting was held with rcpresentatives of M/s Dabur India Pvt. Ltd at the National Biodiversity
Authority (NBA), Chennai on 2l -03-2022 at l0 AM. The meeting was convened as per the request of M/s
Dabur India Pvt. Ltd who requested clarification on certain clauses in the agreements to be signed with
NBA based on their Form I and Form III applications. The meeting was chaired by Shri. J.Justin Mohan,
IFS, Secretary, NBA. The meeting was attended by the following officials:-

Officials frorn M/s Dabur Indian Pvt. Ltd.

l. Dr. N B Brindavanam - Advisor, Bioresources Resources Development Group
2. Dr. Sarvepalli Badari Narayan - Advisor
3. Shri. Mahesh Chandra Joshi - Principal Scientist
4.Dr. Pankaj Prasad Raturi - Head of Bioresources Dev Group
5. Shri. A.K.Sharma, Advisor, Law
Officials from NBA

I. Shri. K. Chitrarasu, Advisor (Law)
2. Dr. K.P. Raghuram, Technical Officer (BS)
3. Shri. P.Anandhakumar, Technical Assistant

During the course of the meeting, the officials from M/s Dabur requested certain changes in the
agreements to be signed with NBA with respect to benefit sharing. They also requested that the Company
may be allowed to pay Benefit Sharing based on the purchase price of the raw material instead of the sale
value of the products. Secretary informed that the Draft Agreements incorporating the benefit sharing was
based on the decisions of the Authority upon the recommendations of the Expert Committee on Access and
Benefit Sharing.

Thereafter the pending applications from M/s Dabur were discussed and decided during the meeting as

below:-

FORM I - RESEARCH AND COMMERCIAL UTILIZATION APPLICATIONS:

File
No.

Year of
access

Decision of the
Authority

ABS paid by
the applicant

(INR)

Status of
the Draft

Agreement

Status of
signing of
the ABS

agreement

Requirements

1472 l6-17 Benefit sharing

component shall

be @5Yo of
purchase price of
raw materials.

1,50,45,050/- Draft

agreement

sent on

19.08.2020

Agreement

Signed on

30.03.2021

1. The details

of the

Biological
resource with
geographical

location to be

submitted.

2. Proof of
arriving at the

amount paid to
NBA i.e., an

audited

7



certificate duly
sisned bv tY
Charlcred

Accountant to

be submitted.

Decision for 1472:

r. The details of the State(s) from where the biological resources were accessed shall be submitted
on or before March 31,2022. Wherever the exact location is not known, the details of the
markets from where the biological resources were procured can be informed.

2. Audited Statement of the purchase price of biological resources shall be submitted as evidence
of the paid benefit sharing component on or before Apil30,2022.

1708 t7-20 Benefit sharing

component shall

be as per

Regulation No. 4

of the ABS
Regulations ,2014
(05% of gross ex-

factory sale value)

Pending Draft
agreement

sent on

16.07.2020

Not yet

signed.

Applicant to

submit the

executed ABS
Agreement in

two copies for
further process

at the end of
NBA.

Request from the applicant - The Applicant may be allowed to pay SYo of the cost of raw material

(approx. '7 crore +) as per the Regulation No. 3(l) of the Guidelines on Access to biological resources,

2014 and in this regard a request has been given in writing on 21 .03.2022.

Decision for 1708 -The request of the applicant shall be placed in the next Authority meeting for
consideration.

4197 20-21 Benefit sharing

component shall

be as per

Regulation No. 4
of the ABS
Regulations ,2014
(0.5% of gross ex-

factory sale value)

Pending Draft
agreement

sent on

29.t2.2020
& revised

draft sent

on

15.03.2022

Not yet

signed.

Applicant to

submit the

executed ABS

Agreement in
two copies for
fuither process

at the end of
NBA.

Request from the applicant - The Applicant may be allowed to pay 5o/, of the cost of raw materi al

(approx. 2 crore *) as per the Regulation No. 3(1) of the Guidelines on Access to biological resources,

2014 and in this regard a request has been given in writing on 21 .03.2022.

Decision for 4 -The request of the applicant shall be placed in the next Authority meeting for

consideration

2
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3077 Draft
agreement
sent on
21.04.2021

ABS
agreement

has been

signed by
the

applicant

and

forwarded
to NBA.

l3-22 Upfi'ont payment

ofINR 1,44,0001-

| ^44.0001- l. The list of
biological
resources
should be
updated. (25

biological
resources to be
added).

2. For four
biological
resources, the
year of access

and geographic
location should
be provided.

Decision for 3077: The Applicant shall provide the revised Annexure on or before April 30,2022.

FORM III .IPR APPLICATIONS
ABS paid by
the applicant

Status of
the Draft
Agreement

Status of
signing of
the ABS
agreement

RequirementsFile
No.

Decision of the Authority

l612 (a)Where the applicant
himself commercializes the
process/product/ innovation,
the monetary benefit sharing
shall be l"/" on the annual
gross ex-factory sale minus
government taxes from the
date of commercialization.
(b)Where the applicant

assigns/licenses the

process/producUinnovation

to a third party for
commercialization, the

applicant shall pay to NBA
5.07o of the fee received (in
any form including the

license / assignee fee) and

5.0% of the royalty amount

received annually from the

assignee/licensee from the

date of commercialization.

(Linked to Form I appl

no.3077)

The benefit
sharing for IPR
applications

should be paid
while the product

is being

commercialized.

Draft

agreement

sent on

14.11.2019

Signed

ABS

agreements

have been

received.

Annexure A
must be
modified based
on the
geographical
location
specified in the
invoice
submitted to
NBA.

3



Ilrylilig&&Il_612: 'l-l.re reviscd Annexure sirall bc submitted b1, the Applicanl on or befirrc April 30.

2022. Thc agrecmcnt shail be executed atier the corresponding l:orrrr I application No. 3077 is nppror, -

ln addition to the above, it is decided that the Applicant shall submit Ironn A at the end of the Financial

Year (2A2L-2022) along u,ith the Audited Statement. The benefit sharing component shall be computed as

per Form A. Further, the Audit report shall also be submitted by the Applicant at the time of paying the

benefi t sharing component.

The meeting ended with a confirmation from the representatives of lvflS Dabur to comply with the

above decisions.

2
(r. &r:;-

Secretary,

q. qfrar q1tq, iqTqqKrs

J" JU$TIN MOHAN, IF$
Xfr'q ,SECRETARY

r'*e*e hftqflr cr$rs{ur

It,l a ti* nal Biociiversity Authority
*o6 qqon/ Govt. cf lndia

sqt irfi, aq,.{rfl qrqlq!*l5th Floor, llCEL Hopad<

Sqqsftsr{*s / CSIR Rcad,

ifi,qftr, &/ Taramani. ChEnnai - S00113,

I611

1607

r608

1609

1616

r610

1627

BS -1% SYa SVo {as

mentioned above)

(l,inked to Fonn I appl

no.3077)

'I'he benelit
sharing fbr IPR

applications

slrould be paid

*'hile the

product is being

commercialised.

Draft

agreements

sent.

Signecl

ABS
agreements

Irave been

received.

Corresponding
Fonn I

Application
(3077) to be

executed.

Decisiqn: The agreements will be executed after the corresponding Form I application No. 3077 is

approved.

4
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66.4s
Expert Committee meeting on

Access and Benefit Sharing for Processing of Applications

Reference File No. NBA/ Tech Appl /9/4197 /20/
7 Name & Address of the

Applicant
Dabur India Limited
8/3, Asaf Ali Road, New Delhi - 110 002.

Contact person:
Mr. Sharukh Khan, Executive Director
Email : sharukh.khan@dabur.com

2. (^) Application No. &Date INBA1 202002763 & 1 5.09.2020
(b) Category of Application Form I
(.) Whether the prescribed

application Form has been used
Yes

(d) \Atrhether the Application
contains all the required
information

Yes

(e) Whether the Applicant is
Indian/ Non-lndian/Non
Resident Indian / Indian
having Non-Indian
participation in its share capital
or management

Section 3(2) Entity

(0 Application Fee received Rs.10,000/-
J. (u) Nature of the requested bio-

resources
Plants

Name of the species 144 biological resources (Given as Annexure)
(b) Comrnon/ Scientific Name

4. Geographical location for
access of the bioresource

5. Quantity of bioresource
6. (a) Whether SBB/BMC consulted?

[If yes, a copy of the
Comments]

Yes

L. Gujarat SBB has given consent without any
reservation on 11.11.2020.

2. Uttar Pradesh SBB has given consent with
condition/ reservation on 04.12.2020

3. West Bengal SBB vide letter date 06.11.2020 sought
certain information from the applicant related to the
trader. The same was communicated to the
applicant and the reply was sent to the SBB on
04.12.2020. So far there is no response from the
WBSBB.

773

Part A: Filled bv the NBA Secretari*



Proc'eedings ofthe 66't' l'tee ting of EC on Access and Bene.fit Sharing.for proc'essing ofapplications on 27't' Aprit 2022. ot ,\'8.1. Chennai

There is no response from the (Odisha, Chhattisgarh,
Himachal Pradesh, Madhya Pradesh, Rajasthan, Bihar,
Punjab, Jharkhand, Arunachal Pradesh) SBB till date.
Since the 30 days' time lirnit has lapsed, it may be taken
as deemed consent as per the 26s Authority's decision.

(b) Recommendations of
SBB/BMC is to be attached

7 Proposed use of the
bioresource:
Research/ Comrnercial / Bio-
survey and Bio-
utilization/ Transfer of Research
Results/IPR/Third Parry
Transfer"/ (*CoW "f NBA's
approaal for access is required
rulure applicable)

Commercial Utilization

B. Objective for seeking NBA's
approval

Accessed biological resources from different traders
for comrnercial utilization i.e., to manufacfure
Ayurvedic medicines.

9. (a) Time taken between receipt of
application and its placement
before EC on ABS:

One Year, Three months

(b) Reasons for inordinate delay if
any

Negotiation on ABS between the Applicant and NBA.

10. \Atrhether listed in NTC by
MoEF

Yes

11 Whether this application of the
applicant had already been
examined /considered by the
EC?

Yes,65th EC on ABS

11.4



lf '\'cs" tlrcrt nrcntiott tlw dnte nnd
tl rc e nrlier re cott tn rcn dntiou

EC noted that the Applicant has now accessed 144

biological resources (725 species of herbs) from
traders/cultivated sources/orgarized sources

without the approval of NBA as per the detailed list
of the annual volume of herbs procured during 2020-

2021.

The Expert Committee, taking note of the OM of
MoEF&CC, recorrunended for approval with higher
benefit sharing, under Regulation 4 of the ABS

guidelines 201,4 (0.5%), from the date of commercial
utilization.

12. Remarks by NBA:

1. The applicant M/s. Dabur India Ltd., has filed this Form-I application on 15.09.2020

seeking prior approval of NBA to access a list of 133 biological resources for Commercial
Utilization. The application is approved by the Competent Authority and clearance letter
along with draft agreement was corununicated to the applicant on 30.12.2020 thereby
mandating the applicant pay ABS in accordance with Reg. 4 of the ABS Guidelines, 2014.

2. Thereafter two virtual hearings were held on 16.09.2020 and 08.12.2020 wherein the
Applicant had discussed the ABS modalities in this application along with Appl. nos.

1,472, 7708 and 3077 . In this Application $197) it was decided by the competent authority
in the meeting dated 08.12.2020 that upon receipt of the consent from SBBs the application
shall be processed further.

3. Later, the applicant vide letter dated 20.01.2021has raised certain queries regarding the
fixation of benefit sharing amount, and requested to consider the ABS calculation based
on'resource centric approach'. The benefit sharing amount for commercial utilization is
calculated as per regulation no.4 of the'Guidelines on Access to Biological Resources and
Associated knowledge and Benefits sharing Regulations,20-1.4' , which mandates that the
benefit sharing amount shall be fixed on annual gross ex-factory sale of the product.

4. Now, the Applicant has vide letter dated 23.09.2021(received on27.09.2021) submitted
Form A towards the information to be furnished for use of biological resources wherein
the applicant has submitted a detailed list on the Annual Volume of herbs procured
duting Financial year 202O-2021. Further, the Applicant has also requested to finalize
further course towards fulfilment of ABS obligations.

5. Further, on26.1,0.2021, the applicant has again sent a communication requesting NBA to
let Dabur pay the ABS based on the Purchase price following the "resource centric
approach".Thuy have also quoted the instance wherein NBA has let Dabur pay the ABS
comPonent of Rs. L.5 Cr for the year 2016-2017 based on the resource centric approach in
Appl. No. 1472. The mentioned comrnunication has been placed as Annexure.

,-tv

7L5



6. In light of the above, the applicant has accessed 144 biological resources (125 species of
herbs) from h'aders/cultivated sources f organized sources (List enclosed as Annexure)
without the approval of NBA and thereby contravened the provisions of the BD Act.

7. Therefore, this application was placed in the 65th EC on ABS which recommended as

follows:

"Expert Connnittee obserued tlmt tlu applicnnt ]tUs. Dabur India Ltd, being Section 3 (2)

person, had filed this Forut-l application for seeking prior approttal of NBA to access 133

biological resources for Commercial Utilization. Tlrc application uras approued by tlrc
Contpetent Autlroity and draft agreement utas sent to tlu applicant subject to tlrc benefts

sharing component as per Regulation 4 of tlrc ABS Guidelines, 2014 (i.e baxd on tlrc annual

gross ex-factory snle of the product).

EC noted tlut tlrc Applicant lus nou accessed 144 biological resources (L25 species of lurbs)

from traders/cultiuoted sources/organized sources ruithout the approaal of NBA as per tlte
detailed list of tlrc annual aolume of herbs procured during 2020-2021,

Tlu Expert Committee, taking note of tlu OM of MoEFbCC, recommended for approaal ruith

ligher beneft slmring, under Regulation 4 of the ABS guidelines 2014 (0.5%), ftom the datt of
co mmer cial u tili zatio n.

Also, applicant to conduct (nlareness programs in consultation ruith respechae SBBs, toithin a

period of tlree nnntlu fronr tlu dnte of execution of agreement and submit a compliance report"

Accordingly, NBA forwarded the agreement on 16.03.2022.8

9

10

11

Later, on2L.03.2022, the representatives of the Applicant attended a meeting at NBA,

with the Secretary, NBA to discuss the Apphr. Nos. 1472, 1708, 4197, 3077 and Form

III Applications (1611-L61.6,L610 and1,627).It was decided within the meeting that this

application (41,97) shall be placed before the competent authority for consideration of
request by the Applican, to pay the benefit sharing in accordance with Regulation 3 of
the ABS Guidleines.

Thereafter, the Applicant vide letter dated 21..03.2022, received on 1L.04.2022, has

again pleaded for considering the benefit sharing on the basis of Regulation 2 of the

ABS Guidelines claiming that the choice between Reg 2 or 4 is vested in the Applicant.
In view of the above, it is to submit that the applicant had already accessed the

biological resources, commercialized the product without obtaining prior approval of

NBA as per Section 3 of the BD Act and the Applicant wants to remit the benefit

sharing amount based on purchase price of the raw materials (biological resources) as

per Regulation 2 (3% -5%) of the ABS Guidelines,2014.

7L6
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I'roccedings o/the 66't' ltlcetingof EC on.lccess atrd Benafit Sharing.fot'pntces-sittg ofapplicalions on 27t' .4pril 2022. at NI],1, (-hannai

12. Hence, this application is placed before the EC for evaluation

Signatures of:
Nil
Expert Consultant (if any)
Technical Staff
S. Rajesh Kumar / Lakshmi S

P. Anadhakumar
Technical Assistant
K.P. Raghuram
Technical Officer (BS)

K. Chitrarasu
Adviso(I^aw)

J. Justin Mohan
Counter signed: Secretary , NBA

13 Whether Traditional Knowledge has been used No
1.4. Screening of the bioresources species

(r) Whether Rare/ Endemic/ Endangered/ Threatened Yes, SI

No:31",40,57,7 8,96,103

(b) Whether listed under Wildlife Act/CITES f BDA,etc., Yes, SI No:96 &103

C)( Whether restricted/ prohibited underEXIM policy/ DGFT

guidelines/rules
Yes, SI No:96 &103

15. Whether the original file of the applicant was placed before the EC Yes

16. \Atrhether the proposal is likely to have an adverse impact on
environment/ sustainability of use/ livelihoods/ national interest

No

17 Any other item Nil
Recommendations of the Expert Committee on ABS (to be incorporated in the prescibed

agreement form.at once approaedby tlu Authoity):
Expert Committee observed that the applicant being Section 3(2) entity, had filed this Form-
I application for seeking prior approval of NBA to access 133 biological resources for
Commercial Utilization. The application was approved by the Competent Authority and
draft agreement was forwarded to the applicant subject to the benefits sharing component
as per Regulation 4 of the ABS Guidelines,2014 (i.e based on tlrc annual gross ex-fnctory sale of
the product).
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Signature of Chairman and Members (Present) of Committee on ABS

EC also observed that this application was kept before 65th EC on ABS and therein it was
noted that the Applicant had accessed 144 biological resources (belonging to 725 species of
herbs) from traders/cultivated sources/organized sources without the approval of NBA as

per the detailed list of the annual volume of herbs procured during 2020-2021. EC

recorrunended for approval with higher benefit sharing, under Regulation 4 of the ABS

guidelines 201,4 (0.5%), from the date of commercial utilization.

The EC has now noticed that, the applicant is repeatedly requesting to follow a resource
centric approach, even after the draft agreement was sent again for execution. The same
request was also made in their meeting with the NBA held on 21,.03.2022 and in their letter
dated 21.03.2022.

Now, after considering the above events, the EC affirms the decision of the 65th EC on ABS,

i.e., the application may be recommended for approval with higher benefit sharing, under
Regulation 4 of the ABS guidelines 201.4 (0.5%), from the date of commercial utilization.

Also, applicant to conduct awareness prograrns in consultation with respective SBBs,

within a period of three months from the date of execution of agreement and submit a

compliance report.
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Execution of ABS Agreement under Application Form-l (41971- Conveying the decision of
66th EC on ABS - reg.

NBA Technical <techbs@nba.nic.in>
To: sharukh. khan@dabur.com, parrkaj.raturi@dabur. conr
Cc. sarumathi <sarumathi@nbaindia.org>, Anandhakumar <techasstb@nba.nic.in>

Thu, Aug 4.2022 at 12.21 PltA

N BA/ Tech Appl/g I 4L97 / 20 / 22-23 /
To

lTtirouuh EmailOnty) Dated I 04.O8.2022

Mr. Sharukh Khan,
Executive Director-Operations,
M,/s. Dabur India Limited,
8/3, Asaf Ali Road,
New Delhi-110 002.
Ema i I : sharukh. khan@dabur.com ; pankaj.raturi@dabur.com

Sir,

Sub.: Execution of ABS Agreement under Application Form-I (4L97) - Conveying the decision of 66th
EC on ABS - reg.
Ref: Your letter dated 21.O3.2022 received on 11.O4.2022

This has reference to your letter cited above, wherein you have requested this office to consider the Access
and Benefit Sharing under Regulation 2 of the ABS Guidelines (Resource-Centric'Approach). you have also claimed
that the choice of paying the benefit sharing between Regulation 2 or 4 is vested with the applicant.

2. It is to inform that your application along your claims were examined by the Expert Committee on ABS (EC

on ABS) in its 66th meeting held on 27th April, 2022.fhe EC observed thatthe applicant, being a Section 3(2) entity,
had accessed the biological resources without obtaining the prior approval of NBA and thereby contravened the
provisions of Biological Diversity Act, 2002. Hence, EC on ABS has not agreed to the claims made by you.

3. Accordingly, you are requested to pay the higher benefit sharing component under Regulation 4 of the ABS
guidelines 2014 (0.5% of annual gross ex-factory sale price of the product) from the date of commercial utilization
and submit the duly certified audited statement for the same.

4. You are also requested to submit the duly signed stamp paper agreement, as instructed by this office vide
email dated L6.O3.2022, within 15 days from the receipt of this communication.

Yours faithfully,
sd/_

(J. Justin Mohan)
Secretary, NBA

https://mail.google.com/mail/u/0/?ik=0cd9eaUU"t*r;"*=pt&search=all&permmsgid=msg-f%3A1740212902962i13237 &simpl=msg-f%3A1740212... 111
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Ref .. DRDC/2022lBRDiN BAJAUg 1

Date: lstAugust -2022

To,

Hon. Chairman
National Biodiversity Authority
5th Floor, TICEL Bio park,
Taramani
CHENNAI-600013

Sirs,

ln the context of the subject matter, we hereby submit that our organization is working to
comply with the requirements of the Biological Diversity Act under Section 3(2) from the fiscal
year 2]016-17 onwards. Since then, we were able to fulfil the procedural and financial
obligations only for one fiscal year i.e., 291;]-7 For this period, both NBA and our
organization agreed upon a Resource Centric compouoding of benefit sharing as described
in the subject field.

This was possible due to the supportive role of your kind Authorities in arriving at Mutually
Agreed Terms. The Authority considered the statutory provision as well as technical aspects
of our application in a compassionate manner.

,,D
Somehow, the same level of understanding consideration and understanding was not
manifested in dealing with our applications forthe rest of fls cal yearc 2017-18, 2018-19, 2019-
2O and 2O2O-21. As a result, we have been unable to complete regulatory processes as
defined under the law. The NBA has been asking us to compound ABS based on the ex-
factory sale price of the products as defined under Regulation-4, making it a product-centric
approach", which we are constrained to negate.

I

ilr@

t{v''/ ///,"

4(N",

t is in this matter; we place the following pointers seeking your kind attention and sympathetic

$

cohsideration.

'l ) Nature of Our Business & Scope of our Applications:

a) We utilize the traded biological resources (the medicinal plants) fol,the_manufactu{ng

9[ liyqlvedic medicineg ?l_d heallhq-qlg_ p!g_{ucts. For this purpose, we procure the
medicinal plants in commercial volumes largely from conventional trade channels. Our
procurement range covers diverse species and the annual consumption volume for
each species varies. Our applications enumerated 125 species every year, which
indicates our characleristic pattern of commercial utilization 6f biorbsources.

i) Technically, we follow the practice of "poly-herbalism" as described in ancient
Ayurvedic literature. This term can be explained as a'process of using multiple
herbs into one product artd using one lterb irt rnultiple fr.:rmulations."

We further state that our applications do not pertain to any discovery, bioprospecting,
or such related commercial developments. We procure raw medicinal plants and do

Yt@ F ffi"V Dabur Research & D€veroprire{ir ce$ryrl

our lrlrIN \oltr

i"i

4Pl'
t'- rt!1

- ABS F DESK.
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\

t ,

rrrq +{ fdie?rdr crftrs.{ur, H
Narronal Biodiversity Authority, ihennai

qi fiq I Received on,...S_LALi_.?-_..

Subiect: -Representation on Benefit Sharing model based on "Resource Value"
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not access them directly from their habitats or sources of origin. Hence, our application
needs a distinct perspective of treatment but very much, within the ambit of the law.

2) StatutoryProvisions:

a) So long, in our deliberations and correspondence, the officials and experts of the NBA
were seeking us to compound benefit sharing under Regulation-4. We once again
humbly submit that this approach is not justified if the statutory provision is examined
closely. For your ready reference, we reproduce the text under Regulation-4 verbatim.

"(4): Option of Benefit-sharing on the Sale price of the Biological Resources
Accessed for Commercial utilization under Regulation-2:

When the biological resources are accessed for commercial utilizalion and bio-
survey and bio- utilization, the applicant shall have the option to pay the benefit
sharing ranging lrom 0.1 to 0.5% at the following graded percentages of annual
gross ex-factory sale of the product which shall be worked out based on the
annual gross ex-factory sa!e minus Government taxes..."

b) The above text vests the option of a product-centric approach to the applicant. We
humbly submit that the respective benefit claimer (represented by NBA in our case),
does not have any role in this option.

c) ln our applications and earlier submissions, we have never indicated our interest in
this optional model of benefit sharing. To our view, " roduct sharinglis
not te bt nd unjustified and hence, we certainly wish not to exercise this option
The following technical ground justifies our stance against this option provided under
Regulation-4.

3) Technical Ground:

a) The ex-factory sale prices represent the costs of all materials which do not fit into the
definition of biological resources- as defined under the act. The packaging materials,
pharmaceutical excipients, natural substances like sugar, jaggery, water etc. constitute
important cost elements for this purpose. The processing costs like power,
depreciation on machinery, manpower costs etc. are included in the calculation of at
sale price. The biological Diversity Act has no role in these cost elements. Also, each
formulation invariably contains species listed as NTAC to which, the provisions of the
Act are not applicable.

b) Your kind authorities too would agree that, claiming benefit sharing on all these cost
elements goes against the principle of natural justice.

4) Allocated Finances belong to Benefit Claimer:

a) Lastly, we submit that our organization has been earmarking financial allocations
towards payments of benefit sharing, based on the actual purchase value of biological
resources declared in Form-A.

b) The allocated funds belong technically to the Benefit Claimers (represented by your
Authority in our case). lt would be unjustified to keep the amounts of money with us
while we are willing to fulfil our obligations.

We wish to call your attention to the first agreement between NBA and Dabur. This agreement
was reached after adequate deliberations as required under the statutory processes. This
agreement reflects the mutual respect and the spirit of negotiations as envisaged by the



gE\
lnternational Treaty of CBD. We do expect the same kind of understanding between us the
Authority as a Regulator in one part and Dabur as an applicant in the other part. We earnestly
wish that this association goes smooth without scope for differences in opinion and related
conflicts.

We, therefore, request your kind authorities to reconsider the approaches of compounding
benefit sharing and place before the upcoming Authority Meeting for their kind consideration
to allow us to follow the "resource-centric method for the pending ABS payments (2017 - 2021)

ln brlef, we are always ready to comply with the BD act in letter and spirit and our full
cooperation with NBA.

Thanking you and with Kind Regards

Dr. Pa
Head-

Pra Raturi
Bio- rce Development

Dabur Research & Development Centre

l"
VThe Secretary, National Biodiversity Authority, 56 Floor, TICEL Biopark, CSIR Road,

TARA l, 600113 Chennai.

I
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Rcl : l)RDC/2022lBRD/4 I 97lAttg-0 I

l)ate- Augusr 25,2022

l'o,
'[he Seoretary,

National Biodiversity AuthoritY

5th Floor, TICEL Bio Park,

CSIR Road, Taramani,

Chennai - 6001 l3
Tamil Nadu, lndia

N21l \ OUT'2'C\iI
lndla Ltd-

--,s* - .'.".Iq ,..i ,, ,Ir.?t q,rg1q. 1,=r-..
No.rorral E jorlj:ersity Autncrity, ihenna,
slflt scar / Diary No,..i-9-4f....
;6t qrrfr / Received o",.K..:Il.g.kL
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Dcar Sir.

Sub: Application in Form I, Application no. INBAl202002l63 dated 15.09.2020 filed by M/s.

Dabur India Limited.
Ref.: NBA/Tech Appll9l4l97l20t22-23- Youremail d ated 04'08'2022'

Ref.: our letter dated 01.08.2022 titled "Representation on Benefit Sharing Model based on

Resource Value"

Ref.: Minutes of the meeting held o n21.03.2022 held with representatives of M/s. Dabur India

Ltd. at the National Biodiversity Authority, Chennai

we (hereinafter ..us", "Applicant", "Dabur") write in response to your email dated 0408.2022'

It is submittei in relation to the captioned Form I Application, approval in the form of Draft

Benefit S[raring Agreement (hereinafter "ABS Agrcement") was issued by your good selves on

2912.20* anJ a revised agreement was sent on 15.03.2022 under the Guidelines on Access to

a iologicai Resources and Associated Knowledge and Equitable Sharing of Benefits Regulations, 2014

(hereinafter ..ABS Regulations 2014") framed uuder theSiological Diversity Act,2002 (hereinafter

;BDa,'1 und the Biological Diversity Rules, 2004 (hereinafter "Rules") framed thereunder' The said

ABSAgrecmentwasissuedforprovidingapprovalforaccesstobiologicalresources(hereinafter
"BRs") for commercial utilization purposes'

Plot No. 22, Slte

Altheoutset,wewouldliketcrmentiorrtlrattheAppiicantcompanyuutilizestradedbioiogical
resources (i.e. medicinal plants) for the manufacturing ofAyurvedic medicines and healthcare products'

l.or this purpose, we procure the medicinal plants in commercial volumes largely from conventional

tradechannels.ourprocurementrangecoversdiversespeciesandtheannualconsumptionvolumefor
eachspcciesvalies.ourapplicationenumeratedaroundl33species,whichindicatesourcharacteristic
puttern of commercial utilization of bio-resources. Further, the Applicant remains fully committed

towardstheobjectivesoftheBDA,includingconservationandsustainableuseoftlrebiological
resources of India and towards compliance with the requirements Lrnder the BDA' Rules and

Regulations made thereunder.

Further, on receipt of your email dated 04 082022' we were surprised to learn of the

observation of the Expert Comrnittee (EC) that the Applicanl has contravcned the provisions ol the

BDA. lt is submitted that we have cluly applied for approvals bcfore your good office for access

approval of biological resources since 20l6. iherefore, it is submitted that the said observation by the

Dabur Research & Development centre

lv. Sahlbabad-20l0'10, Chazlabad (U Pl' ln<lla' Iel: (0120) 1178400 (l0.llnes) fax: (0120) 4551645

;,-T#h1$i;Y,ffi1 tll,[::';m:*""i1;,l,'.0,,1"'i,1lll5l'* o*,' "' \,/
9lu) fl '
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tt(l thal we have conlraveuctl thc provisirrtrs ol'lhe UI)A h)' acccssing thc biological rcsottrccs u'itlrctttl

approval. is incorrect and u nsu bstanl iatcd. It is hLrrnbly srtbmitled thal rli./.'our colIespondencc date(l

0l .0g.2022 and based on the rninules oflhe meeting held on 2 L01.2022. we requesled yoLtr good oflice

bona/idatl, to penr]it us 1o cxcrcise the option ol'pal,ing the benefit sharing based ou the pttrchasc plicc

as per Regulation I olthe ABS Regulatiorrs. 2014.'l'he sttbnrissions in otrl letlef dated 01 08 2022 are

r-elied upon and rciteraled and n01 repealed herein for ttre sake of brevity. 11 is subnritted thal thet-e has

beennodiscussionorobservalionpliorrotheemaildated04.oS.2022regardinganycontravenlion
whatsoeverbytheApplicant..|lreleforc'itishumblysubrlittedthattheentilepremiseoftheemail
dated 04.08.2022, namely the alleged contravention by us is patently incorrect and is not aligned wilh

the principles of natural juslice

It is submitted that on a cornbined reading of Regulation 3 and Regulation 4 of the ABS

Regulations 2014, an Applicant shall have the option to pay the benefit sharing on tlre purclrase price

o, Lrsecl on the annual gross ex-factory sale of the product minus govemment taxes. I{owever, your

good office vrde th" ".uildut"d 
04.08.2022, have unilaterally imposed the obligation as per Regulation

i fo, 
"""".. 

approval for commercial utilization, ignoring the option chosen by the Applicant for

complying with the monetary benefit sharing obligations. lt is submitted that such a unilateral and

n,rna*ori imposition of benefit sharing without permitting the Applicant to exercise the option as

provided under the ABS Regulations, 2014 is contrary to Section 2l(l) ofthe BDA which contcmplates

grantingofapproialsontermsandconditionsmutuallyagreedbetweentlrepersonapplyingforsuch
ipprou.t, to"ui Uoaii, concemed and the benefit claimers. It is further submitted that such imposition

isalsocontrarytothepreviousapprovalsaccordedbyyourgoodofficeinrespectofFormlApplication
No. 1472. It is submitted that as recorded in the minutes of the meeting dated 21.03.2022. your good

office has executed the agreement with us based on the benefit sharing component of5% ofthe purchase

price of the biological resources. lt is accordingly humbly submitted that there is no basis whatsoever

to now adopt a different position, without any reasoning or basis'

i
-l,astlv- based on the minutes ofthe meeting date d 21.03.2022, rve are given to understand that

or. ..qJ.r, pertaining to the benefit sharing payment based on the purchase prices in respect of the

captio;ed Form I application will be placed for consideration before the Authority's next meeting'

Accordingly, we hope that your good office will favourably consider our bona fide request to exercise

the statutory option provided to Applicants under the ABS Regulations, 2014. Further, we eagerly look

lbrward to receiving tlre minutes of rhc said Authority meeting and the dccision in respect of the

captioned F6rm I aPPlication.

We remain at your disposal for any further comments, feedback or queries thal you may have'

In addition, w€ request you to kindly consider the above submissiotls favourably and consider havirtg

an interaction or grant a hearing, prelbrably by means of video conference owing to the current

circumstances with COVID-19, to discuss the submissions hereinabove in greater detail'

Thanking you,

Yours sincerel

Pankaj P Raturi

o

t:)
tD

Lt ti
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Foo

Head, Bio-Resources Deve lopment
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66:08 Seeking guidance to proceed with the pending applications filed by the
applicant (lndian Oil Corporation Ltd.) under the O.M issued by MoEF&CC

Secretary. NBA explained to the menrbers thal there are 68 applications pendrng

from the apphcant llndian Oil Corporatron Ltd ) under the O.M issued by MoEF&CC

which are as follows

1. ln 42 Form I applications. the upfront payments are not paid by the

applicant. The total upfront payment pending for the applicationg are

Rs.14,64,000/- (Rupees Fourteen Lakhs Sixty-Four Thousand Only).

2. ln 8 Form lll applications. the connected Form I applications are not

executed.

3. ln 2 Fonn lll applications and 3 Form I applbations. defeefs in Stamp Paper

Agreernent has to be rectified

4. ln 13 applications, NEIA has sent the clearance ard draft agreements for

execution. But, NBA has not reeived any sQned Stamp PaperAgreements

for the applications despite of several rerninders.

Secretary, NBA informed that in spite of repeatd notices, the applicants have not

responded and therefore it is proposed to invoke Section 56 of the BD Act, 200? ta

levy fine on these applicants till such time they abide by the Orders of the Authority

and reoover the amount under the Revenue Recowry Act.

But, the members suggested that Section 56 of the BD Act, 2002 may not be invoked

and the decision taken under Agenda No. 66.07 will hold good for these applications

also.

Decision: a. Members decided that NBA Secretariat shall not invoke Section 56 of the

BD Act, 20AZ till the BD Amendment Bill is passed by Parliament.

Action: NBA Secretariat

66.09 To consider the request of MIs.Da lndia Limited on the payment of
AB$ based on resource-centric method

Secretary, NBA explained that M/s.Dabur lndia Limited had attended the

meeting on 21 .07.2022 and submitted their request to the Expert Committee on ABS

on the basis of resource-centric method- The EC on ABSto re-consider the ABS

). ,/,.-, .f;..*

\



observed tlrat the applrcatron was categorzed i.rrrrJer tlte cotrttaventlon cases. wheretn

the apphcant being a section 3(2) entity had accessed 126 bro-resources without the

prior approval of NBA and is an offender before the law

Furthermore. it was observed that the applicant had accessed high economic

value species like Aconitum heterophyllum, which is a threatened species, Red

sanders (item no.97) acc,essed quantity was7707 kg and White Sandal(item no. 102)

accessed quantity was 14865 kg. Therefore, the EC on ABS have not considered the

request by the applicant and re@mmended NBA t; execute the stamp paper

agreement as per the Regulation 4 of the ABS guidelines.

Secretary, NBA informed Dabur is a prominent AYUSH company and has requested

to pay ABS on the purchase price of the raw material instead of the sale value of the

products. According to the EC on ABS, concessions have never been granted for any

contravention cases and the same principle has to be followed for Dabur also. As the

applicant has not obtained the approval, legal action can be initiated.

Members suggested that Section 56 of the BD Act, 2002 should not be invoked till the

BD Amendment Bill is passed in Parliament and the decision taken underAgenda No.

66.07 will hold god for these applications also.

Decision: a" Members decided that NBA Secretariat shall nol invoke Section 56 of the

BD Act, 2OA2 till the BD Amendment Bill is passed in Parliament.

Action: NBA Secretariat

66.10 To consider the project proposal on Operationalization af BMCs through
Core Action Plan Andhra Pradesh State B Board

Secretary, NBA informed that the Member Secretary of the Andhra Pradesh

State Biodiversity Board who had submitted the proposal on .Operationalization of

BMCs through Core Activity {gtion Plqn (CAAP)" has superannuated. Hence-_
Secretary, NBA suggested that the present Member Secretary of Andhra Pradesh

State Biodiversity Board may be invited to present the proposal in the next Authority

meeting.

Shri. Achalender Reddy, requested for few clarifications on the project

J 2*,&
7
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Ref: D R DC/2 o22 I BRD I A2L-22 / N-1.6

Date- 27th July,2o2?

The Secretary,

Nationa I Biodiversity Authority
sth Floor TICEL Bio-park,
CSIR Road, Taramani,
Chennai-500113

Tamil Nadu

I].fu ie rqfudai

Nrr.ional BiodiversitY

srq-t {itrqr / Diary

+l qIq / Received

vfi161u1, tflt
AuthoritY, Chennat

i::]f,'fi*
SW tr0!taA

22.19/ Ly

r>u,9

Subject- Submission of Form A (For FY 2O2L-22) under section 24 of the Biological Diversity

Act,2002.

Reference: Our online Form-1 submission bearing number lNBA12020O2L63 dated 15th

September 2020.

Dear Sir,

We are hereby submitting Form-A towards the actual utilization of Bio-resources during the
year 2O2L-22. We also request you to finalize the further course towards fulfilment of ABS

obligations.

Thank you

With Regards

For Dabur lndia Ltd

rukh Khan)

ive Director - Operations

LPwL/

t

\'p A&rl
C{YV*''3{ 'fE'&-,l \

\y
Dabur Research & Development Centre

Plot \tr. J2, Site,v. sahlbabad-20!010. fih,rzlabacl (r..t1), lndtr, Tr:i i0120) lJ7810u (,0 lifiest r.tt
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FORM.A
(See Regulotton 2)

lnformation to be fernlshed for use of blological resources by the appliaant
(Seltde$losurel

Flnenctalyesr 2021.22

ManufaaturlnS Ayurvedlc Medlcine

Herbs Duri a

S.no Part ured Consumptlon
(ln xg)

Rate5

ns/X6
Value ln Rs

Source
(State)

1 Talispatra L€aves 36396.0 120.0 43,67,520.00 Punlab Mehra dru House
2 Acocio catechu katha Stem 618 0 693 0 4,28,27 4.OO 0elhi Madan Mohan Ram Kishan
3 Khadir Bark 39289.0 29.O 11,39,381.00 De hi Madan Mohan Ram Kishan
4 Shikakai Fruit/fruit Part 9760.0 95.0 9,36,950.00 Delhi NathimalRu ha n mal
5 lrimed chhal Bark 970.0 50.0 48,500.00 Delh i NathimalRu hanmal
6 Bark 43570.0 22.4 9,58,540.00 giha r (umar lon uriSa
1 Vatsanabh Root 1144.0 481.0 5,50,264.00 Delhi lntelnationalTraders
8 Aconitum hetercphyllum Atich Rool 1218.0 4509.0 54,91,962.00 Himachal Pradesh

LtdSrowers co e and marketing societ

The Lahoulvalley mediainal & aromatic plants

9 Selchhal Sark 145488.0 28.0 40,13,654 .00 Uttar Pradesh Shivalik jadi bootl bhandar
10 Aegle mormelos Belgiri Fruit/Fruit Pan 718.0 42.0 30,156.00 lJttar Pradesh Sh va lk dibootibhandar
11 Albizid Iobbock Shirish chhal Bark 4081.0 21.0 1,10,187.00 0elhl Ca italTraders
12 Alhogi pseudolhogi whole plant 249S5.0 33.0 8,23,548.00 Rajasthan oeep Shree
13 Alpinio golonqa Xulanjana Root 141.O 138.0 1,02,258.00 Delhi NathimalR hanmal
14 Chhatim chhal Bark 609.0 123.0 74,90?.00 Uttar Prad€qh Mahadev & Co
15 Rohitik chhal Bark 3098.0 31.0 1,14,625.00 Uttar Pradesh Herbs
16 An d oq ro ph i s po n icu I otd KalmeSh Whole plant 1049.0 47.0 49,303.00 Delhi Ca italTrader5
11 Argemone noxicono Swarn kshiri 737.0 41.0 5,617.00 Uttar Pradesh Vee Xay Herbs
18 Argydo specioso Eidhara mool Root 1446.0 27.O 39,042.00 Uttar Pradesh Vee (a Herbs
19 Ratanjyot Root 23124.0 290.O 68,79,960.00 Punjab l(,K Traders
20 Asporogus tocemosut Satawari Root 244593.0 232.O 5,67,45,376.0O lJttar Pradesh Shival k adibootibhandar
21 Aste r o co nth o lonq ilol i o Talmakhana beej 5eed 700.0 368.0 2,57,500.00 Delhi lnternatlonalTrad€rs
22 Neem chhal 18820.0 22.0 4,14,040.00 Gujarat Food and Pharma
23 Eoliospemuh montonum Oantimool Root 2776.0 81.0 1,76,256.OO Delhi NathimalRu hanmal
14 Bo erio prionitis Piyabasha Whole plant/Plant f 2400.0 45.0 1,08,000.00 Delhi
25 B o t ri nqto n io oc u to n g u I o Hizalreeds fruit/Fruit Part 159.0 13.0 11,607.00 Delhi Sewa Ram Overseas lndia
26 Kachnar chhal Eark 1209.0 36.0 43,524.00 Delh I CapitalTraders l.2l Bergenio liguloto Pashanbhed Root 422.0 95.0 40,090.00 0elhl UniversalBiotech

J
tt'''

Speclflc Purpose ofaccesi, (whether fortrade or manufacturing)

vendor Details

gabulchhal

Eark

NathirnalRu8hanmal
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S.no Part used
Coniumptlon

{ln xs)
Rates

Rs/Ks
Source
(state)

vendor Details

61 Leptodenio reticuloto .livanti (leptadenia) Stem 103580.0 71.O 73,54,180.00 Gujarat Raj Food and Pharma
68 Magniferc ihdico Amra chhal Bark 158.0 18.0 2,844.00 uttar Pradesh Vee Kay Herbs
69 Morsdenio tenocissimo N,,l u rba m oo I Root 2060.0 59.0 1,21,540.00 Utter Pradesh Vee Kay Herbs
10 Kaknasha Seed 111131.0 50.0 55,56,550.00 Chattisgarh Ashish Market
11, Mahaneem beej seed 420.0 38.0 1S,950.00 Delhi Nathimal Rughanmal
12 Na8 keshar dana seed 940.0 324.4 3,04,560.00 Orirsa Aranyak Ecoharvest Private Limited
13 Nag keshar phool Flower 33987.0 118.0 40,10,455.00 Orissa Aranyak Ecoharvest Private Limited
14 Lajwanti Whole plant/Plant I 111.O 114.0 20,178.O0 Rajasthan M.D. Herbals and Foods
15 Bakulchhal Eark 89.0 155.0 14,685.00 Uttar Pradesh
76 Shahijan chhal Eark 109.0 44.0 4,795.00 Uttar Pradesh Vee Kay Herbs
11 Alkushi Seed 1153,0 72.0 83,016.00 lJttar Pradesh Mahadev & Co
18 Kalfal fruit 732_0 60.0 13,920.00 Delhl Universal Biharotech
19 N ardostochys jotaho nsi Jatamanshi Root 1712.0 959.0 15,41,808.00 Delhl lnternationa Traders
80 Neelkamal 117338.0 86.0 1,00,91,058.00 Sihar Sanjay Kurnar lonpuri
81 Onosrho btdcteotum Gawzaban Whole plant/Plant t 34.4 219.0 7,446.00 Delhl CapltalTraders
82 Operculino turpethum Nisoth Root 25499.A 152.0 38,7s,848.00 .Jharkhand Shiv shankar Ram
83 Sona chha I 142084.0 7 4_a 7,O9,14,276.00 Shivalik jadi booti bhandar
84 Prasarini Whole plant/Plant t 14037.0 96.0 73,41,557.00 Delhi Nathimal Rughanmal
85 Chharila 1086.0 260.0 2,42,360.04 Punjab Dlnesh Gurbax Bawa Sons
86 Mudgaparni Whole piant/Plant t 112911.0 19.0 21,4S,309.00 Uttar Pradesh Natural herbs tradinS company
81 Kutaki Root 5206.0 1332.0 69,34,392.00 Hlmachal Pradesh Tenta timber and herba s

88 Keharva Plant extract/Exude 116.0 1078.0 1,25,048.00 Delhi Nathlma Rugha n ma
89 Pistocia integeffima Karkatshringi 116325.0 553.0 6,43 ,27 ,7 25.OO Punjab Deepak gawa & Company
90 Rashna Root 6812.0 119.0 8,77,768.OO Eiher Sanjay KumllJonpuri
91 Rashna patra 5341.0 34.0 1,81,594.00 Bihar Sanjay Kumar Jonpu ri
92 Plumboqo ,eylonico Chitrakmool Whole plant/Plant t 63227.0 169.0 1,06,85,363.00 Delhi Sewa Ram Overseas( ndia) Pvt Ltd

Khurpa seed seed 34.0 121.0 4,114.OO Uttar Pradesh Mahadev & Co.

94 Padma kasth Stern 6217.0 4s.0 2,19,765.OO HimachalPladesh Tenta timber and herbals
95 Bakuchiseed 5561.0 a2.o 4,64,202.O0 Delhi Sewa Ram Overseas(lndia)P!,t Ltd
96 Pterocorpus morsupium Bejoy shar Stem 164224.0 48.0 7 8,82,752.00 Madan Mohan Ram Kishan
97 Pte roco r pu s s a n to I i n u s chandan red Stem scrap 1391.0 320.0 4,45,720.00 Rajasthan Bhanr I raders
98 Vidarikand (puerarii Root 166201.0 59.0 98,05,8S9.00 Orissa Aranyak Ecoharvest Private Limited
99 Dalim sal Fruit/Fruit Pa rt 150.0 31.O 5,5S0.00 Punjab Deepak Sawa & Company
100 Querc0s infectotio Mayphal Fruit/Fruit Part 223.O 358.0 82,064.00 Delhi Sewa Ram Overseas(lndia) Pvt Ltd
101 Erand 2540.0 30.0 75,200.00 Delhi CapitalTraders
102 Socchorum spantoneum Kashmool Root 2s.o 44.0 1,100.00 Uttar Pradesh

103 Solmolio molobotico semulpushpa Flower 7 4.O 7L.O 5,2S4.00 De hi Nathima Rughanmal
104 Chandan white Stern 6653.0 2993.0 1,99,12,429.00 Rajasthan BHARTITRADERS

105 Sopindus tflucorasoi Rltha Fruit/Fruit Part 1747.4 118.0 9,14,146.00 De hi Nathimal Rughanmal,,-*-OB-.]J,X
o

a
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Value in Rs.
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S,no, Part used

Consumptlon
(ln xs)

Rates

Rs/Ks
Value ln Rs.

Source

{state)
vendor Details

106 Kuth (saussurea) Roots 226't.0 401.0 9,22,669.00 Uttarakhand Human Healers
107 Semecorpus onorordium Bal,ataka seed 41.0 1513.0 71,111.00 oelhi NathimalRughanmal
108 Ashok/ shal Bark 253998.0 15.0 38,09,970.00 West BenBal Morex lndia
109 Erlhati Whole plant/Plant F 144015.0 25.0 36,00,375.00 Delhi Sewa Ram Overseas(lndia) P\,t Ltd
110 Sphoeronthut indicus Gorakhmundi 8.0 41.0 328.00 Delhi Nathimal Rughanmal
11.1 S te r e os pu rm u m s u o v e ol en s ParullPadal Bark 141881.0 23.0 32,63,263 .OO Uttar Pradesh Shivalikladi booti bhandar
tt2 Symplocos rccefioso Lodhra chhal Eark 45878.0 51.0 25,15,046.00 lharkhand Shiv Shankar Ram

113 Bark 114_O 181.0 20,534.00 Uttar Pradesh

174 Mashparni whole plant/Plant F 112911.0 18.0 20,32,398.00 Rajasthan Deep Shree
115 Bark

.76163.O
29.0 22,26,121 .OO lharkhand Sultan seven bros hurbs supply Co

116 Terminalia belerico Bahera Fruit rind 215855.0 38.0 42,02,490 .OO Orlssa Aranyak Ecoharvest Private Limited
177 Tp rminol)o .hPbulo Haritakichhilka Fruit/Fruit Part 448a42.O 53.0 2,37,46,225.00 Orissa Aranyak Ecoharvest Private Limited
118 Iinaspara cardifalio Guruchi Stem 225984.0 40.0 90,39,360.00 Uttarakhand Human Healers
119 Trichosontues dioico Patalpatra Whole plant 3133.0 44.4 1,11,852.OO Uttar Pradesh Mahadev & Co

120 Prishnaparnl Whole plant/Plant F 133687.0 26.0 34,7 5 ,861.00 Uttar Pradesh Shivalik jadl booti bhandar
Sugandhbala Root 9563.0 453.0 43,32,039.00 HimachalPradesh Tenta tlmber and herbals

122 Vetivetio zizoniodes Khus Root 2530.0 128.0 3,23,840.00 0e hi CapitalTraders
123 Gulabanafasa 72512.O 932.0 1,17,17,t04.00 Punjab Mehra brothers
124 zonthoxylum alotum Tomar seed Seed 250537.0 252.4 6,31,35,324.00 Delhi Sewa Ram Overseas(lndia) Pvt Ltd
125 2iziphus mouritiano Bair chal Bark 28032.0 22.4 6,16,704.00 Shree Ram lrading
t26 Zyziphus jujubo Ber pha (kola) Fruit 175.0 130.0 22,150.00 Delhi NathlmalRughanmal

5s,99,174.00 sZs2,30,463,00

-Note-
* Shorco robusto is used qs o substitute ol Soroco indico

Detoils of species moy difet in loftn I ond lom A

Moteiol is putchoged frcm multiple sources, one source is mentloned for llusttotion
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